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'CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Wednesday, Tth April, 1948

The Assembly met in the Assembly Chamber of the Council House at Quarter
to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar

-in the Chair. -

STARRED QUESTIONS AND ANSWERS

(a) ORAL ANSWERS

PRODUOTION 0¥ BiRTH CERTIFIOATES BY INDIANS IN FiJ1 UNDER NEW IMMIGRA -
TION ORDINANOCE

X 5]

1279. *Seth Govinddas: (a) Will the Horourable the Prime Minister be
pleased to state whether Government are aware that according to the now Im-
migration Ordinance in Fiji, the Indians who are there have to produce birth

certificates ?

(b) Are Government aware that it is not poss.b’e for everybody to obtain a
hirth cert ficate?

(c) Do Government propose to take.up this matter with the Fij Government
so that this condition of producing birth certificates is removed from the Immi-
gration Ordinance of Fiji? -

The Honouvable Pandit Jawaharlal Nehru: Government of India have been
informed bv the Government of Fiji that Indians in Fiji do not have to produc-
birth certificates.

Seth @ovinddas: Is it not a fact that in Fiji, Ind.ans are not allowed to
engage their own teachers who belong to the Ramakrishna Mission to tench
them in their own local languages as well as give religious instruction?

The Honourable Pandit Jawaharlal Nehru: I should be very surprired if
any such thing happened. Does the Honourable Member mean any official
engagement by the Government or privite engagement?

Seth Govinddas: Private engagement. -

The Honourable Pandit Jawaharlal Nehru: 1 should be very surpnsed if
that is so.

Mr, Speaker: I am afraid the question really does not arise.

Seth Govinddas: Has the Association of Indians in Fiji sent any new I nmi-
gration Act of Fiji in which something has been suggested with respect to birth
ocrtificates? :

. The Honourable Pandit Jawaharlal Nehru: 1 do not know what represen-
tations they have sent, but when the Honourable Member put his question
we sent a cable and the answer we got from the Fiji Government was that there
i+ no such thing as requirements of oirth certificates from India.

8eth Govinddas: Has Government 1cceived any ncw Immigration Aet of
Fiji_from Fiji or only a reply in the form of a cable has come?

The Honourable Pandit Jawaharlal Nehru: [ am afraid T cannot answer
tliat question without an enquiry. ¢

8eth Govinddao Wwill vaqmment just send for the new Immigration
:ci ;)f Fiji which some associations interested in Indians overseas have raceived
ere ’

(3343 )



3i44 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [7rH AR, 1948

The Honourable Pandit Jawaharlal Nehru: Perhaps some further infora-
tion might help.

Till 1980 there were no restrictions on the admission of Indinns it Piji
Certain amendments to the Immigraiion Ordinance ,of 1911 were made in
1045. They, however, did not seriously affect the position regarding the entry
of immigrants into Fiji.

The United Kingdom Government {orwarded to us in Septenber, 1947, a
copy of the proposed Immigration Ordinance, 1947, and invited our cor'ments
which were conveyed to them on the 10th October, 1947, especially regarding
clauses 8 and 8. Ou the 5th November, 1947, Indian members of the I'iji
Legislative Council informed us that Fiji Government had introduced a new
Tremigration Bill more stringent than the one previously published whereby
ail Indians, except .Fiji-borns, would lose domiciliary rights if absent from Fiji.
for more than 12 months. We were not aware of this amendment until we
reccived from the Fiji Governor on the 11th November, 47, further amend-
tuents to clauses 8 and 8. On 21st November, 1947, we requested hin.: to
clarify the import of the amendments proposed and pointed out that, owing
to there being only one direct sailing between India and Fiji, itt would be imn-
possible for an Indian leaving Fiji to return to the Colony within. 12 mcnths.
The Tiji Governor on 24th November, 1947, informed us that:

(n) persans, who are domiciled in Fiji, can leave the Colony as long as
they like without losing their right to return so long a~ tney
retain their Fiji domicile;

(b) persons not domiciled but resident in Fiji for a period of 5 years are
exempted from the Bill but lose their right of exemption as
resident if sbsent for more than 12 months;

(¢) tho Government of Fiji are kecping an open mind upon the qu:gtion
as to whether this period chould be extended, if so, whether for
2 or 8 years until the view of all unofficial members have been
obtuined in the debate on the second reading of the Bill on the
24th November 1047.

On 26th November 1947 we asked the Fiji ‘&uﬁ ment, for information as
to the tests of domicile in Fiji. The Secretary ¥iji Government. informed us
on 28th November, 1947, that the domicile in Fiji is governed by the common
law of England and that under hew Tmmraration Ordinance, the fact of dowicile
is & wmatter for decision by the Immugration Officer with an appea! to a
Magistrate’s Court and a further appeal to a Superior Court. Moreover, it
wus observed that under Clause 8 of “he Ordinance read with the Fiji Govern-
ar's telegram of 24th November, 1947 an Indian born in the Colony of purents
who at the time of his hirth were ordinarily resident in the Colony +will be
exempt from the provisions of the omdinance.

Prot. N. @G. Ranea: Ts it not a fact, Sir, that the Government of India Lave
no direct representative of their own i1 this particular Island and that their
Hich Commissioner in Anstralia is expneted to look after the interests of our
1i-dians a'so here and we have not had any one to act as High Commis qoncr
because Mr. Paranjpye has given up his post and in hix place nobody has been
appointed ? ) '

The Honourable Pand‘t Jawaharlal Wehru: Tt is a fact that we hdve no
representative in Fiji. 1 do not think tha Government of India is at fault in
that. matter, because we proposed to send a representative about a year and a
quarter ago and there war considerable delav in our getting the response from
the Colonial office in London, because we had to deal through the Colorial
Office ir TomAdan in vacard to Fiii. Vot their eonsent came eventuallv: and
I hope ;we shall ke able to send someone there. As for the High Commissioner
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s iv Australia, he had nothing official 10 do with Fiji. We suggested to him
onoe that he might occasionally go to Fiji and Dr. Paranjpye d.d go once;
I do not think his visit was welcomed very much; anyhow he went once. Bo
the High Commissioner in Australia really cannot do very much except keep
wt. occasional touch with the Fiji Government.

ESTABLISEMENT OF A FEDERATION OF WEST INDIES AND INDIANS INTERRSTS

1280. *Seth Govinddas: (a) Will the Honourable the Prime Minister be
pleased to state whether it is a fact that & move has been made in the coun-
v#ries of the West Indies, such ns Trinidad and Jamaica, for establishing a Fede-

ration of the West Indies?
(b) Was any conference held there in this connection last year?

(c) Is it a fact that no representative from India was sent to the above con-
ferenc#®and if so, why?

(d) What steps do Government propose to take to assure that the interests
of the Indians are not jeopardized, if such a Federation comes into existence?

The Honourable Pandit Jawaharlal Nehru: (a) and (b). Yes, Sir.

(¢) Yes. It was u conference of delegates from the British West Indian
Colonies and the question of sending a icpresentative from India did not arise.
We, however, asked His Majesty’'s Jovernment in the United Kingdom to
furnish us with a copy of the proceedings of the conference to that we could
offer our’ comments on the proposals resulting therefrom. Accordingly we were
supplied with a copy of the resolution adopted at the conference. '

(d) We have made suitable representations to the Government of the Uni‘ad
Kirgdom with a view to securing proper representation of the Indian commuuity
in West Indies on the Standing Closer Association Committee which will be con-
tituted in accordance with a resolution adopted by the conference to submit,
tntor alia detai'ed proposals for a federation.

8eth' Govinddas: With respect to clsuse (c) of the question, Sir, is it not
a fact that the Fiji Indians had written to the Government of India for sending
some representative of theirs in that Conference?

The Honourable Pandit Jawaharlal Nehru: 1 cannot say straight off. but
it is not clear to me how the Governwnent of India can send represeutatives
t. a Conference to which only local people are asked to come.

y Beth Govinddas: Is it not a fact that the Fiji Indians had written to the

bovernment of India in this respect to approach the Fiji Government so tl-at

.;h% representatives to that Conference may be sent from the Government cf
ndia? '

The Honourable Pandit Jawaharlal Nehru: I do not think it will be propes
for the Government of India to do any such thing. ’

Prof, N. G. Ranga: Are Government aware of the fact that in recent yeaws
the relations between the Indians in Trinidad, Jamaica and all these islends
and the local Negro masses have come t be very much improved?

The Honourable Pandit Jawaharlal Nehru: I believe that is so.

« Prof. N. G. Ranga: Is it not a fast, Bir, that our Indian leaders have
expressed themselves in favour of union with these people and not to dcrnand
for any separate electorates or for any separate interests?

The Honourable Pandit Jawaharlal N=hru: T cannot precisely say what they
have asked for, but there is no doubt that the relations between the Indians
and  the others in these islands have been becoming progressively more co-
operative and cordial. :
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Seth Govinddas: Are Government contemplating to send any Indian re-
presentative or 8 High Commissioner from India to the West Indies countries’

The Honourable Pandit Jawaharlal Nehru: Yes. I said just that in answer
to a previous question. We are thinking of sending e representative—he won't
br a High Commissioner—to these islands.

Shri H. V. Kamath: 8o, at present, all our relations with these Islands,
trade or otherwise, are through the United Kingdom and not directly?

The Honourable Pandit Jawaharlal Nchru: Yes, through the Colonial )fice
in London.

\ 4
IMPORT Or CONTRACERPTIVES INTO INDIA

1281. *Shri H. V. Kamath: Will the Honourable Minister of Commerce be
pleased to state:

_ (a8) whether any restrictions are placed on the import of contraceptives nto
India, and if so, what; and

(b) if the answer to part (a) above be in the negative, whether Government
propose to restrict or ban the import of such goods into our country?

The Honourable Dr. Syama Prasad Mookerji: (a) Yes, the import of coutray
ceptives from shroad is prohibited.

(b) Does not arise.

8hri H. V. Kamath: Are Government aware that there are lots of con-
traceptives coming from abroad into this country?

The Honourable Dr, Syama Prasad Mookerjee: I have nothing to add to
what 1 have said.

CEILING PrI1OES FOR IMPORT OF CARS AND TRUOKS FPROM DOLLAR ARBA

1282. *Shri Deshbandhu Gupta: (s) Will the Hénourable Minister of Coru:
merce be pleased to state on what basis Government have fixed the ceilirt{,L ‘
prices for imports of cars and trucks from the dollar area?

fb) Is it a fact that the decision of Government to restrict imports of cars
and trucks from the Dollar area, to knocked down nnits with a price ceiling of
Rs. 5,000 and Rs. 4,000 respective'y, was notified either in a Press Communi-
que or in the Gazette Extraordinary dated the 12th December, 1947, in which

Government announced their general import policy for the shipping period
January-June 19482 '

(c) Ts it & fact that Government did not consult all the importers about the'y(q
policy before adopting the same? /

(d) Is it a fact that reveral importers of long standing, were not consulted ae
to their competence to import cars and trucks in accordance with the new
policy? '

(e) If the answer to part (e) above be in the affirmative, do Government pro;
pose to take steps to redress the grievances of such importers?

(f) Is it a fact that Government allocated the entire Dollar quota to a certain
number of imnorters even before the publication of the Gazette Extrao-dinary
Aated the 12th December 1947, in which they enunrinted their geperal import
policy for the period January-Tune 19482 “ -

(g) Did Government take any steps to verify if each one of the said itnport-
ers was able to utilise the allocations. for the purpose of importing the particular-
makes qf vehicles represented by them? If not. why not? )

(b) Are Government aware that a certaim number of importers with facilities
for the assembly ot C.K.D. units have not been allocated any quota at all? It
86, do Governmen$ propose to offer any relief to such importers?
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The Honourable Dr. Syama Prasad Mookerjee: (a) The ceiling prices were
‘based on the F. O. B. prices of cars and trucks in the U. 8. A. and were fixed
‘with & view to permitting imports of & maximum number of cars with a lirnited
amount of dollars,

(b) The decision in question was not rotified either in a Press Communique
-or in the Gazette Extraordinary dated the 12th December 1947.

(c), (d) and (e). Importers were 1ot consulted before the decision was
.adopted by the Government. But the position was duly brought to the notice
-of all the assembly workshops who -vere known to assemble -cars and trucks
and who were, therefore, eligible for quotas.

(f) Yes, Bir. This step was necessary to ensure that the production cepa-
city of the assembly workshops is kept uninterrupted.

(g) Firstly, the licensees themselves have stated that they would ba ahle
te vutilise their allocations in full. Secondly, the importers have been nsied
to furnish the Chief Controiler of Tmports with a monthly statement of the
actual shipment of cars and trucks imported by them,

(h) Government are not aware of eny other firm who has the necessary
tacilities to assemble cars and lorries, i.6. workshops, equipped with necessary
plant und machinery, organisation and trade agreements with makers of “om-
ponent parts for their supply.

8hri Deshbandhu Gupta: With reference to part (f) of the question, may
I know whether there was any information available to @overnment that there
have been several other firms—some of them being the biggest importers of
motor cars—who had assembling arrangeinents even before the war broke ovnut?

. The Honourable Dr. Syama Prasad Mookerjee:” Government had information
ae supplied by the provincial Transport Officers and also by the partics con-
cerned.

Shri Deshbandhu Guvta: Are Govecnment satisfied that the information
supplied to them was correct?

The Homourable Dr. Syama Prasad Mookerjee: If it is found thas there
has been any mistake Government will surely stand corrected.

Shri Deshbandhu Gupta: Ts it not a fact that one of the firms which was
given a quota has not got the assembling plant even to this day?

The Homnourable Dr. Syama Prasad Mookerjee: Some such report has
reached Government and inquiries are being made.

Shri Deghbandhu Gupta: Is it not a fact that one firm named Gujrat Motor
House Ltd, Bombay, was given a quota without steps being taken to h+d
out that the makes of the cars for which quota was granted, vis. Fraser and
Kaiser, did not fall within the ceiling limit fixed by Government?

The Honourahle Dr. Syama Prasad Mookeries: The list was really obtainad
by the Transport Ministry and forward:d to the Commerce Min'stry, anl it
was on the basis of the information s.upplied by the parties concerned. But
the Honourable Member will see that everv licensee has to subm't a monthly
account, and if it is found that anv information was rupplied which was not
oolr"rect the licence will be immediately cancelled and proper steps will be
taken

Shri Deshbandhu Gunta: Was any such information received by Govern-
ment subsequently that the price of Kaiser and Fraser cars was in the nnigh-
beurhood of Rs. 15,000 whereas the zeiling fixed was Rs. 4,000 or Rs 5,000,
and has the licence of th's firm been -eancelled singe?

The. Honourable Dr. Syama Prasad Mookerjee: I shall look into that matter:
1 cannot answer off-hand.
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Shri M. Ananthafayanam Ayyangar: With reference to part (f) of the
question, namely, that the entire dollar quota was given to a few impursers
even before the policy was enunciated, n.ay I kmow on what hasis the dellar
quota was allotted to these importers?

The Honourable Dr. Syama Prasad Mookerjee: [ cun find out and ieé the
Honourab e Member know.

Shri Mohan Lal Saksena: May I knbw the names of these firms who were
allotted these quotas?

The Honourable Dr. Syama Prasad Mookerjee: I think in answer to a

previous question Government said that it was not desirable that the numes
should be disclosed.

Prof. N. G. Ranga: Why is it undesirable? Is it against public interess
to disclose them? :

The Honourable Dr. Syama Prasad Mookerjee: [ shull look into that matter
and if it is found necessary that the names should be disclosed I shall be pre-
pared to do so. But that 16 the answer which is now available before me.

8hri Deshbandhu Gupta: May I know if this firn to which 1 have referred
before was allowed subsequently to change the quota in favour of Nash ears

which were to be imported from America from Fraser and Kaiser, to bring them
to the price level? ’

The Honourable Dr. SByama Prasad Mookerjee: I have no information e
that effect.

Shri Deshbandhu Gupta: Is it a fact that this firm is being allowed rguin’
to go back to Fraser and Kaiser and they are now trying to manipulate in a
manner 80 that their price may fall within the fixed level?

The Honourable Dr. Syama Prasad Mookerjee: I may assure the Honourable

Member that if the Lcence was granted on information which is now found. to
be incorrect the licence will be cancelled. :

Shri Ramnath Goenka: Is it a fact that there was
between the motor car importers and the G

those firms who made a breach of that o
quotas?

The Honourable Dr. Syama Prasad Mookerjee: [ aw not w u position to
answer that question but if more details are given T shall get. In fact *he
Honourable Min'ster had a discussion with several Honourahle Members of
this House, and 1 was under the impression that the position had been suffi-
ciently clarified. But if there are some further doubts to be clarified 1 shall

be prepared to meet any Honourable Member who 1nay wigh to obtain further
information.

Shri Mohan Lal Saksena: May [ know whether the Tra;lsporf. Ministry

took any <teps to find out the arsembling eapacity of the various firms« who
have been granted import quotas?

_ The Honourablg Dr. Syama Prasad Mookeriee: Apurt from the in!«)ru;utlon
given by the applicants themselves

1 b . information was algo obtained from the
provincial Transport Controllers.

. Shri Deshbaudhu Gupta: May I hkrow whether these firms which were
given these quotas have heen ahle to W

) ail of the imported cars and have got
sufficient arrangements to assemble them?

The Honourable Dr. Syama Prasad Mookeriee:
every month. I cannot say what exactly the late

Shri Deshbandhu Guth: Wi
C. K. D.?

@ gentleman’s agrcement
overnment of India and thav only
greement were given the largest

That is due to be checked
st report is.

Il the Honourable Minister give a definition
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The Honourable Dr. Syama Prasad Mookerjee: That is, completely knocked-
down cond.tion and 8. K. D. is semi knocked-down condition. -

Shri Deshbandhu Gupta: But what is the really completely knocked down
car a8 taken by Government? ls it o car.which has got certain pirtx, s
certain makes are trying to manipulate the pru'cs of certain highly priced cars
in such u manner that they full within this price and they are called . K. 2.
although they are not so. What is vhe Government’s definition?

The Honourable Dr. Syama Prasad Mookerjee: In the books of Covern
ment the definition T believe, is,—completely knocked down condition.

REDISTRIBUTION OF DOLLAR EXOHANGE TO FACILITATE [vMPORT OF VEHICLES OF
VAR!OUS MAKES

1283. *8hri Deshbandhu Gupta: (a) Will the Honourable Mimeter of Com!
mereo be pleased to state whether it is permissible to utilise the quota granted
to an importer for a particular make or makes of vehicles to be utilised for the
importation of other makes of vehicles?

(b) If not. do Governmment propose to equitably re-distribute the Doliar
‘quota which cannot be utilised by some importers for the importation «f parti-
cular makes of vehicles for which the allocation was originally granted?

> (c) Do Government propose to give separately the figures of Dollar and Ster-
ling allocations given to the varous importers of cars and trucks?

(d) Have Government reserved any Dollar or Sterling Exchange for thv -
portation of cars und trucks from the Continent of Burope?

(e) If so. do Government pronose to state the amount held in reserve for
this purpose and the manner in which it is intended to be allocated to the vari-
ous importera?

(f) Do Government propose to assure the House that in future, Government
will define and circular’'se their proposed policy to all the importers, well in
advance. so as to enable themn to formulate their nlans and adjust them to the
policy of Government?

The Honourable Dr. Syama Prasad Mookeriee: (a) Yes, Bir, except in the
case of licences for complete cars from the United Kingdom, where particular
makes have been specified. In the latter case the licences are granted t)
accredited distributors of specific makes.

(b) Does not arise, in view of the fact that no licensee has so far stated
that he is unable to utilise the liecnee for the importation of the specitic make..

(¢) L may invite the attention of ihe honourable member to the an-wer
given to Starred Question Nos. 916 nnd 1026 on the 22nd and 30th March
1948 respectively. '

(d) A balunce of non-dollar exchange (amounting to Rs. 88 lakhs) earn:rsed
for import of motor vehicles is vet to ve allocated for the imports of cars from
the continent of Furope and for further imports of cars from the (nited
[ingdom.

(e) In wuking allocations of this amount to various importers, it is propused
to adhere to the maximum c.i.f. value of Rs. 6,250 per unit snd to issue
licences mainly to the authorised agents in India of the varicus makers of
cars which conform to this limit.

(f) Owing to frequent changes in the exchange position, it may not a'ways
b+ possible to follow such a course.

Shri Deshbandhu Gupta: With regard to the reply to part (a), may I knew
whether Government has itself taken auy st~ps to enquire whether the «uotas
allotted to these firms have been utiliszd or not? Or are Govermment relying
on the statemonts supplied by these importers?
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The Honourable Dr, Syama Prasad Mookerjee: As I said, Governwnent
usually rely on the statements given by the applicants and also the pro-
vineial transport suthorities.

Shri Deshbandhu Gupta: In view of the fact that information has heen
given by certain members, will Government ruake enquiries and in caae 1it is
found that sotne of these firms have not used their quotas, those quotas will
be allotted to those not consulted in the beginning?

The Honourable Dr, Syama Prasad Mookerjee: We shall check up.

8hrl M. Ananthasayanam Ayyangar: Is there any correlation betweeu this
Ministry and the Finance Ministry in the matter of allocation™ of dollar ex-
ochange? Or is it that independently of his Ministry, the Finance Mmrstrv
goes on giving dollar exchange quotas to various individuals?

The Honourable Dr. Syama Prasad Mookerjee: Obviously there is «
-orrelation, The Finance Ministry has tc tell us how much .can be - pared,
after taking into consideration all the demands of the various ministries, und
then the allotment is made by the Ministry concerned.

Shri M. Anantliasayanam Ayyangar: Then may I ssk whether, in the matt::
of allocation of dollar exchange quotas to some of these firms even beiore his
Departinent came out with this particular policy, there was a policy of giving
away advance quotas to others?

The Honourabla Dr. Syama Prasad Mookerjee: T have not here any
material to answor that question. But T can check thut up and see 1t what
stage that was so. .

Shri K. Santhanam: s there a department of the Reserve Bank which
watches over the manner in which these dollar quotas are utilised and supplies
icformation to the Finance Department or the Industry Department?

The Honourable Dr. Syama Prasad Mookeriee: So far as my Mini-lry is
concoerned this is not the case. Whether it is so in the case of the Finance
Ministry, 1 cannot say.

Prof. N. G. Ranga: Is there any advisory council or standing committee,
whose bus’ness it is to scrutinise how these allotments are being made and also
to advise these three or four departments interested in this mafter?

The Honourable Dr. Syama Prasad Mpokerjee: There is no-advisory com-
mittee consisting of outsiders, but mutnal consultations among the Ministries
concerned are held.

Pandit Lakshmi Kanta mltra Ts there any Cabinct sub-commiittee to
serutinise. all these things?

The Honourable Dr. Syama Prasad Mookeme I belirve it is rot possible for
& Cabinet sub-committee to go into the question of individual licences.

Prof. N. G. Ranga: Are any steps taken at any stage——if. pussible al tha
ministerial level—to sec that no undue or invidious discrimination is made
between one firm and another and also that dollar exchanges are not heing
frittered away or wasted?

The Honourable Dr. Syama Prasad Mookeriee: In some caavy nllnhnoz-ra
were made with the approval of the Fonourable Minister himself, but T ean
tell the House that Government contemplate the setting up of a uitahle
mach'nery so that anyone who has any grievance regarding the working of
the control system or the operation of any of these restriction systems, ~av
come and put his grievances before such an authority.

8hri Mohan Lal B8aksena: May I know whether there wns any gentle-
mati's agreement regarding the fixation of ceiling prices of cars?

The Honourable Dr. Syama Prasad Mookeriee: There war rome ageneme 1t
with the Tranédport Mlmstry end with the manufacturers concerned.
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8hrl Mouun Lal ‘Saksena: May I know whether any firms ocommitted s
‘breach. of agreement- thereof? '

The Hoxourable Dr. Syama Prasad Mookerjes: There have been alleyations
that some firms have sold at & rate higher than what was agreed upon.

_ Bhri Mohan Lal Saksena: May I know whether $ha fact that they had onm-
mltted. 8 breach of the agreement was taken into consideration in waking
allocations of these quotas for imports? '

The Honourable Dr. Syama Prasad Mookerjee: The Honourable Member
should bear in mind that there is no control price fixed now and what ver ia
done is done as a result of a mutual agreement. But whas is now being dorwe is
this—and already a decision has been reached. In future when licences are
grant d, it will have to be etated whether the price structure follows ihe
directions which may be issued by the (Government from time to time. That
has been done and in future there will be no possibility of the mort of cuse
which has happened being repeated.

Shri Mohan Lal Saksena: Will it not be desirable in the public interest to
find out whether the firms allotted these quotas will be able tn wutilize them
fully and whether they have asserbly plants as has been reported? ’

The Honourable Dr. Syama Prasad Mookerjes: As [ have said, the licence
provides that every month information on the esseutiul points has to be uiven.
If it is found that they are not acting sccording to the conditions laid down,
the licence shall be cancelled.

Shri Mohan Lal 8aksena: My question is whether Government will take stcps
to ver'fy whether the informat on supplied by the allocation authorities i8 correct”
Ts not it desirnble in-the public interest for the Government to tske <teps to
verify that the information given by the allocation authorities is correct .wud,
if not, to cancel the quotas at once?

The Honourable Dr. Syama Prasad Mookerjee: When the monthly returns
eome in this will certainly be done.

Shri Mohan Lal Saksena: I wanted information about the particulars supylied
of the assembly capacity of various firms. Have they the capacity that tey
said they have? Perhaps one firm does not posscss any assembly plant. Wil ©
Government take steps to verify whether this particular firm or firms thut huve
been allotted these quotas have the nccessary assembly cupacity which they
have said they have?

The Honourable Dr. Syama Prasad Mookeriee: Government will go fu:ther
than that. What Government has suid is this: If it is found that the number
ol cars which have to be assembled avcording to the conditions prescribed is
not assernbled, then whether there is  capacity or not, the licence will be
concelled.

Shri Mohan Lal Saksena: Will the Govemrnuent take steps to <cr ‘Dhat
under K. C. D even those cars which cost more than Rs. 5,000 are not biought
iL two portions—one costing Rs. 5.000 and the other also costing Rs. 5,0:0-—
ir order to defeat the restriction laid dawn hv the Government? ]

The Homourable Dr. Syama Prasad Mookerjee: We shall sco that nothing
iz done to evade the policy of Government.

Shri Ramnath @oenka: Mav I know if it s within the knowledge of the
Government that the gentleman’s agreement for the fixation of prices has been
broken by certain firms?

The Houourable Dr. Syama Prasad Mooker'ee: Information has riouched
Government that prices were oharged at a higher rate. But as I answered
a few days ago, the prices have now hnan revised. .



ass2 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [7TH APRIL 1848

Shri Ramnath Goenka: Since it has been brought to the notice of Government
that the gentleman’s agreement has been broken, will they consider *he ud-
visibility of straightaway cancel'ing the licences already granted?

Mr, Speaker: This is all by way f suggestions and arguments!

Shri M. Ananthasayanam Ayyangar: Ts there uny agency in his depaitinant
to check up from time to time if the conditions in the licence and the under-
standing have been carried out?

The Honourable Dr. S8yama Prasad Mookeriee: There is no agency unde: the

Central Government. Obviously we can proceed through the Provincial Govern-
ment or the provincial Transport Authorities.

Prof. Shibban Lal 8aksena: Is there any penalty attached to those who-
violated the conditions?

The Honourable Dr. Syama Prasad Mookerjee: Withdrawnl of the licenee
is sufficient penalty!

Shri Deshbandhu Gupta: With regard t¢ the reply to part (d) the Honourabe
Minister said that Rs. 63 lakhs had been earmarked for importing cars from
the Continent of Europe and the United Kingdom. Will Government consider
the desirability of allocating these quotas to firms which were unfairly (roated
in the beginning?

The Honourabie Dr. Syama Prasad Mookerjee: Well, we shall see that the
licences are granted to persoms who fulfil the conditions, but whether we shal¥
make n special selection within a partienlar category it is diffienlt to sav.

1284. *[WIiTHDRAWN]

Rarzs ror BOARDERS IN VARIOUS VBGETARIAN AND NON-VEGETARIAN HovTBLS
iIN DeLar, axp Nxw DErm

1285. *Prof. N. G. Ranga: (a) Will the Honourable Minister of Works,.
Mines and Power be pleased. to state whether Government allow the committees.
of boarders in their hostels like the Eastern House, Pataudi and Kota houses to

appoint their own caterers or to change their menus within the nrescribed finan-
- 12l limita?

(h) Have Government fixed anv rates to he charged from the bonarders in the
various vegetarian amd non-vegetarian hostels. in New Delhi and Delhi?
(¢) Tf so, what are the rates for boarding and lodging in different hostels?

{(d) Are Government aware that the

v hostel-keepers are not charginir uni-
forinlv?

() If the answer to part (d) above be in the affirmative, do Govermaent
propose to tnke steps in the interests of the boarders?

Shri Satyanarayan BSinha: (a) House (Committees have been formed only
in three out of the five Government hostels in New Delhi.  Caterers for hostels

where House Committee exist are selected by the Estate Officer in consultation
with the Committee after inviting tenders. .

Changes in day to dey menus within the prescribed standard menu are per-
missible subject to the restrictions under the existing rationing orders.

(b) Yes. There are, however, no Government hostels in old Delhi,

(¢) A statement showing the rates in hostels in New Delhi is laid on the
sable of the House.

(d) No.
(e) Does not. arise.
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Shrt K. V. Kamath: Whioh are the two of the five hostels that are without
House Committees? ' .

Shri Satyanarayan Sinha: I am afraid, Sir, I cannot answer that question
without notice.

Shrl B. Das: Is it not a fact, Sir, that the Western House which acoom-
modates a large number of refugee girls has no House Committee, but is under
s Lady Superintendent?

Shri Satyanarayan Sinha: That may be correct. I would like to make
enquiries about it.

REORUITMENT FOR THE POST OF CONTROLLER OF PRINT'NG AND STATIONERY
THROUGH THE FmpErAL PuBLIo SEBRVICE CoMMIiss ON

1286. *Shri H. V. Kamath: Will the Honourable Minister of Works, Mines
and Power be pleased to state:

(a) whether Government are aware that the post of Controller of Printing
sod Stationery was advertised through the Federal Public Bervice Commission
snd if so, what were the qualifications stipulated for the post;

(b) whether the selection for the post has so far been made:

(c) whether the selected candidate possessed the qualifications, general and
technicul, as stipulated by the Federal Public Service Commission;

{d) whether any departmental officer competent to advise the Federal Public
Bervice Commission regarding technical qualifications was present at the inter-
view; -

. (e) if the answer to part (d) sbove be in the negative, the reasons for not
deputing such a8 competent adviser:

(f) whether there were any trained officers in the Printing and Stationer~
Department who possessed the qualifications—general and technical—pres-
cribed for the post of Controller;

(g) whether it is a fact that the post of Controller falls in the category ot
those to be filled through the Fedecral Public Service Commission ; ,

(h) whether it was deposed before the Roval Commission on Labour iu India
(Whitley 1929) that the apprentices who were selected in the Printing and
Stat'onery Department in 1922 for supervisory posts would in due course be
sppointed to the post of Controller of Printing and Stationery; and .

(i) if the answer to part (h) above be in the affirmative, whv such a coursc
has not been adopted in the appointment to the post of Controller?

8hrl Satyanarayan Sinha: (s) Yes. A statement showing the qualifications
preseribed for the post is laid on the table of the House.

(b) Yes.

(¢) The selected candidate complied with all the prescribed qualifications
except educational qualification which the Commission was empowered to
relax in the case of candidates who satisfied other conditions.

(d) The Secretary to Government in the Ministry of Works, Mines and
Power was present at the interview.

(e) Does not, arise,

(f) Yes.

(g) Yes, except when the post is filled by some class I officer or an officer
of Provincial Service or by promotion trom Class II in an officiating capacity for
Jess than one year.

(h) No. .
(1) Does not arise.

.
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. Statement

Containing the qualifications prescribed for the post of . the Controller of j1ntizg tnd
Stationery, Iudia.

(s) Candidate should be a graduate ¢ s recognised University in Arts or Science or
should hold s degree in the Art of Printing and sllied trades from a recognised institutios
in India or abroad. (b) Should possess wide experience to run big otfices. An officer
with strong personality and initiative will be preferred. (c) Considerable experience of
purchasing stores (preferably stationery stores which wiclude paper and peper products)
or intimate kno'l.dgo of modern printing presses and their working. Experience of band:
ling independently big concerns employmg large labour force be additional quali-
cation. !

. N.B.—Qualification No. (a) may be relaxed in the case of candidates who sstisfy other
conditions.

Prof. N. G. Ranga: Why is it, Sir, that the educational qualifications were
not ins.sted upon?

8hri Satyanarayan 8inha: 1 shall, for the information of the Honourable
Members read out the qualifications which were prescribed for the post of
Controller of Printing and Stationery.

‘/(a) Candidate should be a graduate of a recognised University in Arts or Bcience or
should hold & degree in the Art of Printing and allied trades from a recognised institution
in India or abroad. (b) Should possess wide wxperience to run big offices. An officer
with - strong personality and initiative will be preferred. (c) Considerable experience of
purchasing stores (preferably stationery stores which include paper and paper products)
or intimate knowledge of modern printing presses and their working. Experience of hand-
ling independently big concerns employing large labour force wSI be additional quali-
cation.

N.B.—Qualification No. (a) may be relaxed in the case of candidates who satisfy other
conditions."’

Shri H. V. Kamath: What is the name of the new incumbent?

Mr. Speaker: Order, order, I cannot permit that question.

8hri Mohan Lal Saksena: What are the educational qualifications of the
person who has been selected ?

Mr Speaker: I will not encourage questions regarding individual appoint-
ments.

- Shrl Mohan Lal Saksend: We want to know the qualifications of the new
incumbent, because it was said that in this case the educational qualifications
were not considered.

Mr. Speaker: He never said that they were not considered.

8Shri Mohan Lal Saksena: I mean there was a relaxation in this particular
case. ‘

Mr. Speaker: Yes, in view of the candidate’s other qualifications.

Shri M. Ananthasayanam Ayyangar: Sir, on a point of order. May I ask
you, Sir. if Government lays down certgin conditions and- qualifications for an
appointinent, but appoint & man who does not fulfil those qualifications.
how nre v to ascerta n his qualifications without putting questions. I certainly
bow to your ruling. But if & man who is absolutely unsuited to a particular
job is anpointed, i8 it not the duty of we members to bring it to the notice of
the House? -~

‘Mr. Speaker: Well, I might as well make the position clear as to what is
passing in my mind. I think this House would do well in not entering inte
the merits or grievances regarding individual appointments that are made. In
sll such cases, the best course would be for mgmbers of the House to approach.
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the Minister concerned.  For one instance of that kind, I can well appreciate
and imagine hundreds of instances in which allegations may be made by inter-
ested parties against the person appointed, through questions by members in
this House. Looking to the balance of convenience and inconvenience, I do
feel that, the less we discuss about the personalities of officers of the executive,
the better it will be for the administration. Otherwise, the tone of the ad-
ministration will go down. I am saying this with what little experience 1
have of the administration of the municipalities.  Allegations come in, even
against the best men for one reason or another. I do not mean to suggest
that all these allegations are always false; some may not be. But the best
vourse, to my mind, would be, to aproach the Government, approach the
Ministers and I am sure the Ministers are bound to satisfy the members. In
eage there is any injustice, even after representation to the Minister, it may be
open to members to bring the question before the House. That should be the
general policy. Otherwise, if every Honourable Member is going to interfere in
the administration in respect of every appointment, I think there will be no
tone at all left. " The function of the House should be to lay down policy and
watch the general working of the administration, rather than inverfere in the
day to day work. That is what is passing at the back of my mind and in dealing
with questions from Members, T am guided by these general principles.

Prof. N. G. Ranga: Sir, I hope this will not be treated as a ruling, but es
a kind of advice coming from the Chair, because, there is also the other danger
of the Honourable Members of this House being turned into petitioners to get
justice for this individual or that individual. And when we bring to the notice
of the House any injustice done to a particular individual, it is something like
a lest audit. It is by the way in which Government deals with such com-
plaints, that it stands or falls..

Mr. 8Bpeaker: I may tell Honourable Members, whether you call it a ruling
sr you do not call it a ruling, the allowance or disallowance of questions will
have to rest with me and I cannot claim that I shall be exercising my judgmenv
always correctly, though I can assert that, it will be always bona fide «nd in
the best interests of the House. The lines which I lay down are the lines
usually followed in the House of Commons. And, therefore, Honourable
Members would do well in all such cases to approach the Ministers and in case
they are not able to get satisfaction, or they feel that the injustice has not
been redressed, it is perfectly open to them to come to me and explain the
position, so that I may be in possession of the facts and may be in a better
position to judge as to whether a particular question should be allowed or not.

Honourable Members will agree that many times even ‘fishing' questions
are put, based upon unreliable information. In short, the executive must be
safe; provided they are acting properly, there should be no unwarranted
charges or slings against them in the House.

8hri Mohan Lal S8aksena: May I point out, Sir, that in this case the selec-
tion was made by the Public Service Commission and, therefore, the Minister
does not come into the picture., The only information which the question
seeks is whether any relaxation was made in the educational qualifications
prescribed for the selection of candidates.

Mr. 8peaker: That is exactly what I have pointed out—that we should
not go into individual appointments. I have laid down the general policy and
Members will do well to be guided by it. '

8hrl H. V. Kamath: With due respect to your ruling, 8ir, does this post
fall under the category of posts to be filled through the Federal Public Service
Commission ? !

Shri Satyanarayan, Sinha: Certainly.
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ghri H, V. Kamath: Is it not a fact, Sir, thas there were many other candi-
dates who appeared before the Commission und who were educationally and
technically better qualified ?

Mr, Speaker: I think we had better go fo’the next question.

Shri H. J. Khandekar: May I know, Sir, whether the qualifications of oan-
.didates were relaxed in the case of Harijan candidates for this particular post?

Shri Satyanarayan Sinha: I cannot say; I will have to look into it.
EvioTioN BY GOVERNMENT OF Ti1BBI1A CoLLRGE HOSTEL

- 1287. *8hri Damodar Swarup Seth: Will the Honourable M nister of Works,
Mines and Power be pleased to state why the Government of India have so fat
not been able to vacate the Hostel of the Tibbia College?

Shri Satyanarsyan Sinha: The Tibbia College Hostel building was vacated
and returned to the College authorities in November, 1946.

8hrl Deshbandhu Gupta: May I know whether the Honourable Minister is
aware of the fact that since this building was vacated it is being misused and
let out to a bote] and some other shops? Will Government now take steps
to see that this college with which the name of a very big patriot is associated
ie not misused for the benefit of certain individuals?

8hri Satyanarayan Sinha: Government might consider the suggestion made
by the Honourable Member.

REPORTS OF INDIAN TRADE COMMISSIONERS ABROAD FOR 1945-47.

1288. *Seth Govinddas: Will the Honourable Minister of Commerce be
pleased to state:

(a) whether reports for the years 1945, 1946 and 1947 from Indian Trade
Commijssioners stationed abroad have all been received;

(b) if not, reports in respect of which years and countries are still dva-

(¢) what wethod iy adopted by Government to make these reports known to-
the public in general, and trade and industry in particular in India;

i l((:l) whether it is a fact that only extracts from these trade reports are pui-
ished ;

(e) whether it is a fact that these reports are printed but are not available to
the public on payment; and

(f) whether Government propose to consider the desirability of making th
reporte a priced publication and if not, why not?

The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). Annual reports
for the year 1945-46 have been received only from the Trade Commissioners in
Canada, Australia and East Africa.  Reports for 1946-47 have not yet been

rgce‘i!ved. Monthly reports are, however, being regularly received and publi-
cised. ‘

(c) Bummaries of these reports are published in the Foreign Murket Review
and the Indian Trade Journal. The former circulates to trade and industry
mainly through Chambers of Commerce and Trade Associations and the latter
which is a periodical priced publication, has a fairly wide circulation among the
commercial public. ~Summaries of such reports are also released to the press
for publication by the Bureau of Public Information.

(d) Fairly full extracts of monthly reports are reproduced in the I.T.J. A=
for annual reports, the Honourable Member is referred to the answers furnished
to parts (e) and (f) of his question.

(e)and (f). Annual reports were printed in this part and made’available for
sale to the public by the Manager of Publications, Dglhi. This practice was
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however, discontinued during war-time due to shortage of paper and printing:
facilities but is now being resumed.

Seth Govinddas: Will the Honourable Minister please state which are the
countries from which no reports have been received since 1945 ?

The Honourable Dr. Syama Prasad Mookerjes: All those countries other than
Canada, Australia and East Africa.

Seth Govinddas: Why was it that these reporte had not been received fron,
those other countries?
The Honourable Dr. Syama Prasad Mookerjee: Apparently the system of

sending reports was discontinued during the war and the officers themselves.
were not sometimes prompt.

Beth Govinddas: Will the Government now intimate to these Trade Com-
missioners that they should send these reporta?

The Honourable Dr. S8yama Prasad Mookerjee: That has been done already:

Beth Govinddas: Why is it that from these countries monthly reports are
being received but the annual report for 1946-47 has not so far been received?

The Honourable Dr. 8yama Prasad Mookerjee: As I said, only a few months.
ago Government had circularised that annual reports should be sent. 1t has
been felt that monthly reports now in the present conditions are more helpful
than annual reports and monthly reports arg being continued.

Prof. N, G. Ranga: Will Government consider the desirability of revising
the price of these annual reports? They are very high at present.

The Honourable Dr. Byama Prasad Mookerjee: I shall look into that.

Shri M. Ananthasayanam Ayyangar: Will Government consider the desir-
ability of supplying these reports to the members of this House?
The Honourable Dr. Syama Prasad Mookerjee: We shall certainly counsider

the desirability of supplying them to memberg either free or at a specially
cheap rate.

Poricy R8s TRADE BETWEEN EAST PUNJAB AND WEST PUNJaB.

1289. *Seth Govinddas: (a) Will the Honourable Minister of Commerce
be pleased to state the policy of Goverument with respect to the, trade between
the East and West Punjab?

(b) Is it a fact that the trade between East Punjab and West Punjab is
pessible through the ports of Bombay and Karachi and not through the border
towns of the East Punjab?

(¢) Do Government propose to allow trade between the East and the West
Punjab through the border towns of the East Punjab?

(d) 1s it a fact that traders have often been arrested and detained under
the Funjab Safety Act for trading through the East Punjab border towns?

(e) Do Government propose to lay on the table of the House the export
and import figures, if any, in vespect of trade with the West Punjab through
the Amritsar border since 15th August, 1947?

The Honourable Dr. Syama Prasad Mookerjee: (a) Since the termination of
the Standstill Agreement on 29th February 1948 trade hetween East and West
Punjab is technically foreign trade and as such is subject to the import, export
and other control regulations regulating such trade. Tn view however of
the close economic.bonds subsisting between the territories it has been agreed
that the maximum assistance should be given to the free movement of goods
from East Punjab to West Punjab. I would add for the Honourable Member's
information that no restrictions have at present been placed on import of eny
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alegg of goods in East Punjab from West Punjab. Measures for further faoilit-
abiug movement of goods between the two areas are also proposed to be dis-
ouséed at an inter-Dominion Conference which it is proposed to oonvene
shortly. '

'(b) The answer is in the megative. 8o far as the (Government of India are
. oonoerned, there is no ban as such, on trade between East and West Punjab
aoross the land customs frontier, Such trade would, however, be subject to

import, export and other control regulations, and can pass through only certain
apeoitied routes and land Customs stations, ‘

(0) Does not arise in view of the answer to (b) above.
« (d) I have no information on this point.

(e) No, Bir, ag the statistics of exports and imports requested are not avail-
able. °

Shri Deshbandhu Gupta: May I know if it is a fact that whereas custow
has beeu imposed on importe from Pakistan arrangements have not so far beeu
meds by Government to set up s machinery to guide the traders in respect of
the duties levied on these imports and a good deal of commodities is lying in
Dedhi which could not be taken delivery of on account of arrangements not
having been made by the Government go far?

The Honourable Dr. Syama Prasad Mookerjes: I should be prepared to
look into that. As a matter of fact so far as customs stations are concerned
there are already 82 customs stations opened in the area concerned. But as
regards the particular class of cases which the Honourable Member has referred
to, if I get the details I shall certainly look into them.

Prof, N. @G, BAngl: How many more places are there where such arrange-
ments have not yet been made or yef to be made?

The Honourable Dr. Syama Prasad Mookerjee: So far as East Punjab is

conoerned customs stations have bcen opened in the Gurdaspur, Amritsar and
Farorepore districts and the total number tomes to 82.

Prot. N. G. Ranga: The Honourable Minister has said that from East
Punjab to West Punjab every effort is being made to facilitate the ifbvement
of goods. What is the Government’s experience in regard to the movement
from the other side, from West Punjab to East Punjab? Are they getting pro-
per co-operation from the other Government?

The Honourable Dr. Syama Prasad Mookerjee: That is one of the matters
whioh is proposed to be discussed at the Inter-Dominion Conference which
will be held shortly. It will be to mutual advantage if these barriers can be
reduced, but they must be of a reciprocal kind.

1200—1291. *(WiTnpRAWN].

ArLRGED GovRRYMENT PLeoaa3 1) MAULE4A GANOH( r2 RUTABILPATION AND
Ra-3arrLeMaNr or Raroiaass.

1292. *Shri H. V. Kamath: Will the Honourable the Prime Ministcr he
plesged to state: ' S

(a) whether Government gave any pledges to Mahatma Gandhi, ere he met a
martyr's death, in regard to the rehabilitation and resettlement of refugees in

general, and of refugees returning from Pakistan to Ind:d in particular; if eo.
what the pledges are; and

(b) whether Government’s policy in respeot of the refugee problem is mould-
ad by those pledges?

The Honourable Pandit Jawaharlal Nehru: (a) I presume the Honourable
Mémber is referring to the pledges given by members of the Central Peace
Qemmittee to Mahatma Gandhi. These pledges related mainly to the treat-
meat 6f Muslims in Delhi and wers published in all the newspapers on 19th
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January 1948. These pledges given by the Peace Committee were endorsed .
on behalf of Government.

(b) Government are naturally anxious that any pledges given to the. Fnther
of the Nation and to the public generally should ‘be favoured.

Shri H. V. KEamath: May I draw the attention of the Honourable the Prime
Minister to the answer which he gave 16 1y supplementary question a few days
ago to the effect that Government guve pledges to Mahatma Gandhi and that
the policy of the Government in respect of this problem is moulded by these

gledges may I know whether the pledges were given by the Government or
y the Peace Committee ?

The Honourable Pandit Jawaham.l Nehru: Both.

Shri B. Das: May I know how many Muslim refugees from Delhi have
signified their intention to return to Delhi so far?

L%

Mr. 8peaker: That question had better be addressed to the Relief and k.-
babilitation Minister. In any case how does it arise out of this?

Shri B. Das: It arises out of the pledge given to the Muslims so that t'w:.
can come back to Delhi.

shri H. V. Kamath: Will the policy of the Government always continue
to be moulded by these pledges irrespective of the circumstances that may arise?”

The Honourable Pandit Jawaharlal Nehru: The pledges are based on &
. principle.  If the principle is good it should be valid irrespective of circum-
stances. But every policy is moulded by circumstances and by changing
conditions. So when a question has to be considered it has to be considered
in its fundamental aspect and in its varying aspect: both have to be taken into
consideration. No policy can be said to be a permanent policy, because condi-
tions change bLut the outlook or the principle governing it might continue to be
the same, although other conditions changing it has to be applied differently.

Shri €. V. Kamath: Considering the fact that non-Muslim refugees return-
ing from India to Pakistan are not treated as generously as Muslim refugees

returning to India, do Government propose to secure justice to our nationals
first before they show generosity to others? "

The Honoyrable Pandit Jawaharlal Nehru: I have not wholly understood the
question but it would rather involve a lengthy argument if I attempt to answer
the question. There is no question of generosity involved in it. It is 8 ques-
tion of the outlook of the State. We have declared that ours is a secular
state. The other state so far as I know is not a secular state. Now are we to
fall in line with the other state and not see that our State is a secular state?
I do beg the House to consider this matter not from the point of view, as has
become rather usual, of Hindu or Muslim or something else. I know Yor a
fact that quite a large number of Muslims are very loyal to the State here, and
I know for a fact that a very large number of Hindus are disloyal to the State.
It is not a question of Hindu or Muslim. It is a question, if you like, of per-
sons who are loyal to the State. That I can understand. But the mere fact
of a person’s religion does not make a person loyal or disloyal to a State:; and
it is a vrey wrong way of describing a person or considering a question on
those lines. At the present moment we have said that we would welcome
peonle who had gone away from the city of Delhi to come back. Naturally,
while we welcome them, the fact of their coming back, their numbers and their
sccommodation are pgoverned by all manner of difficult factors. All these
factors cannot be overlooked. Nevertheless the fact is that because a‘person
is @ Muslim.he s not kept out and is welcome to come back.

0
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8hri H. V., Kamath: Am I to understand that the non-Muslim refugees
returning from India to Pakistan are less loyal to Pakistan than - Muslim.
refugees coming from Pakistan to India are loyal to India?
- Bpeaker: I think this is entering into an argument.

-~

REOBRGANISATION OF LEGAL SyYsTEM OF IND:a .

1298, *8hri V. O. Kesava Rao: (a) Will the Honourab'e Minister of Law.
be pleased to state what action Government proposc to take to re-organise the’

legal systern of the country?
"

(b) Are Government aware that the system of law in the country is éostly
and beyond the reach of the common man? ‘ ot

(c) If 80 when do Government propose to consider the question of ni&k’ing
legal remédies accessible to the poorest of c'tizens? ' C N

(d) Do Government propose to take up the question of degay in fhe'adpﬁniu-,,
tration of law which is a major problem for the lit'gant public? v

The Homoursble Dr. B. R. Ambedkar: (s) No such question ‘is under con-
sideration at present. . e

(b) Government is aware that this view is held by* many people.

(c) and (d). Government consider that the proper way of tackling the ques-’
tion would be to set up a Committ-e on the lines of the Civil Juatice
Committec of 1924. They however think that the present’ moment is hardly
apportune for the appointment of s ch a committee anl the eountry will have
to settle down to more normal conditions before extensivé legai reforms of this
nature could be undertaken. '

LETTER IN Biitz re MISERIES OF INDIAN SA:LORS SUFFERED IN BRITISH OWNED
Sm1ips : e

1294. *Shri V. 0. Kesava Ra0: (a) Will the Honouruble Minister of Com-
merce be pleased to state whether the attention of Government has been
drawn -to a letter thut appeared in the Bfts, duted the 20th March, ‘1948
from an Indian seaman describing the miseries suffered by 700 of our sailors

in British owned ships? :
'(h) Is the report that three of our seamen were frozen to death correct?

() Have Government taken any steps to imnprove the working conditions of
thuese people?

(d) Do Government propose to take action to see that compensation is paid
to the devendants of the deceased ?: o

‘The Homoursble Dr. Syams Prasad Mookerjee (a) yes, Sir. .

(t) I am making enquiries_. o

(0) Yes, Sir. Provision exists in the Indian Merchant Shipping Act sid: i+
the terms of agreement regarding engagement of seamen prescribed under the :
Act to secure that reasonable conditions of service are given to the soamen.
Government see that conditions are acted upto and also take any oppurtunity
‘that oceurs to effeet any improvements that are possible. o S

(d') Yes, 8ir; if enquiries indicate that sueh action is necessary. ""
Prot. X. G. Ranga: How long ago were enquiries made into the

vonditians of these seamen ?

The Honourable Dr. Syama Prasad Mookeriee: We shall -expedite he:
emquiries; we shall see that no unnecessary delay tpkes place.
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8hri V. O, Kesava Rao: Are Government in a position to say that the
ship by which these sailors were sent was found fit or not?

The Honourable Dr. 8yama Prasad Mookerjee: As 1| huve said, we have
oo information in the Government. We <aw the press report and we have
started making cnquires.

8hn T. T. Krishnamachari: May 1 know if the Ministty has at its
disposal adequate machinery to look after the comforts of the Indian Beamen
0 the various places in which they are employed?

The Homourable Dr. Syama Prasad Mookerjee: I cannot say exaotly
whether any specific machinery exists in Delhi for that purpose.

Shri T. T. Krishnamachari: Will he make enquires and see that adequate
tauchinery is created for the purpose?

The Honourable Dr. Syama Prasad Mookerjee: There may be necessary
waochinery already eavailable.

Shri K, Santhanam: May | know from the Homnourable Minister whether
a ocomplete list of Indian Seamen is maintained?

The Honourable Dr. Syama Prasad Mookerjee: The list is there; but
whether it is complete and up-to-date 1 cannot sayv because” a lot of persons
have gone away to Pakistan.

ghri K. Santhanam: May [ know whether Government will take steps to
sea that the list is brought up-to-date?

The Honourable Dr. Syama Prasad Mookerjee: Yes, we shall do it.

Shri M. Ananthasayanam Ayyangar: Is it not a fact that there are what
are known as Seamen Welfare officers in every port?

The Honourable Dr. Syama Prasad Mookerjee: Welfare Officers there
are, but T cannot say off-hand  whether there is  any speeial organisation
under the Government of India.

Shri M. Ananthasayanam Ayyamgar: May | know what is the answer
to part (b) of the question whether three of our seamen were frozen to death?

The Honourable Dr. Syama Prasad Mookerjee: I have already said that
the matter is being enguired into. We saw the press report and immediately
the enquiry was started.

Rerusa, ov [1eoir Lroavigs ror TRAOTORS

1295. *Shri Baldeo Swarup: Will the Honourable Minister of Commerce
e plensed to state whether Government are aware that people are being re-
{used imoorts of items like tractors that are imperatively needed and if so.
d> Goverument propose to Jav on the table of the House a statement showing
the names of firms who were allowed or disallowed imports of tractors during
1047-48, with reasons for allowing or disallowing and also the facility propos~d
¢o be given to new comers? -

The Honourable Dr. SB8yama Prasad Mookerjee: Licences for importation of
wractors®ire granted having regard to (a) the availabilitv of foreien avehange;
{b) availability of fuels required for operating the machines: (c) suitability of
types proposed to be imported and (d) availability of workshop facilities and
4rained staff to service the muchinerv, at the dispocal of the ‘mnorter. T lav on
the table of the House two statements showing:the names of firms who were
granted and those who were Yefused licences for importation of {ractors during
1947-48. While oranting licences, no discrimination is shown againgt new-

cMrors
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Statement

3563

l\bowing the names of the firms whose location for the import of Agricultural ‘Tractors
were refused in the year 1947.48 on the advice of the Ministry of Agriculture.

Serial Particulars of firms
No.
1, M /8. Sepulcher & Co., Ltd., New Delhi.
2 ,, Rajkissen Radhakissen Mitter & Co., Calcutta.
3. ,, Mata Lachmi Co., Bombay.
4. ,, Amzel Ltd.,, Bombay.
5. ,, Bhatnagar & Co., Delhi.
6. ,, Bachhraj Factories Ltd., Bombay. *
7. ,, Gopal & Co., Madras
8 ,, Milkhiram (India) Ltd., Bombay.
9. ,, Associated Industrial Promoters l.td., Bomnbay.
10. ,, B. L. Anantbhat, Bombay.
11.  ,, Associated Industrial Promoters Ltd., Bombay.
12 ,, M. V. Raghvarao Naidu, Parlakimedi, Orissa.
13. ,, K. Ramson & Co., (1016), Madras.
14. ,,  Ranjit Singh & Sons Ltd., Lucknow.
15, ,, Ramson & Co., (1916), Madras.
16. ,, Rustom K. Rustom, Bomba .
17. ,, Spence Ltd., Calcutta.
18. ,, Simpson & Co., Ltd., Madras. . )
190. ,, 8. C. Surdivall Gola Gakaram Nath, District Kheri.

BEISSRLRCBBYAFELURLEBRIRE RERRER

50.
51

India Collective Farms ILtd., Calcutta,
Vu'can Trading Co., Ltd!, Bombay.
Bhatia Corporation, Jubbulpore.
Currimbhoy Lalljee S8ajun & Co., Bombay.

The Industrial and Agricultural Engineering Co., (Mysore),

.City . .
Primera Corporation, Bombay.
G. P. Shukal, Ahmedabad.
T. E. Thompson & Co., Ltd., Calcutta.
T. M. Thakore & Co., Bombay. :
A. V. Thomas & Co., Ltd., Alleppey.
United Machine Co., Calcutta.
Vasantrai & Co., Bombay.
Vithal Dattaram Desai, Bombay.
Jacob George & Co. ,Bombay.
Somani & ('o., Bombay. e
Shree Hind Vijay Co., Ltd., Bombay.
Garlick & Co., Bombay.
Inimex Agencv Ltd., Calcutta. e
Impex (India) Ltd., Bombay.
Bengal Engineerjng Co., Ltd., Calcutta.
Reliance Engineering Co., Indore City.
Ralli Bros., Ltd., Calcutta. .
The General Commercial Corporation Itd., Madras.
Dandhi Bros., Bombay.
Govind Ram Bros., Ltd., Bombay.
Rahalal Makanjee Zaveri, Bombay.
Dharamaveer & Co., Madras.
Doshi Bros. (Bombay), Bombay.
Hindustan Indmtriaf’ Crcporation, New Delhi,
Fazalbhoy Foreign Agencies, Bombay.
National Garage Ltd., Bombay.
National Trading Co., Calcutta.

Statement

Ttd.,

Bangalore

showine the names of the firms to whom licences were granted for impor.s of Agricultural
Tractors during 1947-48 on the recommendation of the Ministry of ‘Agriculture.

Serial
No.

Name of firms

2.
3.
4

b2l

.
"

1

1. M/8. Tractors (India) Ltd., Calcntta.

Volkart Brothers, Bombay.
William Jacks & Co., Ltd., Calcutta,
Buckwell & Co., Ltd., Lahore. -~
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- Serial Name of tirms

5. M/S Punjab Hardware Stores, Lahore,

6. ,, T. K. Thomson & Co., Lta, Calcutta.
7. ,, American Seed & Machinery Co., Lahure.
8. ,, The New Engineering Co., Caicutta.

9. ,, Francis Klien & Co., Calcutta.
10. ,, Dinanath Balmukand, Lyallpur.
11. ,, A. 8, Ahluwalia & Co., Delhi.
12, ,, Hindusthan Tractor Co., Bombay.
13. ,, Indian Mildura Fruit Farms Ltd., Montogmery.
14. ,, M. A. Malim & Co., Bombay.

16. ,, Narayan Das & Co., Karachi,

16. ,,* Irvch D. Engineer & Co., Bombay.

17. ,, Dharmvir & Co., Madraa.

>

18. ,, Currimbhoy Laljee & Co., Bombay.

19. ,, The United Pirovinces Commercial Corporation, Calcutta.
%. ,, FEwmpire Intdia & Ceylon Tea Co., Ltd., Bombay.

21. ,, QGillanders Arbuthnot Co., Calcutta

,» United Machine Co., Calcutta.
,» John Fleming & Co., Ltd., Calcutta.
,» Supulchre & Co., Ltd., New Delhi.
»»  The General. Manager, Assam Railway Trading (‘o., Limited, Assam.
,» The British Trading Corporation, Lahore.
.. Impex (India) Ltd., Bombay. )
+» Sone Valley Portland Cement Co., Ltd., (‘alcutta.
., Pashabhai Patel & Co., Bombay.
,»  Construction Equipment Co.. Bombay.
Jhalani Bros., Delhi.
Anilesh & Co., Bombay.
,. Sanghi Bros. ,Jodhpur. .
»w  Venkaheswar Motor & Radio Co., Nund:al, Madras.
«  Industries 8ervice Corporation, Bombay.
»»  Ford Motor Co., (Indiaj Ltd., Bombay.
.. Bhatnagar & Co., Ltd., Delhi.
.. Choudhry Ahhtar Hyder Hussain, Ummidpur (U.P.).
y«  Issac Penhas (India) Ltd., Bombay. )
»»  Comptroller of the Household of H. E, the (Yaekwar of Baroda.
»»__ Larsen & Toulro Ltd., Bombay., .

ESEHUNHEERUEBRNRREER

Prof. N @. Nanga: Was any effort made, Sir. to corsult the (lavern-
ment of India’s  own Agricultural Engneer here in order to settle whether he
in satisfied with the suitability of the types proposed to be imported?

_ The Homourab’e Dr. Syama Prasad Maokeriee: We always act in.consulla-
tion with the officers of the Agriculture Ministry. '

_ Prof. N G. Ranga: Ts it not a fact that this particular officer who really
18 expected to discharge this function was never consulted at all but on the
other hapd it was, I think, the Agricultural Commissioner who has no teohni-
cal qualifications for this that was consulted? ’

. The‘nononnblo Dr. Syama Prasad Mookerjee: The Agriculture Ministry
is nsked to send its repre-entative. Whether the particular representative
sent by them is an evpert or not is more than what I enan say.

Prof. N. G. Ranga: Will Government enqu're into this?

The Honourable Dr. Syama Prasad Mookeriee: We cannot go into the
dona fides of an expert sent by a particu'ar Ministry unless the allegation is
made that the officer knows nothing about the subject.

Prof. N. @. Ranga: That is the point.

The Honourable Dr. Syama Prasad Mookerjee; I am not prepared to agree
that the eXpert who - attended the meeting on hehalf of the Agrionlture
Min'«try knew nothing of the subject.
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Prot. N. G. Ranga: Will the Government at least enquire whether the
#¢-called Government expert who advises them that is the Agr cultural Com-
Hissioner, .has got the necessary technical qualifications or experience in
order to give them advice as to the su'tability of the types- of tractors
proposed to be imported into this country?

Mr. Speaker: Rather than asking cne Ministry to enquire about -nother
Minlstry’s Officer is it not better to put a question straight to the Agr.culture,
Ministry as to whether the repesentative they sent was qualified on the subject
or not?

Prof. N. G. Ranga: The difficulty is it came up only yesterday and we
<ould riot put supplementary questions. Today the Minister is not here.

Mr. Speaker: It can be donein the future.
 Shri M. Ananthasayanam Ayyangar: May I know if these tractors are pur-
chased through the Supply Mission in America or directly through the impor-
ters to whom import licences are granted?

The Honourable Dr. Syama Pragad Mookeriee: Through the supply “Mission.
‘What I did say was that Dr. Rajendra Prasad asked me that we might wnake
soine exception in the case of parties who might be able to bring us some useful
iuformation and we were prepared to relax the rule. Ordinarily it is got thrcugh
the Supply Mission.

Shri M. Ananthasayanam Ayyangar: In that case does it mean that all
the orders for the import of the tractors have been given only to private agencies
and none through the Supply Mission?

" The Homourab'e Dr. Syama Prasad Mookerjee: It is through the Suppi
Mission of course. : .

Shri M. Ananthasayanam Ayyangar: Was any exception made in favour
of particular importers on the advice of Dr. Rajendra Prasad? .

The Honourable Dr. Syama Prasad Mookerjee: I do not think so. What 1
described was the policy and I said that the Industries Ministry was pr-pared
to make an excepton in order to meet the wishes of the, then Agriculture
Minister. o

Dr. P. 8. Deshmukh: May T know how many tractors have actually been
- iraported in 1947-48? ° °

"The Honourable Dr. Syama Prasad Mookerjee: So for as I remember. we
have paced orders for about 220.

Prof. N. G. Ranga: How muny have been received till now?

The Honourabie Dr, Syama Prasad Mooker'ee: They are due to wrrive
trom April onwards. At least 80 per cent. of the lot is to be completed by june.
The whole idea was that the rnsuing senson must.not be lost.

Prof. Shibban Lal Saksena: Is the Government aware that many tractors
aro already lying idle in the country because they do not get fuel for working
them ; and if so will they tako steps to make the fuel available ¢ '

The Honourable Dr. Syama Prasad Mookerjee: There has been ditficulty
with regard to the supply of diesel oil. But the very acute pes't:e: whizh wng
in existence u few weeks ago has been sitered now and we expv ¢t to get larger

-supplies of diesal oil. '

Seth Govinddas: Are these tractors going to be distributed to varicus
Provinces according to their needs or are thev to be centralised in a certain
place.

The' Honourable Dr. Syama Prasad Mookerjes: They are going to be
‘gupplied to the different Provinces and a programme has been drawn up in
@+ sultation -vith the Provincial Governments by thg Agriculture Ministry.

.
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(b) WRITTEN ANSWERS

IMPORT OF TRAOTORS ON PERMISSION AND RECOMMENDATION OF MINmsTay oF
- AGRIOULTURS

1296. *Shri Baldeo Swarup: Will the Honourable Minister of Commeree
be pleased to stave:

\8) wnether Uovermuent are aware that unports of tractors (Agricultural)
are permitted only on tne recommengations of the Mimstry of Agricuiture ana
if 80. what is the estimate of the number of farmers who can afford to pur-
chase and keep engaged big tractors; and )

(b) whether it 18 necessury tnat all tractors should undergo Nebraska Tess . .
before they are landed in India and whether this question was raised m any
ease? -

The Honourable Dr. SBysma Prasad Mookerjes: (a) Yes, Bir; licenees for
importation of tractors are granted on the advice of the Ministry of Agriculbure.
Government have on information' regarding the estimate of the number
of farmers-who: can afford to purchase andykeep engaged big tractors cnly those
who possess large farms varying in size from 30 acres upwards will, however be
able to use big tractors.

(b) It is desirable, but not essential, that tractors imported from the
United States of America should have undergone this test.

Answer to second part of this question is in the affirmative.

DELAY 1¢ DisposiL oF APPLICATIONS FOR IMPORT oF TRACTORS

1297. *Shri Baldeo Bwarup: Will the Honourable Minister of Cormameres
be peased 10 stave: »

(s) whether Governmnent are wware that several months are taken for dis-
posal of applications for imports of tractors by the Ministry of Agriculture and
the Chjef Controller of Imports and if so, what adtion Government propnse te-
take to svoid the delav and to minimise the dfficulty of importers; ana

(b) whether Government propose to fix certain specifications and horse-
power for tractors which may not need import licence at all? ,

The Honourable Dr. Syama Prasad Mookerjee: (s) Due to the influx of
applications for revalidation of licences and the general congestion resulting’
from purtition, there was some delay in the final® disposal of applications for-
imports of tractors during the July-December 1947 shipping period. I may
sasure the Honourable Member that all possible steps are now being taken to-
ensure prompt disposal of current applications.

(b) No, Sir, The need for regulating the foreign exchange commitments,
makes it necessary to continue the present system of control over the imporba-
tion of all types of tractors.

ABOLITION OF CONTRAOT SYSTEM IN COAL-P(BLDS3.

1298. *Shri Ramnarayan Singh: Will the Honourable Minister of lLabour
be pleased to state whettor the decision of the Conciliat'on Board apnointed
by the Government of Ind‘a in March, 1947 regarding the abolition of the con-
trect system in the coal-fields have been given effect to, and if not, what are
the nractical difficu’ties in the wav of Government to do,it?

The Honourable Dr. Syama Prasad Mookerjee: The recommendation of
the Board of Conciliation (Colliery Dispute) is being given eflest to a8
specdily as possible and the contract system is being gradually abolished. The
present position as regards state collier'es is that the system has been .abohshed
in all except the Bhurkunda, Bokaro, Kargali and Kurasia collieries. The
PBhurkunda collierv is in its initial stagos of development and a changeover to
dopartmontal‘working mav be possible in the necar tuture. The other collieries
are among the very few big collieries in the coantry employing large numbers-
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of workers. Kargsli and Bokaro collieries alone give an annusl output of 3§
million tons. In their case it would be hazardous to replace the contract system.
by departmental working without first making adequate admimstrat.ve and
supervisory arrangements after obtaining an assessment of the financial effeee
of these measures. This preparatory work will take some time.

COoNOILIATION BoARD's DBOISION re DBABRNESS ALLOWANOCE FOR COALFIBLD
: WORK&RS

1299, *Shri Ramnarayan 8ingh: Will the Honourable Minister of Labeur
be pleased to state: . '

(@) what were the decisions of the Conciliation Board regarding the dear-
ness sllowance to be paid to coalfield workers;

(b) whether it is a faot that the strikes at Bokaro coalfield in the months.
of October and December, 1947 and January, 1948 were due to the non-com-
pliance of the decision of the Conciliation Board bv the contractor, Sir Lindsay
Parkin (India) Limited head office, Bermo; and

(¢) whether the conciliation award has been fully implemented by the con-
tractors and the other employers in the coalfields?

The Honourable Dr. Syama Prasad Mookerjee: (a) The Board of
Conciliation recommended that all workers with a basic wage of Rs. 80 per
mensem and under should be paid a dearness allowance equal to 150 per eent.
of the basic wage and that the dearness allowance rates for those with a basie
wage above Rs. 30 should be revised suitably. Though the Board did nod
specify the rates of increase for these groups, it was ascertained theti s
intention was to give the following increases:

Basic wage per monsem Boale ot doarness allowanee :
porcentage of basic pay

Rs. 31 to Re. 80 . - 100 per cont. with a minimam of
Rs, 45.

"Re. 81 toRa. 100 . . 86 2/3 per cent. with A mnimum
of Ra. 50.

Re. 101 to Rs. 390 . . . 40 per cent, with a ninimum of
Re. 07,

(b) The strike in October 1947 was not due main'y to the non-implementation
of the recommendations of the Conciliation Board. 'The second strike arose ov
of the demand of the workers’ union that the whole of the consolidated rates
of wages prevalent in the colliery, which included an element of dearness
allowsnce, should be deemed to be the basic wage for the purpose of
onlculating dearress allowancz on the scale recommended by the Board. The
dispute was referred to an Industr’al Tribunal under the Industrial Dispubes
Act, 1047, and its award which has just been received is under consideration.

(e) The recommendations of the Conciliation Bourd have been implemented
to a large extent in all collieries including State collierics. Officers of the In-
dustrial Relations Machinery of the Central Government have been ensuring
implementation of the+ recomgnendations through period'c inspections of #he
reeords of the collieries. i
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QoxsuMpPTION OF COAL IN 1946-47 AND LABOUR WaELFARE COMMITTEE AT Boxamo
Bzeamo CoaLsIELDS

1800. *Shri Ramnarayan Singh: Will the Honourable Minister of Labour
te pleased to stawe-

(a) the total consumption of coal in the whole of the country in the year
1946-47 ;

(b) the amount of coal raised from the Bokaro Bermo coslfields during
the same period;

'(_o) the total amount of monev hitherto raised for the Labour Welfare Fund
from the Bokaro Bermo coalfields;
(d) the total amount spent for the welfare of the workers of those coalfields;

e) the present activities of the Labour Welfare Committee in the ccal-
‘flelds mentioned above: and

(f) what are the names of the labour representatives to the Liabour Welfure
-Committee from those coalfields?

The Honourabls Dr. Syama Prasad Mookerjes: (s) 27,886,974 tons.

(b) 4,369,780 tons. ’

(¢), (d) and (e). The details required are not maintained separately for
different groups of collieries. So far as all the coalfields are conoerned, a total
sum of ahout Rs. 1,42,00,000 was collegted for the Coul Mines Labour welfare
"Fund from the beginning of the Scheme up to the 31st December 1947. The
total amount spent on all the coalfields up to the same date is about
Rs, 55,00,000. On the basis of the output of coal the collections of zess from

“the Bokaro and Bermo coalfields may be assumed to be one-sixth of the total
realisation. With regard to the activities of the Funmd, I would invite the
attention of the Honourable Member to my reples to his starred question Nos.
924 and 240 answcred on the 9th Decemher 1917 and the 11th February 1948
respectively. ' '

(f) Bokaro and Bermo coalfields are represented on the Coal Mines Labour
Welfare Eund Advisory Committee by Mr. Chapal DBbattacharya and the
Buperintendent, State Railway Collieries, Kargali, and on the Housing Board by
Mr. Chapal Bhattacharya.

ALLOTMENT OF AGR'OULTURAL LANDS TO ReruGeEEs 1N DELHEI PROVINOR

1801. *Giani Gurmukh Singh Musatar: Will the Honourable Minister of
Relief and Rehabilitation be pleased to state -

(a) whether agricultural land has become available for allotment in Delhi
Pravinee ow'ng to the Muslim owners of such lands having migrated to
Pakistan; and, if so, what is the total area of such land;

(b) to whom and in what manner it is proposed to allot this land: and

(c) whether Government propose to consider the advisability of allotting
such land to Government emplovecs also who have been deprived of their land
in the West Puninh. due to partition? If not. why not?

The Honourable Shri K, C. Neogy: (a) Yes. 13,184 acres of land have
become available f.r allotment.

(b) About 4.000 acres will be acquired bv Government for new townships.
‘The balance available will be allotted t.. refugees, special consideration being
given to those who had been displaced when New Delhi was built ard hud
gone to Western Punjab. Some land will also be allutted to loeral Harijans.

(¢) Government employees who have been*fleprived of their luud in Weet
iPunjab will be treated on,the same basis as other refugees. i
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REUSERVATION 0F REFUGRE TowNsHP I DELET FoB RerFuvans GOVERNMENT
EmrLoynEs ,

1802, *Giani Gurmukh Singh Musafar: Will the Honourable Minister of
Relief . and 1is:habiiitation be pleased to state:

(a) whether it is a fact that Government propose to build four new town-
ships near Delhi with a view to settling Refugees from the West Punjab and
other areas of Pakistan: and .

(b) if so, whether Government propose to reserve one of the townships ex-
clusive'y for allotment to the employees of the Goverpment of India, who have
been deprived of their houses and landed property in Pakistan; and if not,
why not?

The. Honourable 8hri K. 0. Neogy: (a) Government propose to build three
new townships near Delhi.

(b) The question is under consideration
INCONVENIENOE TO GOVERNMENT RMrLOYSES DUR TO (LOSURE OF MARKETS AND
- BazaARs ON SUNDAY '
- . 13808. *Shri H. V. Kamath: Will the Honourable Minister of Labour be
pleased to state: - ‘

‘(8) whether Government are aware of the inconvenience caused to the staffs
of Government and other public offices owing to the fact that most shops,
bazaars wnd markets remain closed on Sundays; and

(b) if so, whether Government propose to arrange for the closure of Gov-
srument-and other public offices on any day of the week other than Sunday, or
in' the alternat've, to see that markets, shops and barzaars remain open om

Suudays?

The Honourable Dr. Syama Prasad Mookerjee: (a) Yes. A few shops, how-
ever, remain open on Sundays and s limited extent of shopping and marketing is
possible on these days. ,

(h) Tt is doubtful whether the closure of Government and other pubhlic
offices on a day other than Bunday will result in greater shopping and marketing
facilities to the staff. As Government have constantly to transact business with
the Reserve Bank and the Imperial Bank, those Banks will have to remain open
on the day on which Government offices remain open and close on the day they
are closcd. Other banks and the more important commercial and similar estab-
lishments will follow suit. Consequently shopkeepers are also likely to plose
their shops, with the result that the facilities available to the staff for shopping
and marketing on the new day set apart for the weekly holiday may be no g-eater
than what they ure on Sundays at present. Government do not, therefore. think
that any useful purpose will be served by changing the weekly holiday from
Sunday to some other day.

As regards the alternative suggestion, shopkeepers are entitled, undec
section 8(1) of the Weekly Holidavs Act, 1942, to specifv the dav of the week
on which their shops will remain closed. Government have, therclofe, no power
at present to order that shops should remain open on Sundays and close on
some other day. Tt must be le’t to the business instinets of shopkeepers to
deci(llo, s(slubject to the requirements of the law, on which day their shops should
be olosed.

ANXIRTY AMONG DELHI AGRIOULTURISTS RE ACQUISITION OF LANDS FOR PROPOSHD
Rervere TowwsAres

1804. *Ch. Ranbir Singh: (a) Will the Hunourable Minister of Relicf and
Rehabilitation he pleased to state whether it is a fact that the lands owned
by aericulturists resident in Delhi will also he taken over by the authorities
for building the four proposed suburban towns of Relhi?
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- (b) Are Government aware of the'anxieties of the local agriculturiste and
. t.g: agitation which is going on against the acquisition of the lands owned by
them?
(c) If so, do Government propose to announce that the lands belonging to-
the local agrizulturists will not be acquired? 1t not, why not?

The Honourable S8hri K. O Neogy: (a) Some of the lands owned by
agriculturists resident in the Delhi Province will be acquired for the building
of the three satellite townships proposed to be built near Delhi.

(b) and (c). No. The sélection of sites for townships bas been made on
various cousiderations like the availability of water, easy draidage, adcguate
ecommunications and favourable nature of the soil, etoc. Land owned by

persons other than evacuees could not, therefore, be entirely excluded from
the scheme.

APPOINTMENTS OF SUPERINTENDENT AND ASSISTANTS-IN-CHARGE IN EXTERNAL
AFFams MrvisTRY AND 1N EMBASSIES AND OoNsuLaTEs

1305. *Ch. Ranbir Slngh (a) Will the Honourable the Prime Minister bs
pleased to state whether it is a fact that the appointments of Superintendents ©

and Assistants-in-charge in his Ministry end in the Embassies and Consulates
ete. are made by his Becretariat officers, without reference being made to him?

(b) What is the total number of va-ancies that fell vacant since 1847 in
the above cadres?

(c) Do Government propose to lay on the table of the House a statement.
showing the names of the persons promoted to such posts, with their substantive
pay prior- to their promotion and the pay which they will be entitled to receive

after promotion to the above mentioned posts, specially in the foreign eount-
ries?

(d) What steps do Government propose to take to do away with nepofiem
end favouritism in the selection of personnol ?

The Honourable Pandit Jl'lhll'lll Nﬁhﬂl (8) Yes.
(b) 58 vacfncies,

Superintendente—485.
Assistants-in-Charge—8.
(c) A stateinent is laid on the table.

(d) Does not arise as in filling the vaeancies the regulations prmnhad by
Government are strictly observed.
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Iwpia‘'s SHARE IN GERMAN REPABATIONS

1806. *Shri H. V. Kamath: Will the Honourable Minister of Commerce
be pleased to state:

(8) whether it is & fact that the Inter-Allied Reparatious Agency at its last
session in Brussels allocated German reparations to the various member
Btates; and :

(b) if so, what India’s share was?

The Homourable Dr. Syama Prasad Mookerjee: (a) and (b). Industrial
equipmet worth about 8,414,000 Reichs Marks was allocated among 15
member countries of the Inter Allied Reparations Agency during its last session

held on the 19th March 1948. The value of India’s allotment is about 184,
Reichs Marks.

ACOUMULATION OF STOCKS AND IMPOBRT QUOTA OF BRTELNUTS

1807. *Shri H. V. Kamath: Will the Honourable Minister of Comimerce
be pleascd to state:

(a) the import quota of betelnut sanctioned for the current year;

(b) whether Government are aware that stocks of Indian betelnut have
sccumulated in wholesale centres; and

(¢) whether Government propose to stop further imports this year so as to
facilitate disposal of the accumulated stocks of Indian betelnut?

The Honourable Dr. Syama Prasad Mookerjee: (a) Imports during the
current half year will be allowed from non-dollar areas at 25 per cent. by
vlilllué é)f imports made during the year 1946-47. Import from deoliar areas is pot
allowed.

(b) Btocks in South Indian markets are slightly above normal; wheress
those in Calcutte market are low and prie - are tending to rise. Informatia:
about Bombay market is mot available

(c) Does not arise.

IrLERMENTATION OF YOUNG PLAN AND CONOILIATION BOARD AWARDED BY
CoLurErY OWNERS, HAZARIBAGHE AND MANBHUM CoOAL SYNDICATE

1308. *Shri H. V. Kamath: Will the Honourable Minister of Labour be
pleased to state:

(a) whether all the colliery owners belonging to the Hazaribagh and Man--
bhum Coal Syndicate have implemented the Young Plan of 1948 and the Con-
ciliation Board Award of 1947; if not, who have and who have not; §

(b) what steps Government propose to take against the colliery owners
who have not done so, so=as to secure implementation by them of the afore-
mentioned Plan and the Award;

(¢) how much money by way of Target Bonus was disbursed by Govern-
ment to the owners for distribution among colliery labour during the years
1943—45: and

(d) whether Government have ascertained that bonus reached the workers
for whom it was intended ?
The Honourable Dr. Syama Prasad Mookerjee: The information asked for

by the Honourable Member is not readily available. 1t is being collected and
will be laid on the table in due course.

RurusaL oF DiSTRTOT MAGISTRATE, MONTGOMERY TO RESTORE AN ABDUOTED
HiNpU GIRL 1N PosSSnSSION oF A MUsLIM ZAMINDAR
1309. *Prof. Shibban Lal Saksena: (a) Will the Honourab'e Minister
of Relief and Rehabilitation be pleased to state whether the attention of
Uovernmernt has been drawn to a news item published in the Hindustam
Times, dated the 8th March, 1948, stating that the District Magistrate of
Montgomery refused to restore a Hindu girl to the Deputy Lisison Officer
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of the Indian Dominion on the ground that he could not displease the Muslim
Zamindar of the ilage from whose custody the girl had been recovered, and
that the girl was sent back to the Zamindar?

(b) If so, has any representation been mede to the Government of Pakistan
in the matter? :

(c) What have been the results of such representation if made?

(d) Are Government aware that large numbers of young abducted Hindu
and Bikh women are in the possession of Zamindars and other rich and in-
fluential men of Pakistan, and the Government of Pakistan are not taking

-action to restore them?
(e) Is it a fact that most of the abducted women who have been restored

are old women?

(f) What steps do Government propose to take to get the release of these
unfortunate women from the clutches of these rich and influential Zamindars
and highly placed persons of Pakistan?

(g) Are Government aware of the intensity of feeling in the Indian Domi-
nion on this question and do Government propose to give an assurance to the
House that they will not hesitate to take any risk howsoever great, if necessary,
to get every single abducted woman from Pakistan?

The Honourable Shri K. 0. Neogy: (a) to (d). The Honourable Member
is referred to the reply to parts (a) to (c) and (e) of Short Notice Question No.
46 on the 2nd April, 1948,

(e) In some batches, the number of old women predominated, but figures for
the months of January and February 1948 show that the different age groups
bave been spread out satisfactorily.

(f) There have been further inter-Dominion discussions on the subject and it
is hoped that the machinery for the rescue of abducted women from Western
Pakistan will be strengthened as a result of these discussions,

(g) The Honourable Mcmber is referred to the reply to part (f) of Short
Notice Question No. 46 on 2nd April, 1948,

AToMIO RESEAROH IN INDIA

1310. *Shri H. V. Kamath: Will the' Honourable the Prime Minister he
pleased to state:

(a) what steps Government have so far taken towards the promotion of
atomic research in India: and

(b) the progress achieved in that direction up-to-date, having regard to the
consiructive as well as destructive aspects of atomic energy?

The Honourable Pandit Jawaharlal Nehru: (a) and (b). The attention of

dBe Honourable Member is invited to the statement laid on the table of the
House by the Honourable Minister for Education on ghe 25th November, 1947,
in reply to starred question No. 288 by Dr. P. 8. Deshmukh. As the
Honourable Member is aware, a Bill for the control of atomic energy has heen
introduced in the Assembly recentlv. This Bill will facilitate pooling of knew-

“ledge and protection of our mineral wealth. which is useful for this work, w.
well as ensure secrecy wherever required. .

Some progress has been achicved both towards the acquirement of the
necessary knowledge and technique.

ExPorT oF CotR MATTING TO fOUTH AFRI0A BY INDIAN FRMS

1311, *Seth Qovinddas: (a) Wil the Honourable Minister of Commerce be:
pleased to state whether Government have received anv complaint with res-
pect to some Tndinn firm exporting ¢oir matting to South Africa?

(b) In view of the fact that we have applied economic sanctions against
that country, what steps do Government propose to take to stop this export
and to prosecute such Indian firms who have acted against Government orders?
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#he Honourable Dr. Syamsa Prasad Mookerjee: (a) It has been brought #o
the notice of Government that an Indian firm has offered coir goods for sale o
& BSouth African firm. '

(b) I would invite the attention of the Honourable Member in this conne-
ction to the Notification dated the 17th July 1946 issued by the Ministry of
Commerce, a copy of which has been placed on the table of the House and
which prohibits the export of goods to South Africe. In view of these instruo-
tions no special steps in the direction indicated by the Honourable Membee
sre considered necessary.

PREPARATION OF ELBOTORAL ROLLS FoR ELEOTIONS UNDER NEW CONSTITUTION

1312. *Prof. N. G. Ranga: (a) Will the Honourable Minister of Law be
pleased to state how soon Government will take steps to prepare the elestoral
rolls in time for the holding of elections under the new constitution?

(b) Is it & fact that some provinces have already begun this work?

(¢) Do Government propose to see that other provinces also take up this
work ?

The Honourable Dr, B. R, Ambedkar: (a) In anticipation of the passing of
the Constitution, preliminary steps have already been taken and the Con-
stituent Assembly of India have addressed the various Provincial Govermicents
and all member States. ’

(b) and (c). Yes.

IxD1A’s IMPORT AXD ExPORT TRADE WITH U. S. S. R. DURING 1938—47

1313. *S8eth Govinddas: Will the Honourable Minister of Commerce be
pleased to give the over-all figures of India’s exports and imports to and from
the U.S.S8.R. during the years 1938-39, 1939-40, 1940-41, 1941-42, 1042-48,
1943-44, 1944-45, 1945-46 and 1946-47, and indicate the value in rupees of each
of the commodities' exported and imported?

The Honourable Dr. Syama Prasad Mookerjee: Three statements giving
the required information are placed on the table of the House. ‘

Statement I

Showing tho total valuo of trad> of British India with tho U. 8. 8. R. by seaon
privato acoount during the yoars 1938-39 to 1946-47. ‘ ‘

Total value of L Total value of Total value of ro- 4™
imports into British jexports from British | exports from British
Yeoars, ndia from U.8.8.R. 1ndia to U.8.8.R, India to U.8.8.R
Rs. Rs. Rs,
1038-39 . . 20,083,719 8_7,70,718
1039-40 . . 19,22,483 2,00,911
1040-41 . . 8,079
1041442 . . 71,132,065
1942-48 . . 28 86,18,376 8,95,103
1943-44 . . 8,4/5.089 1,66,428 18,400
1044-45 . . 1,43,487 61,860,748 1,40,40,008
1945.48 . 20,14,067 35,07,186 ,1,88,37,268
19406-47 . . 1,561,000 8,47,89,684
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Porrrioal PENSIONS TO FOREIGNERS

1814, *8hri V. O. Kesava Rao: (a) Will the Honourable the Prime Minister
be pleased to state the amount paid to foreigners by way of political pensions?

(b) Have Government examined each individual case and satisfied them-
selves that these pensions are justifiable?

(c) For how many years more are these pensions likely to continue and on
an actuarial evaluation what would be the total amount which is likely to be
paid out?

The Honourable Pandit Jawaharlal Nehru: The matter is under investigation
and the requisite information will be lsid on the table of the House in due
course.

InPoRT OF MoTOR CARS AND MOTOR CYOLES INTO INDIA DURING 1938-39 AND 1946-48
1815. *Shri Ram Sahai: (a) Will the Honourable Minister of Commerce be

pleased to state how many motor cars and motor cycles were imported into India
during the year 1988-39?

(b) What are the names of the companies from whomn they were imported
and what number was imported from each?

(c) How many motor cars and motor cycles were lmported during the years
1046-47 and 1947-482

(d) What are the names of the companies from whom they were imported
end what was the number imported from eazh?

The Homourable Dr. Syama Prasad Mookerjee: (a) and (c). A statement
is placed on the table of the House giving information upto July 1947. Later
figures are not yet available.

(b) and (d). This information is being collected and will be placed on the
table of the House in due course.

STATEMENT

Showing the number of (1) motor cars (moludmg taxi cabs) and (2) Motor Cyocles (includ-
ing soooters) imported into British India, by sea, from abroad during the yeare 1938-39
1046-47 and the four months endiftg July, 1947.

Four months
Articles 1938-39 1946-47 ending July,
1047
No. No. No.
1 | Motor cars (including taxi cabs) . 11,058 10,687 1,710
2 | Motor oyoles (includin scooters) . . 1,371 ~ 8,070 2,381

REPORT OF TRIPARTITE INDUSTRIAL CoMMITTERE ON TEXTILES.

1316.*8hri C. Subramaniam: (a) Will the Honourable Minister of Labour
be pleased to state whether the Tripartite Industrial Committee on Textiles
has submitted its report?

.(b) I so, what steps have been taken by Government to implement the
recommendations of the committee?

The Homourable Dr. Syama Prasad Mookerjee: (a) The Industrial Com-
mittee on Cotton Textile which met in Janusry 1048 discussed various
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matters but ao resolutions were adopted by it. There was no question of the
Committee submitting any report.

(b) Government have taken note of the viewpoints advanaed by the-
Employers’ and Workers’ representatives and will consider what legislative
action or administrative measures should be taken on the basis of the-
discussions held. ] )
PoriT10AL PRIBONERS IN SIND JAILS OONVIOTED DURING ‘QurT INDIA’ STRUGGLE:

or 1942

1817. *Shri H. V. Xamath: Will the Honourable the Prime Ministcr be
pleased to state:

(a) the mupber of golitical prisoners who, as the resilt of conviction for:
offences committed during the ‘‘Quit India’’ struggle of 1942, are still serving'
their sentences in 8ind Jails;

(b) whether Government will take up their cases with the Government of
Pakistan;

(c) whether Government are aware that arrest warrants issued by the Gov-
ernment of Sind in 1942 ageinst some persons who absconded from Sind have-
not yet been withdrawn; snd

(d) whether Government will consider the question of giving such persons.
immunity from arrest or extradition in the event of their discovering themselves.
within the territory of the Indian Union? ‘

The Honourable Pandit Jawaharlal Nehru: (a) and (¢c). Enquiries are being:
mede from the Pakistan Government through the Indian High Commissioner in
Karachi, and the information will be placed on the table of the House when:
available.

(b) and (d). On receipt of the information, Government will decide whaf,.
action, if any, they should take. It should be remembered, however, that
Government can only deal with the cases of those persons who are-
Indian nationals or who may be presumed to be such.

EocoNoMIO PoLIOY OF GOVEERNMENT AND SETTYNG UP OF CENTRAL STATISTIOAL.
AND EcoNoMIO ADVISORY ORGANISATIONS.

1817-A. *Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of
Commerce be pleased te state whether any machinery exists under the Gov-
ermnment of India for the formation of an overall economic policy for Govern-
ment a8 a whole? ’

(b) Are Government aware of the growth of an Eoonomioc and Statistics.
Division in every Department?

(c) Are Government further aware that this development hampers the-
formation of a single comprehensive and common economic policy for Govern-
ment as & whole? .

(d) Are steps being taken to put an end to this state of things and to set up
a common Central Statistical Organisation and a Central Economic Advisory
Organisation for Government as a whole to secure overall economio guidance and
to formulate an overall economic policy ?- :

The Honourable Dr. Syama Prasad Mookerjee: (a) Governmeut regre$.
that there has been delay in the formulation of an overall economic policy for
the country. In so far as Industrial policy is concerned, the Government
resolution has just been placed hefore the House and will be debated upon
today., In this resolution it is further stated that a Central Planning Com-
mission will be appointed. The function of this Commission will be to consider:

this overall policy.

.
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The post of an Economic Adviser to Government has been in abeyance for
.gome time. This question will also be considered at the same time as the for-
‘mulation of the Planning Commission.

An Economic Sub-Committee of the Cabinet has been functioning for some
¢ime and the Economic Adviser located in the Finance Ministry functions as the
Becretary of this Sub-Committee. A Consultative Committee of Economists

is also in existance and important questions of economic policy are referred
- to this body before final decisions are taken by Government.

.

(b), (c) and (d). The Government attach great importance to the proper
.organisation of a statistical department. A proposal bas a}ready been mad}
and is being considered for the creation of a Central Statistical Office. This
was supported by the Advisory Planning Board. This Central Statl_stlpal
‘Office will, no doubt, be in close touch with-the proposed Planning Commission
.and with departmental statistical organisations.

MOTION FOR ADJOURNMENT

HuNeer STRIEE or PoriTicaL AND TrapE UNION WORKERS IN DELHI
D1sTRIOT JATL

Mr, Speaker: I have received notice of an Adournment Motion.  Before 1
read the text of the motion, T find from the report referred to by the Honourable
Member in the press that. there are two distinct matters in the report which
the Honourhble Member is putting together in the adjournment motion. As
the report says, a meeting of some representatives of trade unioms ‘‘condemned
-the wholesale arrest of trade union leaders in the city and the ill-treatment of
&dhe arrested persons in jail.”” That is one part of the report. The second part
deals with ‘‘communists who are reported to have gone on hunger-strike as &
protest against their being put in class ‘‘C’’ and not being treated as political
prisoners.’”” 8o the ill-treatment obviously is restricted only to the trade-union
workers. That is one part of it. The hunger-strike is the result of a dispute
a8 to the classification of prisoners. The adjournment motion seeks to combine
the two. It runs thus:

“That this Assembly do adjourn to discuss a definite matter of urgent public importance,

pamely, the ill-treatment in Delhi District Jail of political and trade union workers (by
political I belicve the honvurable member means communists) recently arrested and detained

-and consequent hunger-strike undertaken by them for the last seven days as a protest
. against the said ill-treatment as re}:orud in the Kvening National Call of 6th April and in

~the Statesman and Indian News C

ronicle of Tth April, 1948."”

Obviously, there has been a confusion of the two. As it appears, from the
Press report, there is no hunger-strike becauge of ill-treatment. It is entirely

.on a different issue; and the ill-treatment is restricted only to trade union

workers and does not extend to political workers, as the report goes. I should
like to have clarification of what the Honourable Member means by that, be-
.cause, otherwise his motion will not be in order. He is mixing up two things.
He must take up one definite issue.

Shri Yudhisthir Misra (Eastern States: Group I): In today’'s Statesman, the
news runs as follows:

““Tuesdav was the seventh day of the bunger strike of 22 detenus arrested in the recent
round-up of communists in Delhi. They are on hunger-strike as a protest sgainst their

~beiny treated as ‘‘C’’ class prisoners.’

Mr. Speaker: Tt means there is no separate allegation of ill-freatment. Il
treatment, appears to be there because they are put in Class ‘‘C'’, That seems
4o be the point of the report. ' -

What is .the ill-treatment he is complaining of?
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gtiri Yudhisthir Misra: These political prisoners have been supplied bad food.
inside the jail and they are not treated as deténus but as ordinary criminals, and.

‘have been put in ‘‘C’’ class.

Mr, Speaker: May I know from the Honourable the Prime Minister what the:
position is?

The Honourable Pandit Jawaharlal Nehru (Prime Minister and Leader of the-
House): As you, Sir, have pointed out, this motion contains a number of rather
separate things. So far personally I was not aware of the fact that any person:
was undergoing a hunger-strike or there were any complaints about food. As.
soon as I heard of it this morning, I have immediately taken steps to enquire
about what the complaints are about food or other ill-treatment, why there is
hunger-strike apart from any political reasons, and I can give no further
information to the House now except to say that I am enquiring into it and
tuking such steps as [ can to remove any legitimate causes in regard to ill-
treatment or food.

About the other matter, if you would like me to deal with that matter, that
is a general question of arrests etc. I would submit, 8ir, that a motion for
adjournment on this question is not called for. It relates ultimately to a num--
ber of arrests that have been made in the city of Delhi.  The arrests have been
made, it so happens, of a particular group of party, and for, I hope, a relatively
temporary period because it was considered a little dangerous by Government
from the point of view of security services and such like services not to take
such action at this stage. So thut action was taken here and in some other
places too, and T do not think it would be desirable or suitable for this House
to consider it irf the form of an adjournment motion.

Shri Yudhisthir Misra: In view of the assurance given by the Honourable
the Prime Minister that he would look into this thing, I do not want to press.
the adjournment motion. .

Mr. Speaker: The matter need not, ,be considered any further:
-

ELECTION TO STANDING FINANCE COMMITTEE AND COMMITTEE
ON PUBLIC ACCOUNTS

Mr, Speaker: T have to inform the Assembly that the following. members.
have been elected to serve on the Standing Finance Committee and the Com-

mittee dn Public Accounts.

Standing Finance (Committee: (1) Shri Surendra Mohan Ghose, (2) Prof.
N. G. Ranga, (3) Pandit Thakur Das Bhargava, (4) Begum Aizaz Rasul, (5
Shri B. Shiva Rao, (6) Shri Khurshed Lal, (7) Shrimati Renuka Ray, (8) Shri
U. Brinivasa Malleyya, (9) Shri Bikramlal Sondhi, (10) Prof. K. T. Shah, (11)
Shri T. T. Krishnamachari, (12) Shri M. Ananthasayanam Ayvangar, (13) Shri
Biswanath Das, and (14) Haji Abdus Sattar Haji Ishaq Seth.

Committee on Public Accounts: (1) Shri B. Das, (2) Kazi Syed Karimuddin.
(8) Shri Mohanlal Saksena, (4) Shri Krishna Chandra Sharma, (5) Dr. Bakhshi
Tek Chand, (6) Shri Deshbandbu Gupta, (7) Shri Upendranath Barman, (8)
Shri K. Santhanam, (9) Mr. R. K. Sidhva, (10) Dr. B. Pattabhi Sitaramayya,

and (11) Shri R. R. Diwakar.
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ELECTIONS TO STANDING COMMITTEES FOR MINISTRIES OF COM-
‘MERCE AND EXTERNAL A¥FAIRS AND COMMONWEALTH
RELATIONS

Mr  Speaker: 1 have also to inform the Assembly that upto the time fixed
for receiving nominutions for the Standing Committees for the Ministries of
Commerce and External Affairg and Commonwcealth Relations, one nomination
in each case was received.  As there is only one candidate for a vacancy in each
-ease, 1 declare the following members to be ‘duly elected:

Standing Committee for the Minisiry of Commerce: Shri B. P. Jhiunjhun-
wala., '

Standing Committee for the Ministry of External Affairs and Commonwealth
Relations: Shri B. Shiva Rao.

MOTION RE INDUSTRIAL POLICY OF GOVERNMENT OF INDIA

Mr. Speaker: The House will now proceed with the motion tabled by the
Honourable Dr. Syama Prasad Mookerjee.

The Honourable Dr. Syama Prasad Mookerjee (Minister for Industry and
Bupply): Mr. Speaker, 8ir, I move:
“That the industrial policy of the Government of India be taken into consideration.®’

Sir, yesterday 1 presented to the House a statement on the industrial policy
of Government, and it is not my intention now ta cover all the points in detail
which are mentioned therein. It is but natural that the demand should have
been made from all quarters that Government should announce its industrial
policy with the least possible delay. After the attainment of our political free-
dom, very grave responsibilities have to be shouldered by Government. In-
dependence is not an end n itself. It is but a means to an end: and that end
obviously must include the creation of a society in this great land of ours where
‘equal opportunities shall prevail, where justice, social and economic, shall pre-
vail, and whero it will be possible for us, by taking practical and effective mea-
sures, to put ar end to the era of exploitation. For 200 years our country had re-
mained a subject nation. It is not my intension, Sir, to make any survey of
the sufferings which were meted out to us when we were tied to the apron
strings of an imperialistic policy which was intended to take the fullest advantage
of the enormous raw materials obtaining in this country not for the benefit of
the children of the scil, but for entirelv other purposes. Today
we have to lay down our policy. Not only shall we have to lay down our policy,
but we have to take effective steps to see that the new order comes with as
little delay as possible. As has been pointed out in the report of the Economic
‘Committee appointed by the All-Tndia Congress Committee, democracy must
now extend from the political field to social and economic field,

I would ask the House to consider for a moment the enormity of the-task
that confronts us. It is not my intention to go into details, but it is useful for
us to recall that our backwardness is of a staggering character. 1t is said that
the resources of our country are great; no doubt potentinl'y our resources.are
enormous, but what is the present position which faces the country todny? Our
population is great and is growing; we are still deperden*. for so many things
on foreign support—things which are of a vital character, be they weapons for
defence or means of transport, food, plants, machincry and some times even
technical skill and advice.

. As the House is aware, Sir, the standard of living in Tndin is one of the
~ lowest in the world, higher perhaps only than China. Ta 1940.47 wages of our
unskilled Jabour varied from Rs. 8 to 12 per week for 48 hours, while in Fag'and
it was £5/10/- and in U.B.A. it was over £10. Our yield per ncre of rice is

/
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oune of the lowesy in the world; the yield of countries like China, l'ormosa,
Korea and Egypt is double than that of India; even in Japan it is three times
an Italy it is four times. In wheat our yield is less than.25 to 40 per cent of
countries like Australia, Canada, Turkey &nd Argentine. Regarding our clothing
standard, per head we allot 11 yards; in Canada they give four times that, in
Egypt it is at least twice. = We consume sait about 12 lbs per head, which is
the lowest in the whole world. Our per capita consumption of steel is 5 lbs
per head; in U.K. it is 600 lbs., in U.S.A. 1,100 lbs. In cement our
per capita consumption is 11 lbs; taking some other countries at
random, in Turkey it is 29 . lbs, Hungary 42 1lbs, France 162 1Ibs,
Great Britain 260 lbs. For coal ours is :07 tons against U.S.A.’s 4:7 tons.
Railways—we have 40,000 miles running here; in U.S.A. it comes to 400,000
milzs. I am not referring to petroleum or deisel oil or aviation fuel, where
our position is almost hopeless. In literacy our record is 12 per cent. The
death rate is 25 per thousand, higher than most :ouutries in the world.

12 NoowN

1 am giving these figures, Sir, not for the purpose of sounding a note of
slarm but for the purpose of calling upon every section of the people that all
the resources that are available within the country must be pooled together and
there must be a combined national effort for the purpose of translating our
political freedom into some thing real and tangible which is going to touch
the hearth and home of every son and daughter of this great country. '

1t is obvious, therefore, that any plan which is going to raise the standard of
living of the common man must affect the activitics of Ifinistries such as
Health, Kducation, Agriculture, Works, Mines and Power, Transport and
Communications. You will, therefore, find, Sir, that we huve uunounced that
Government will shortly appoint a National Planning Commission for  the
;purpose of taking an all-round view of the paramount needs of the country and
for going ahead with big schemes of expansion and development. In fact, vash
anaterials have already been collected; pioneer work has heen done under the
aegis of the National Planning Committee; many of the publications of that
Committee have seen the light of the day; a vast number of workers—experts
in various fields of activity—have toiled for many months end years under the
‘wise leadership of two of India’s most patriotic sons, Nefaji Subash Chandra
Bose and Pandit Jawaharlal Nehru. We have, Sit, in addition to
the vast materials collected under the aegis of the National Planning Committee,
the reports of nearly about thirty Panels, which were appointed by (overnnient,
dealing with expansion of almost every sphere of the industrial life of the
.country. We have also before us the recommendations of a large number of
-Commissions and Conferences, several Provincial plans, several big non-official
iplang—all these were referred -to at the Industrial Conference held Delhi in
Decernber last. It .is, therefore, not necessary for us to waste any further time
dn collecting materials. Materials are there, we have now got to set up a
machinery which must act under a wisely directed poiicy of a National Govern-
ment for the purpose of carrying out plans into execution.

The sclieme, Sir, which I have presented to the Houss on behalf of Govern-
:ment denls with industrial policy alone. ~But I have given this background in
order to impress upon the House and the country sutside that our planning for
industrial development must be correlated with the bigger planning which is
going to affect various other important activities of the State essential for the
puypuse of an all-round development of the country’s resources and of its
national wealth.

Sir. this statement is not very spectacular in character. We have put it
in a drfinite wav ns far as we could; nothing can be final, it is not intended that
whateyer we have said we shall have to stick to at any cost. India is pnssing
whrongh changing circumstances and times and the world is also possing through
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rapid changes, but we have indicated the broad linas of policy affecting the
Legislature as also administration wh.ch it is the intention of the Government.
to pysh through in the course of the next few years. ~We hope, Bir—and this
i8 one of cur objectives—that this will not only haruess all available energies,
but will also succeed in removing yncertainties and iisgivings, particularly with
regard to private enterprise and also the position of labour in this country.

Our immediate problem, Sir, will be to see that production reaches to its.
maximum capacity in accordance with the present potsntialities of the industry.
It is a ratter of deep regret that for some reason or other we ure not producing:
all that we can, and if some bottlenecks are removéd in the course of a year
or 80, it is possible to increase India’s production by nearly 20 to 80 per, cont.,.
Government must obviously apply- their mind to see that these bottlenecks are-
removed and we can get the maximum according to our existing cupacity.

Obviouely, Bir, the policy of the Government cannot be raerely to advocate
increasud production uireated to better distribution. It cannot be anybody':
ease that the wealth that is now being produced in India should be distributed
amongst all, for then it wil] really mean distributivn of poverty. 1t cannot.
meun either that we shail follow a policy which will lead to increased production
but we shall not ensure that the benefit of that increised production goes %o
the common man. While, therefore, we shall earnestly strive for increased
production, Government’'s policy must be so regulated as to easure that there
is better distribution, and whatever is availuble will not lead towards the
accumulation of wealth irr the hands of a handful of persons or crcate mono-
polies which are against the best interests of the State.

- Bir, this scheme, which we have placed before the TTouse, envisages a mixed
weonomy. I am not here to discuss the values of isms. It is hard.y necessary
in the present context 4f things. But I would just ask the House to consider:
the general aspects of the scheme, particularly the portion which relates to the
role of the State and private enterprise. =~ We have divided this matter roughly
into four parts. The first part relates to industrics or activities which will
be completely under the monopoly of the State.  They include Railways, Posts
and Telegraphs, Industries relating to Defence, production and control of
Atomic Fnergy. The next class relates to those industries, the future develop-
ment of which will be under State control and ownership. We have included
six items there—Coal, Iron and Steel, -Aircraft Manufacture. Shipbuilding,
Moanufacture of telephones, telegraph and wireless apparatus excluding radio-
rec2iving sets and Minera] Oils. Now, here, Sir, we have stated that it is not.
“the policy of the (Fovernment to take over existing units of industry, but that
the  further deve! pment of these industries will be the function of the State.
We have mentiuned, of course, that even in future, in case of national emer-
gency it will be open to Government to have any of ihese industries developed
in the country with the help of private enterprise under such control wnd regu-
lation as the Central Government may prescribe.

One question, Sir, which was of a very difficult nature and vhich Covern-
ment have had to.decide was as to the period of time which we should nssure to-
those authorities who are controlling these industries during which they will be
allowed to function undisturbed. Now, here, it is the inherent right of the
Btate to acquire any industry that it chooses for national purposes. We have
stated. however, that we do not propose to interfere with the existing a-its of
these industries for a period of ten years.  During this period, we shall expect -
that these industries will be efficientlv run—mnot anly efficient'y run, but that
they will be properly developed in accordance with our scheme «f Central
Planping. I hope, Sir, that the representatives of the ir.dustries concerned,
some. of whom are extremely powerful in this land, will properly reciprocate:
this gesture of the Government, which is made entirely in nstiona] interests.
¢ it appears thad any partisular industry is not being run In sccordance with

3
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the plans and policy of the Government, then, of course, none will blame the
Government if Government thinks it 1it to acquire such industry and run it in
national interests, but we have no desire to interfere with existing units, pro-
vided everything goes on well and there is a spir.t of mutual co-operation, We
have stated also, Sir, thut when such acquisition will take place, the funda-
meuntal rights guaranteed under the constitution will Le observed wrd compen-
sation wil be awarded on a fair and equitable basis. Obviously, we
canuot go further than that at thig stage.

.+ Now, so far as the future development of these industries is concerned, I
would pausc here and say that (Government are taking upon themselves a very
grest responsibility. Let the House ana'yse and see what are the undertakings,
what ure the big projects which Governmen? propose to curry on their own
shoulders during the next few years to come. Apart from big schemes of ex-
pansiun, so far as the Railways and Communications are concerned, there will
be the question of re-organising the Ordnance Factories which are entirely under
the control of the State; the question of developing some of the essential
industries with which are connected vital problems of Defence. @ We have the
aircrutt factory at Bangalore, which also requires development if we are going
to uchicve progress worth its name. We have taken up the big scheme for the
Fertilizer Tactory and more pregress has to ‘be achicved if production is to
come by the ®nd of 1949.50. We have schemes for the manufacture of tele-
phones and that project is now under active consxdemtlon We bhave taken
upon eurreives the responsibility for undertaking big raulti-purpose river pro-
ject schemes, which T consider to be of a fundaruental character.” In fact
uniess this aspect ¥f our activity makes rapil prograss, other development in
the “industrial side wi!l practically remain on paper. We have a scheme for
estahliching two steel factories; enquiries are also being made for the manu-
facture of svnthetTc oil, which, if successful, will lead to a venture which will
be of u colossal character. We are also negotiating for the starting of factories
for manufacture of Penicillin and su pha drugs and also for machines and too's.

-y

Now, Sir, as I pass on to the next category of industries, you will find that
we huve 1ncluded in the list at page 3, eighteen industries in all. ° This list
eannot ubviously be of .an exhaustive character, but what is the exact signifieance
of this part of our policy? These will be Centrally regulated industries,
industrirs which we would like to see developed accordingeto a well-planned
pohey and programme by which regional interests will be proper'y loeked after
“and :in all.round development of the country’s resources obtained. Now, so far
as these industries are concerned, it ix open to private enterprise to come and
plav its pari in respect of any one of them, but these will be industries which
wil' he Centrally regulated. In other words, if any private enterprise comes
forward, it must properly correlate its nctivities with the policy and programme
of th: Government of Indin.  Wae have not referred to tlie other list, the fourth
category, nnmely industries not covered by these three which are open to
private enterprise altogether, but there again  Sir; it i3 n>t intended that*
Geovermnent will have no suy in respect of vital matters ccneerning industries
which sre not mentioned in our statement at all.  But, of course, private
enrerprise will be glven full opportun‘ty for developing such industries in accord-

ance with the general inlustrial policy of the Government of India.

Now, 8ir, comes the question of definition of the word ‘State’. When we
gv that the ‘State’ will undertake certain industries—and -here let me empha-
gire that nnothing will debar tho State from eominz forward and start.
ing anv induitry, if it is cons‘dered essential to do so, the Stats will not act
thenaeh the existing machinery of the Governmant. The policy of  the
(averrment is to set unp a statutory Carporation and it will Ra the huginess of -
that Corporation to manage a particular unit of industry just as a busineas -
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concera. In fuct, it will be unfair for the State to suggest that the State will
<claim for itself privileges and facilities which will be denied to ordinary industries
which are controlled by private enterprise. 1t is not intended, either, Sir,
thut only the Government of India will undertake the big ventures. When we
suy ‘'State’, we include Provincial Governments also; we also include other
statutory ('orporations which may come forward and with the approval of the
‘Government of India may like to start industxial ventures in accordance with
the Government policy. Just as I Truve analysed that there will be a demark-
ation of'line between State ventures and private ventures, similarly, there

"must be also clear and complete understanding between the activities=of the

Central* Government and the Provincial Governments.  Obviously, the Pro-
vincial Governments in many matters will act as agents of the Central Govern-
ment. Industries which will be under a system of Cuentrul regulation will
operate in 1'rcvinces in accordance with the AT India policy which the Govern-
ment of India may lay down. As you know, Sir, Industry is principally a Pro-
vincial subject, but under our Constitution, the Fedural Legislature has the
-authority to declare the development of any particular industry as cssential in
the public interest and if that declaration is made by the Federal Legislature,
then the power for developing such industry vests in the Central GGovernment.
I take it, Sir, that the Central Government will consult the I'rovhhcial (Jovern-
ments in very near future and lay down a policy and programme which will
enable the Provinces to function and flourish withoiit any let or hindrance to
tha best interests of the country as a whole.

In fact, Sir, it is intended that- legislation will have o he passed by the
lederal Legislature to give effect to many of the recommendations contained in
th statement of policy, and T am hoping that Goveruments will be in u position
i» romeg before the Hbuse during the next session of the Legislature and place
th. eutirc scheme before them for approval.

~u much, 8ir, for "'the‘develogment of large-sca.e industries. I now passe

on to cottuge and small scale industries. This, §'r. Government considers,

15 a vital matter. . We have laid down our policy and programme for large-
scule industyial development.  There is no doubt that there is a vast collection

-of raw materials in this country, which if properly utilised may ‘enormously ndd

to the notional wealth of the country, but there are difficulties also. One of
our chief difficulties today relates to the absence of capital goods. Government
will enfleavour to obtain capital goods, plants and machinery from any part

.of the globe that it can. But there will be handicaps,—handicaps sometimes

deliberately put in our way and sometimes inevitable. ‘Now, are we pcing to-
git and wait in the meanwhile and not do anything? We have put forward
this scteme for the development of cottage and small seale industries, both for
‘their intrinsic value ag algo for the possibility which they open up for adding te
our national wealth during the period of emergency through which the entire
world is pussing today. When the Industries Conference met in Delhi in
December lust 1 was agreeably surprised to find that although this was a
matter which fell within the purview of the provineial Governments, everyone
including representatives of the provincial Governments suggestéd that there
gshould be an all-India directive policy regarding the futura development of
coftage and-small-scale industrier specinlly working through co-operative
Societies. The recent exhibition he'd in Nrw Dolhi has given v gome idea
.of the vast potentialities of well-regulated and properlv developed cottage
industries in this country. It is therefore the policy of Government to give
full support to & scheme of well-coordinate®®activities which will be operated

“through sn all-India Board which we are soon going to establish and to which—

1 am hoping—will also be sttached an all-India Instituta where every possible
faeility for research will be,given so that wWe can ¢o on incressing the standard
.of our productions. .
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Now, Bir, apart from the industrial aspect of the matter it wili be realised
¢hat the development of our country has gone on during the last so n-auy yeers
mainly ciroling round our towns and cities. = India with 95 per cent. of her
population depending on agriculture with neariy about a million villages has
grievously neglected the interests of the common man and has created soeial
and economic problems which are almost of a baffling character. If therefora
the problem of unemployment is to be solved, if a new social econotny is te
arise in this country. I am confident that we can secure both these objectives not
entirely by depending on development of cottage irdustries but by correlating
the activities of this section to the big industrial pianning of the country which
will lead to the progressive prosperity of the villages and rural areas.

Next I come to another vital part of our planning and that relates to the
relationship between capital and labour. It has been recognised that things
are not moving very satisfactorily in this direction. Sometimes the blame ig
thrown entirely on capital and sometimes entirely on labour. Government have
to play a very important part in this matter. Obviously if there is lack of co-
operaton between capital and labour whatever schemes and whatever policy
we may enunciate, that will not lead to anything solid or substantial. This
matter was discussed in detail at the Industries Conference held in Delhi in
December last, and we arrived at certain unanimous conclusions which indeed
wos almost a phenomenon. We had representatives coming from all purts of
India holding divergent viewpoints, but I found that all were actuated by one
big motive power and that was that they must act courageously and unitedly
after the attainment of political freedom and take positive steps which 1might
ease the present tension and lead to national prosperity. I am not suggesting
that by merely pessing that Resolution we have been able to achieve any
miracle, but we have found a way towards much better relationship between
capital and labour. In the Statement we have indicated that so far as Govern-
ment are concerned they accept the principle that the system of remuneration
of capital and labour must be devised in a more satisfactory way. Excessive
protits should be prevented by methods of taxation and otherwise and Govern-
ment should appoint some machinery for the purpose of settling what amounta
to fair wages to labour, a fair return on capital employed in industry and reason-
able reserves for the maintenance and expansion of undertakings. @ We have
further declared that the profit that femains after meeting all these ibems should
be shared between capital and labour and that the share of profit whieh labour
will have will naturblly be on’a dliding scale and allied to production. That,
8ir, is also an important factor. If labour feels that it will have an increasing
sharc in the profits of the concern depending on the total prodyetion, that will
act as & great incentive, an incentive which may be absent from the circum-
stances existing today. Here Government will take steps for the purpose of
settine up the necessary machinery and when that machinery is working
Government will obviously consult representatives of industry and labour and
try to come, if possible, to an agreed solution, failing which (Government will
have to decide the matter themselves which will be binding on all parties
concerned. We have also laid down that labour must be more and more
associated with fhe activities of industry. We want that the feeling of mere
relationship bebween master and servant or employer and emp'oyee should not
be the ruling factor. - Both capital and labour must regard themselves as joins
partners in carrying forward the undertaking which after all is going to benefit
the peoplo at-large. T have no doubt that my honourable friend Mr. Ayvangar
who was held as a typical representative of consumers at the Tndustries Con- ,
ference will give the fullesb support to this point of view when he speaks on
‘the Resoletion.

Government have also adopted a scheme for betfer housing arrangemerts,
and the Honoanrnble Finance Minister has already «declared that this schéme-



33y4 CONSIITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [7rH APRL 1b48
{Dr. Syama Prasad Mookerji]

will not be & paper scheme. We are going to evolve a system by which Govern-
ment, industry and labour wiill make their contributions. and L have uo doubb
that ip the course of 1948 the Labour Minister wili ba able to initiate a housiug
schemc which will ultimately go to benefit ‘more than million workoers in- India.

Thep comes the question about the employment, of foreign capital. Here
again I would submit that the policy enunciated by the Government of India
is entire.y realistic in character. My honourable friend Mr. Kamath need nos
open his eyes too wide when he reads paragraph 10 dealing with foreign capital.
Obviously this matter wili be decided by the Central Government. We will
welcome the use of foreign capital in India in a manner which will redound to
our interest. Now, Bir, we want capital goods. \We wunt technical help and
sdvice. It may not be possible for us easily to secure both in view of the
existing circumstances obtaining in this country. We must evolve a scheme
wherecby when a company is functioning in India with foreign capital, the
major interest in ownership and effective control remain in Indian hands. If
in auy case an exception is to be made, for which provisica has been made, that
will be done by the Government of India ‘after taking into consideration the full
eircumstances of the case. We need not be afraid of foreign investment as
such. 1f foreign inwestment comes to play its part in India it cannot and it
will not be allowed to do so for political purposes.  History will 1,0t repeat it-
self and tha people of India are wide awake enough to see that history does nog
vepeat itself. At the same time we cannot live in complete isolation. That
is a factor which we ‘have to bear in mind at every stage. The over-riding
oonsideration should be the welfare of the country as a whole, and if that is se-
ocured we should not allow ourselves to be guided by mere emotion.

One point which-we have emphasized here, and rightly so, relates to the
training of technical experts. That is necessary. We are feeling this need
almost every moment. I do not intend to take the time of the House, but 1
ean mention several big units of industry which we wish to take over but which
we cannot because circumstanced as we are, we are unable to produce the
necessary trained Indian personnel able to take charge of it. It is not our fault.
I know that for the last 100 years or so we were not allcwed to develop in the
manner which was suited to our national needs. But it is no use erying over
things which arh a matter of past history. We must plan out in a way best
suited for cur future national interests.

Sir, I shall not refer in detail to other points dealing with the import and
export policy of Government, finance and the taxation structure.  All thesew
are matters of grave import. Tt is obvious that the import policy of Govern.
ment has to be so regulated that we ean get the fullest advantage of whatever-
wa can get from abroad. It is intended to make a survey of the import policy
of Government and we shall welcome any construotive criticiem from induster,
or from anv other sources, so that we may act according to the hest eeonomic
fntercsts of the country. Obviously, the auestion of taxation structure will
havs tc be considered, and it will be considered and reconszidere1 ns circum-
stances may require, all aiming at one direction, and one alone, that we shou'd
like to take thw fullest advantage of the country’s resonrces and utilise them for
the best advancement of our economic prosperity. There will ha one ouestiont
as to wherefrom all this finance will come, if Tndin is going to embark upon hig
national ventures. That also is & matter which is now bheing considered by
Government, and T have no doubt that at the proner time ‘the Finance Ministor
will he in a position to announce the po'icy of Governmens which will mike
" possible for us to translate the Industrial policy of Government into as  quick

an action es is possible. ' . :

Bir. it is dndoubtedly true that whatever we have outliued heve can 'Y:n
Brought into effect if there is general peace and security in the country. Tt s
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undoubtedly true that we shall'succeed m implimenting our policy and pro-
gramme ii all interests concerned combine’ and give Government their helping
.hand.  Tor sometime pust there has been g lot of apprehension aud un-
steadivess in wuny spheres affecting capital and labour. 1t is the carnest hope
of Government that the policy whic?x Government have announced today, which
Govermnept claimn is not dependent on any particular ¢‘ism’’ but is entirely
related to the needs and welfare of the vast masses of the Indian people, will
inspire greater confidence in the minds of those who have got to play therr pars
w the rebunding of new lndig.

1 bope, Sir, that in the course of the next few weeks we shall be able to seb
up the necessary machinery which will bring the Central Government into
close aud direct contact with the Provincial Governments. with the represente
atives of the industries concerned, and also labour and others who are
intaorested m economic expansion, so that we can plan out as regards our future
lines of acvion.

As I said, Sir, this scheme which we have placed before the Ilouse ismot of
an undue spectacular character  But I claim that it gives the necessary
directive policy which will be followed by the Central Government in the months
~and years to come.

It has been asked how. far this policy which we have enunciated is at vari-
ance with the policy enunciated by the 'Economic Commistee of the Cengress:
We have examined the scheme in relation to the Committee's programme also
and Government maintain that there is nothing here affecting policy which is
substantially inconsistent with what the All-India Congress Committee has laid
down. There may be some matters which are not deait with. Those matters
also will have to be taken up, If necessary, further consultations may be
necessary. But in any case, the policy which we have put forwnrd is one which,
if given effect to with the full apnd wholehéarted co.nperation—of all interests
eoncerned, wil usher in a new era of peace, progress and economic freedom,
which will benefit the common man of this country and strengthen the social
ani economic structure of our society. With these words, Sir, T move.

Mr. Speaker: Motion moved:

*That the industrial policy of the Government of India be taken into consideration.’”

I find that two different amendments are tabled.

8hri B. Das (Orissa: Gtenera’): I will not be moving it as therc is a party
amendment.

Mr. Speaker: So the other amendment may be moved at this stage and them
the discussion may begin.

I may point out that I have got a long list of names of 30 Honourable
Membe:s who wish to speak: besides there are also about half a dozen names
which are not included. .

Kazi Syed Karimudin (C. P. and Berar: Muslim): Will you be guided by
the list?

Mr, Speaker: The lists are there. But it is left to my discretion as to who-

shall be permitted, or called upon, to speak. But it is impossible to satisfy
all the 86 and judging from the chits that are coming to me, the number may
swell to 40. A time-limit has therefore, to be fixed and T propose to fix a
time-limit of 15 minutes. As I have very often said, T believe in speeches which
make real points rather than short speeches, in which no point can be made out.
Therefore I am fixing the time limit at 15 minutes but it is perfectlv competen§
for Honourab'e Members to limit. tThemselves to ten minutes. I will not insis§
that uny member should speak.for 15 minutes!

Maulana Hasrat Mohani (U. P.: Muslim): Sir, T want to oppose the motion.
Mr. Speaker: The Honourable Member can do so if and when I call upon

-
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him. Meanwhile Mr. Santhanam will move h# wmeudmént.

Shri K. bant.hal}am (Mudras: General): 8ir, I beg to move:

*‘That for thy original motion, the following be substituted :

“I'hat the industrial policy of the Government of lIndia as set out in the statemens
of policy laid bn the tabie on the 6th April, 1948, be approved’.”

Sir, 1 have invited the House to approve the policy. At the sume tune, I
am under uo iliusions as to the.character of the statement which hag been iaid
before us. Thne Honourable the Minister for Industries has himself admittad
that the docuwent is not specially spectacular. Lt is certainly not an inspiring
docuinens and it has not set the Jumna on fire. But I believe it was not the
furpose ot the Government to place before us something spectacular or eaciting.

believe their object was wmore to give something in the nature ot a sedutive,
view of the many apprehensions under -which the various agencies engaged in
production all over the country were suffering. In certuin respects, it 1uay even
act as s bucket of cold water on mauy heated imaginatious.

During the recént months and perhaps during recent yeurs there hns been’
the Juoss contused thinking regurtﬁng Socialism, Nationalisution and suck
matters. T wish to make my peoint quite olear. 1 um a convinced be.iever in
freedom through democracy aud social welfare through pubiic controt of pro-
duction and distribution of wealth. But a mere desire to have public ownership
or publis cantrol of industry does not enable us 4 have that ownership or
coutrol. It is not through slogans and stunts that the economic reconstruction
of this great country can be achieved. It has tosbe auttained through laborious
thinking and through laborious efforb. I have therefure decided to lend my
support to the plan by which the State will now vake up a limited tield ond
exploit it effectively and go on expanding the field instead of putting forward
& general vague programme of nationalisation over thc entire ficld of inAustry.

If the House will look into the 6 items and reflect on the possibilities which
the ¢iovernment of India have to develop them, they will be convinced thas
though the number is small, the field is really vast. 1f the Government of
India, for instance, can nationalise all the coalfields in this country and increase
ooul production to say 50 million tons a year, if it can "produce, besides the
pearly one million tons of steel and iron by the Tatus two imore miilion tons
in the next ten years by state enterprise, if it can produce 200 aireraft a year,
100 ships a year and enough telephones for equipping 1 million telephones in
the country (which is less than the number of telephenes in a single city like
New York) and if it can produce 1 million tons of petrnl either from underground
or by synthetic production, then I say that in the next ten years the (Govern-
ment would have taken this country over a really remarkable tield. Therefore
there is no reamon to be disappointed at the small number of items. T beiieve
that the pressure of necessity will force the Government, both Central and
Provincial, to take up other items included in the third list.* For instance,
machine tools, Prime movers, and certain chemicals will have to be vroduced
under State enterprise.  Therefore I think the classification given in the state-

ment is as much ag we can attempt.

But there is né point in which I am not quite satisfied with the explanation
of the Minister for Industries. He has rightly said that State includes the
Central Government, the Provincial Governments and even municipal and other
local bodies. But there is a strong suggestion throughout the statement that
the State will in practice ultimately mean the Central Government. I would
have liked the Minister for Industries to indicate what are the industries which
he expects the Provincial Governments to take up. All those industries given
here in the list on page 2 of the statement are such that they have to be develop-
ed only by the Central Government. Of course there is mention of electricity
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which I believe will largely be produced by the provincial government but I do
think that that is not enough. The statement shouid have indicated cther
iteus which will be specially earmarked for provincial enterprige.

Sir, 1T see a tendency during recent months, ,both in the matter of the
constitution and in other respects, an attempt on the part of the Centre to
eonventrate ail power in their hands and to minimise the initiative of all
others, provincial governments and other bodies. They want centralisation and
coordiuation even in the matter of .cottage industries and there are people ‘who
ery out. “We want centralisation of cottage industries””. I wish to enter a
word of protest against this tendensy. To the extert that initiative in the
field of public enterprise is distributed to that extent progress can be made
faster. We know what the Central Government 8. Eveu a single decision
on a minor matter takes months and months and a small minor Bill takes 2,
8 and even six months and when it comes before the House we find that it was
hastily improvised, badly drafted and people do not know what the poligy of
the Government is.  After all the Central Governmeny means only, 7, 8 or 10
persons, and even they are old and tired men who have got innumerable other
activities and it i8 wrong that the whole economic activity of the ccuntry should
be concentrated in their hands. There should be the widest possible distri-
bution of initiative, control and management.

Then, Sir, in para. 7 it is said that¢ the eighteen industries listed therein
will be the subject of Central regulation and control. S0 far as the principle
is concerned it is unexceptionable. But I wish some more light had been shed
upon it. I would like to know whether, subject to statutory vrovisions, private
entetprise will be allowed freedom to exploit the field allotted to it or whether
ail kinls of fancy administrative machinery will be foisted upon it and our
experiénce ®f the recent war-time controls will be repeated ugain in the field
of industry. I do approve of the State taking any industry and developing i,
but when once the field is given to private enterprise I would suggest that the
maximum initiative and freedom should be given fo it subject to statutory
regulation. We must not put upon it officials with a large amount of personal
discretion. It is no fault of the individual people, but so long as you give
wide discretion in matters like industry, commerce and trade, that discretion
is bound to be misused and it is bound to lead, if not to actual corruption, to a
general atmosphere of corruption and a general allegation of corruption. We
cannot allow people discretion to distribute favours worth orores of rupees and
then say that these people are under a temptation. T.et us see that mo temp-
tation is given to particular individuals. Tharefore, whatever regulation
is nceded, it should be purely statutory. Tt should be open ta the ordinary
citizen to go to a court and say this particular capitahst or particular firm has
infringad the statute and that there should be redress against it. But let there
be nn administrative controls by which individual officinls have a great denl
of discretion. T wish that the  Honourahle Minister had announced
simultnneouslv with the statement the Planning machinery beeause it is the
Planning machinery. that can give some kind of bodv and substance to  the

peliey. T do not know what exigencies have preveanted him from taking that
course, but T hope it will not be long before he announces the Planning
machinerv.  But there is one handicap. The House will be adiourning at the

end of this week. Tf the Planning machinery is announeced after the adiourn-
ment, the House will not he in a position to scrutinize whether the functions
allotted "to it, ite commosjtion and terms of reference nre auite satisfactorv. T
do not know whether the: Honourabh'e Minigter will ind some wav of consulting
the members of this House before he finallv announces the Planning machinerv,
It may b~ done either through ecirculars asking for opinions. giving tentative
views. or in some other manner: but this Fouse should be consnlted, the oninions
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ot the members should be ascertained before the Plunning imuchinery, its
cotnpositioy and fukctions are anu.unced w the pubuce. -

_ Bir, the Industrics Minister hus touched lightiy upon financing whizh I
cousider 10 be a cruciul fuctor. As thungs are, the Governuent are uot going
to get the mouey they want for industriwisution if they believe in conven:ional
Jucthods of financing. If you waut private enterprise awc to expand in its
tield, if you want to develop state industries, if you want to tinance thy various
v corporutions which you huve set up through iegislation, the Government ore
not going to get the money they want through private soving. 'They should
adopt boldly new and unconventional methods of tfinancing. There is o great
deal of confusion and misapprehension regarding what is ca''ed created money,
aud it is feared that any attempt to finance industries threugh created 1aouey

will mean inflation. Inflation is harmful only when it is used to finance un-

productive expenditure.  Any expansion of currency or bunk credit to finance
productive expenditure is always beneficial. In fuct, if productive oxpendi-
‘ture is financed only from savings then there is the de¢fativnary element und it
acts as a bottleneck to further increase of proluction. Therfore 1 suggest
that the Finance Department and the Reserve Bank should e :burate a scheme
by which the financing of productive enterprise should be done through what

is called created money or bank credit, and strict reJu'ations should be followed

by which any ocapital advanced to productive enterprise will be automatically
lizuidated in 15 or 20 years’ time. We may leave the private savings to private
enterprise which will also require hundreds of crores of rupees every year.
Public enterprise should be mainly financed through created money. After all,
created money is only the credit of the whole country projected into the future;
and if the country has got confidence in the government and if it has confidence
that the government wi'l see to it that {ha new sta‘c cnderprises wi'l be mnanaged
properl7, economically and efficiently there is nothine ohicctionable in it. In

fact there is everything to be said for the free aid . ~rous use of pub'ic eredit
for tha financing of public enterprise
Finies. . one word acout cotoage datusbries and Isla! finish. 1 do not believe

that the Centrai Government has a great part to play in the development of
cottage industries except in one respect. I thiui the Central Government can
foster cottage industries by sending experts to other countries and introducing
uew cottage industries with new tools. So far as ancient cottege industries
are concerned they may well be left to the Provincial Governments. The
Provinocial Governments have got sufficient funds and ability to foster existing
cottnge industries like handlooms, metalware and such things. But there are
many cottage indusfries like watch-making for instance which are not curren$§
here which can be introduced. There are many machine tuo's which can. be
roduced on a cottage scale. For these purposes rhere shou'd be a Central
institute which will not bother itself with things like basket-making and rattan-
" work. It should confine itself to modern cottage industries, to.cottage industries
which will have to be operated with electrical tools, with very highly precise
scizntific tools. To the extent that cottage industries can be produced and
spread in middle-class homes and educated homes a great deal of wunemploy-
ment, especial'y middle-class unemployment, can be solved ond the wealth
of the country can be increased to a great extent.

Bir. with these few remarks T invite the House to give its seal of approval
to the policy adumbrated in the Statement and give a clear line signal to the
Government to proceed to implement it. :

Mr. Speaker: Amendment moved: -

“'That for the original motion, the following be substitnted :

‘That the industrial policy of the Government of India as set out in the statement
of policy laid on the table on the 6th April, 1948, be approved’.”

The Assembly then adjourned For Lunch till Half Past 1?wo of the Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the Clock, Mr.
Speviior (Lhe L1onvuravie Mr. G, V. Mavaldniar) i The Chair. ’

Sari M. R. Masani (Lowbay: Gencral): Mr. Speuker, 1 would like in the
few 1umutes thut you huve placed ubv my dsposal, to view this resolution from
two uspecis: oue, the aspect of incrcased production, snd ihe “other of equit-
Bbie disuibution; and as vhe llonoursble Minister has himsell put it, increased
production comes first both in point of time and in priority in ihe conditions in
#hich we are placed. '

From this angle, Sir, I welcome the very aetive part that the Indian State
yroposes to pluy in the industrial sphere. 1t is the first time that the general
stutewent of policy has laid dow: such s positive. and active role for the State
o certain spheres of our industrial life. 1u case anyone feels that the sphere is
tather limited, I think he would be making & mistake because, while these in-
dustries might number six, the nature of the industries is such that the State
can make or unmake progress in the remaining sphere of our industrial life,
aud therefore, as the Honourable Minister has recognized, the Stute has takenm
ou iteelf a very heavy and serious responsibility of making good that develop-
meut which it has reserved “exclusively to itself and from which it has kept other
parties from participating. I, Sir, believe that the State should play such an
active part, and I am confident vhat, given the co-operation it deserves, the
Indian Goverument will be able to rise- to its responsibilities and fill up thaf§
large void in our industrial strucdture which is at present gaping wide for all to
see.

So far as capital and labour are concerned, I think this statement of policy
gives to both of them the assurance and the reassurance that they deserve. To
capital has been given the assurance that even in the field reserved for what
may be called state enterprises or state industries, there is a period of ten years
during which they will get facilities for effective working and also for expansionm.
That,_ Sir, is a feature that I welcome, because even the.most optimistic of
believers in the State will realise that the State today would be doing a disser-
vien to itself and the country if it tried to stop expansion of industrial entem
prises that are already in the field. And at the end of ten years there is the
assurance of equitable compensation. I think, Sir, these are assurances, call
for a response from those who are at the helm of industry in our country today.
The stetement goes on to say that after ten years there will be a review of the
position in the light of the then prevailing circumstances. I would venture to
suggest, Sir, that such a review should take the form not only of & mere ad-
ministrative decision by the departments concerned, but of an enquiry of anm
open and quasi-judicial nature, I-suggest that no industry should be taken over
ocompletely or nationalized in that sense of the word unless a Royal Com.
mission, or whatever takes the place of a Royal Commission in a possible Re-
public which may then exist, investigates openly "the desirability of the State
establishing a monopoly in a particular field. In fact, that practice has been
followed in the case of the Coalfields Committee Report. It was after this re-
port that coal has been put on this particular list. A judicial attitude as to
the merits of the case will be called for at the end of ten years, and not an
sutomatic change of policy. .

So far as labour is concerned, there is a very important part of the state-
ment which envisages a partnership of capital and labour, both in the profits of
industry and in its control and management.. That, Sir, I think, is a more
revolutionary concept than mere nationalization with a state bureaucracy at the
top. Workers' participation in control, workers’ partnership in industry is &
sounder path towards economic democracy compared with stateownership and
management, and I think labour, if it knows its interests and realises the op-
portunities it offers, should grasp it with both hands.
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The situation then, Sir, is really a challenge to both capital and labour,
and I cannot help feeling that on both sides, so fur, the proper spirit has not
been forthcoming. The capitalists of our country, the industralists, have been
blamed for wanting too high & return. 1 think that is'rather u pointless criti-
cism. I would rather criticize soine of them for wanting & safe and steady

return und for not being prepared to take risks which-I'ree Enterprise demands
of them. : .

Similarly, labour leadership is not frightfully imaginative in our country.
We have in this country a fine body of meu who have shown that they are not
inferior to workers in any other part of the world—given proper training and
leadership. It is on record that Indian steel, and Indian hydro-electric power
in my part of this country, are made available to this country at cheaper rates
than those prevalent in the most advanced industrial countries of the West,
ard if additional testimony were wanted, I am glad to see that Mr. William
Pawley, who had a hand in the construction of the Hindustan Aircraft Works
at Baugalore, has testified that at the emd of three years of training, production
per man per hour was ahead of corresponding United States plants by no less
than 28 per cent. That shows what, under proper handling and training, In-
dian labour can do. We have therefore not only a country of great potential
resources, but a very intelligent population, a population which can use its
hands and brains to great advantage ahd which given proper leadership, should
‘be able to make up much of the leeway that exists. But the leadership on this.
side too is not all it should be. There is a congtant c'amour for e rise in money
wages. Trade Union leaders ought to realise that an addition to money wages..
with a corresponding measure of inflution does not renlly give the worker any-
thing more than what he was receiving before. What a contrast it makes when
we see Mr. Walter Reuther, the newly elected President of the United Auto-
mobile Workers of the U.8.A., making a demand not for a rise in wages but a
demand on the United States Government to investigate why the United States
steel industry is not producing more steel than it is producing today! There we
have an awareness of the real benefit that labour would get if industry were
to develop and.if production were to increase. The position in this country was
aptly summed up by an American industrialist who recently visited the coun-
try. He said that we in this country suffered from too much Henry Wallace
and too little Henry Kord. ’

JFrom the point of view of equitable distribution, I approach this resolution
from the standpoint of a Democratic Socialist. It is often said that the choice
before us in this country, and in the wor'd, generally, is a choice between
capitalisin and socialism. I think that is an entirely false understanding of the
position. The choice is not between capitalism and anything else that may
take its place. The choice i§ between those systems which aspire to replace
Capitalism, and there are two distinct aspirants to the succession to the dying
economic order. One is Totalitarian Communism and the other is Democratic
Socialism, and it is in the light of that choice that I would judge this resolu-
tion. Now, Sir, I will not give any personal view of what the first alternative
is. I shall read out a few sentences from the Statement of Policy of the
Socialist Party in this country iteelf. This is what it says: /

“The main choice today is between Democratic Socialism and Totalitarian Communism.
In totalitarian communism, to which it is wrong to apply the name of socialism, every other
but the ruling party is suppressed; there is no opposition permitted to the bureaucracy in
ower; the trade unions are not independent organizations of the workers hut suhordinate
imhs of the all-powerful State with no right to strike or to take any other action inde-
pendent of the State® and the ruling party. Under such ‘socialism’. as totalitarian com-
munism is sometimes called, the individual is not free and enjoys no protection arainst
arbitrar loss of his already restricted freedom,—his job or even his life. The State in
such a system acquires an imchallenged control over the life, liberty and happiness oi: ite
sabject. On the other hand, thanks to the single-party system, the State passes entigely
out of the democratic control of the community ?f workers and becomes a tool in the hands



INDUSTRIAL POLICY OF GOVERNMENT OF INDIA 3401.

\J

of the ruling clique of the only party in existence. Party leaders and leaders of industry,
agriculture and the armed forces become a class, spart from the mauss of workers, por-
petuating themselves through a system of special privilege, drawing incomes far in excess
of ordinary wages and ruling in the name of the workers but wholly beyund their control.”

Sir, a book that his recently come to this country, called Forced Labour in
Soviet Russia by Dallin and Nicolaeosky, gives most alarming and conclusive
evident that in that country now you hauve a standing slave labour force of 10
to 16 million people who are forced by the secret police to work in concentra-
tion camps and who get no wages at all. That is the first alternative befurg us.

I welcome this statement of policy because I counsider it and understand
it to be a categorical rejection of communism. I consider it, on the other hand,
ta be an advance towards Democratic Socialism as tried out in countries like
Bweden or Australia or New Zealand or Britain in our own time. Both in our
new Counstitution and now in this economic policy that we have frumed, we
have adopted the democratic way of life, und I join with Mr. Santhanam, who
also is a believer in that way of life, in.weclcoming this Resolution from that
aspect. * '

This Resolution lays down the foundations of .democratic socialism in this
country. 1t aspires to equality of opportunity. It avoids monopoly, whether
private or public—and monopoly under both forms is anti-national, reactionary
and anti-social. 1t is, as the Honourable Minister called it, a Mixed Economy
where Free Enterprise and State Enterprise rub shou'ders on equal terms. I
was yery happy that the Honourable Minister rubbed this point in and said
that state enterprise wou!d not be worth its sait if it were not able to survive on
fair and equal terms the competition that wduld come froin the free enterprise
sector. The recent taxation policy of the (overnment of India, of taxing com-
mercial enterprises even where they are 'run by the State or municipal organisa-
tions, is an exiremely sound policy in that light.

Another socialistic aspect of this statement is its effort to equalize incomes.-
and to avoid concentration of wealth by means of taxation and-of social services.
Most important of all, there is the offer to implement the partnership of labour
and capital in the control and protits of industry. I, Sir, feel that not only
the Government but the industrialists in this country can go a long way
further in that direction than they have done so far. I see no reason why a
representative of the workers should not, as far as possible, form a member of
the Bgnrd of Directors of every major industry in this country.

Shri M. Ananthasayanam Ayyangar (Madras: Genersl): Certainly, hear;
hear.

.Shri M. R. Masani: Labour along with capital has a moral right to such
partnership, and 1 believe it is nlong that path and not aloug the path of state
regimentation or centralization that we can getf’ economic democracy in this
country, There may be differences us to tempo, but on this, the dispersal of
economic power and a peaceful and democratic transition, all major parties
hold like views. If you read the Report of Jai Prakash Narain, India’s Socia-
list leader, to the recent Nasik Conference, you will find that he also strcsses
the importance of following Gandhiji’s idea of the dispersal of economic power-
forced control in a varietv of hands as compared with the concentration  of
power that all-round nationalization by the State would bring.

8ir, if I may be given two minutes more, I would like to fouch on the point
of foreign capital before T conclude. I think while the statement welcomes the
need for foreign oapital, as I understand it not enough stress has been given to
the very vital need for foreign capital that we feel in this country. Our Gov-
ernment recently invited a distinguished economist, Mr. Collin Clark, to this
oountry to investigate our position, and what, Sir, are his findings? He is one
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of the wmost disungusiued and detached economists that are available to us
toduy. Accordiug to him, our present rate of BAVINGS 18 BIX 1O seven per cent
of our nationsl meome per year. e ssys ¥hat if we do not admit a large
smount of foreign éupitul, we can only increase our nutional iucowe by five or
81X per ceub. i wen years; that is an increase that not even the most pessimistia
or modest of us would be content with. Oun the other haud, he poiniws ouv that
to get un wmcreuse of two per cent. in our income every year, which would be a
sausfactory und rapid rise, we would need to import into our counury every
year foreigu capitul of the order of our total sterling balances today—uot just
-once, but every year you will have to umport the equivaleut of our sterling
‘balances in the form of capital equipment to bo able to increase our national
income by two per cent. in that period. i

That shows our desperate and crying need, aud I think .we should adopt a
more positive und a more welcoming attitude towards foreign capital. 'To be
over-suspicious, to be over-frightened, is to show an inferiority complex. We
have got our own Government, our own State; we can afford to aplow foreign
capital on stated terms. Of course we should have safeguards, as stated in
the Resolution. But let us approach foreign capital in a more positive and a
-more welcoming way. Once we decide te give and take from the rest of the
world, once we decide that we can face it on terms of equality, we can shed our
.past sense of inferiority under foreign rule and not be frightened of what foreign
capital can do. I would therefore welcome large credits from & country like
the United States, a democratic country, which can afford to give us capital
-and we with equal self-respect and in o spirit of equality can uccept it, not only
for our own good but for the common benefit of humanity. '

To conclude, I feel that this statement of policy, sound as it is, can only
“be judged in the light that it is interpreted and worked in the months and
years to come. If it is worked in a spirit of pioneering, a spirit of expansive-
ness, a spirit of taking risks, and not in a spirit of restriction or of stopping peo-
ple from doing things, but rather of encouraging them to do them because this
-country is big enough and because this country is powerful enough to do with
-all the enterprise—state and private—that it can possible have, then I believe
this Resolution will take India many n milestone along its road to prosperity
. and greatness. .

Prot. K. T. Bhah (Bihar: General): Sir, I am thankful for the opportunity
1o offer a few remarks on this Resolution before another chorus of congratula-
tions breaks out and it becomes epidemic in the House. I feel, Sir, that I at
least will have to raise my voice of utter disappointment with everything that
is oontained in this Resolution. As such, I hope that some indulgence would
'be shown to me so that the salient features and only the salient features, can
‘be reviewed in the light they deserve to be reviewed, and not merely in
“the light of expansiveness or liberalism, that is, the necessity for what is called
a mixed economy. -

Sir, to start with, . I have had ocecasion to complain before, to submit to
you, that on matters of this description sufficient time is not given to this
House to thrash out properly such great and complex issues of national policy.
‘The fate of perhaps 400 millions is to be determined by an Industria! Policy,
which, according to the terms of this Resolution, is8 te be guaranteed- for ten
years, or is supposed to remain in force for teh years. And a policy which is
$o affect the life and material welfare of 400 millfons of people during that ten
years is to be disposed of by this House in less than 8} hours, with perhaps
“4wenty-five speakers speaking, and the replving Minister probably saying that
much ir good in what has been said, that sowething is objectionable, some
people have changed, something is destructive. but on the whole we will go
along the way we have chalked out. '
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The charge has been made that 1 have changed. I, Sir, am only a Bachelor
of Arts and not that Master of quick-change artistry which can, with equal.
facility lead au lmperial Preterence Deiegation o one duy und wove a LolgLess
-Independent Resolution on unother. 1 prefer to adhere to my wviews which
have been expressed in more thun one torm perhaps-over & period of thurty
years. Aund 1 am afraid 1 remasin sufficiently fossilised, sufliciently old-
fashioned, sufficiently. unchanging, not to have -altered my views, notwith-
stunding all the opprobriumn on -isms that ig now being shown on them. I am.

not ashamed of these particular -isms. (Interruptions.) Gold remains gold
whether in Pilani or in this House.

Sir, let me not be unnecessarily lighthearted. I feel seriously disappoint-
ed in this Resolution not only because of its sins of commission but aso be-
cause of its sins of omission. Take the latter. There is nothing stated here
which could, to my eyes, throw even a single ray of hope for the ages-or years.
to come. We, Sir, have heard some glowing words about the material collect-
ed by the National Planning Committee. But the National Planning Com-
mittee’s lists of industries which ought to be exclusively under State manage-
ment have been grievously curtailed. The six of seven things that were pu§.
forward by that body in regard to what are called ‘‘Defence industries’’ have
also been curtailed and that too in a manner and with a besitation and
reservation which it seems to me is a matter of great regret that the
head of our Government, who was a'so the Chairman of that Planning Com-
mittee, should have subscribed to. Sir, the three items and pnly three, which:
in this Resolution are left exclusively to State enterprise are stated therd with-
a note of apology, with a tone of humility, which seem to me to be utterly in-
sufficient to give even a distant indieation as it were to the progress this coun-
‘try intends to make in the direction of socialisation on a democratic basis.
Take three items seriatim, analyse their nature and profit earning possibilities;
and see how ‘“‘advanced’’ this Resolution is. First comes the manufacture of’
arms and ammunition. ~ Sir, in this age of a world State being foreshadowed, iu
this age of the United Nations Security Council with all _the organisation
against war that we are thinking of, obviously, the manufactiwe of arms and.
ammunition will have no profit left in it. It is therefore highly obliging of the
capitalists to leave it so patronisingly to the State to own and "manage it ex-
clusively. Then we are told that we shall produce and centro! Atomic Energy.
I do not know whether they will produca any ntomic energy soon in India; and
even if they did whether that energy will be harnessed to the production afid
forwarding of social and economic welfare of the people. Today, at any rate,
it is in the popular mind—and T confess in my mind also—associnted with
destructive force. and not as a socially productive factor. But even supposing
it is, within our lifetime or within the lifetime of the younger generation in this
House, made a force for the production of new wealth and general good of
mankind, then T am perfectly certain that if this menta'ity prevails, even that
will he cornered by the capitalists, after the State has spent unto'd wealth in
preliminary research.

The last come the Railwavs.. The Rai'ways today are on the verge of
again beghning a losing cycle of years. And the Resolution speaks of the Rai'-
ways only, mind you—there is no mention of road transport, sen transnort, air
teansport or any other linked forms,of transnort which are left to the sweet
merey of the capitalists seeking profit. profit and profit only. On thic basis.
obvinusly. the Railwavs cannot make profit or anv surnns. Tn feet T ghonld
be the first mvself to elaim that the nublic ntilitv servicas shanld not he worked
for nrefit,’ and should be worked for the nurnose of rendering the geeatest service
possible and not earn the createst surplis vossible. On that hacia, ohvionslv,
that which is left ‘o the State exclusively in this very elnborate Reso'ution on-
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the lidustriai Policy of the Government is se.ected; aud it could not have been
seclected with greater care to make State eunterprise the ost objectionable,
meddlesome, losing inefficient concern that could ever be imugined, becuuse
the worst examples are left to the State and the best examples are selected to
be reserved for the capitalist profit-seeker. The six classes of industries, again
which are taken over, subject to the exclusive responsibility—l hope 1 am
correct in using the word—of the State—and the State in this coutext repre-
sents the Ceutral, Provincial and State Governments und the municipal and
- other local bodies plus the Statutory Corporation. Kven there, the policy is
not to take over the entire category of those industries. The policy is ‘‘new
undertakings, new units’’; so that, when the better or the tnore productive or
the more profitable fields have been tuken up; explored, exploited and protect-
ed by the State, then what is left by the capitalists, what cannot be taken up
by them—that is to say, all the coal that is coarse, or all the electric power
already used up and so on—these will be, with the greatest indulgence on the
part of the eapitalists, left to the Btate to develop—again, for the benefit of
the total industry, which is of course left in the hands of the capitalists.

We are told, Sir, that the State reserves to itself the right to take over any
time it thinks it proper any of the industries. Was it necessary to state this?
Was it necessary to rub this in? It is the inherent right of a sovereign State at
any time to do anything it deems right and proper for the welfare of its people. I
think Government should not have insulted the intelligence of the House by
stating such obvious truth and saying two and two make four, unless of course
“they think that two and two make twenty-two if put together properly. If tha¥
is the idea, then such an obvious statement as this would not be made, except
with a purpose; perhaps, to misrepresent or misinterpret the intentions of this

House.

It has been said mine has been a destructive criticism. 1 do not know
whether that was a correct representation, but this 1 would say, that if the
terror of the Whip was not applied, if this House was left free to express its
-opinion on a matter of this kind, and if the House also gets the proper
response from the countrv itself, then k would iake this sporting offer to
those who regard such matters as destructive: Let them not be borne away.
Let them not insist. Let them ask apybody to vote according to his conscience
‘ere and in all the country, and I venture to think this Resolution will not stand
approved but condemned. (Shri Satyanarayan Sinha: Question.) Tt is not
the policy that a State desiring to be progressive, a State desiring to advance the
wealth of the country and well-being of the people should adopt in my opinion.

Sir, we are told that this is a policy intended to provide equality of oppor-
“tunity.
in a {'ace—-—in a mile race for example—with a handicap of 1,600 yards in his
favour, and his competitor who has to start from the starting post?  What
is the ‘‘equality”’ available in a country between people, the vast majority of
whom have not even one single square meal of the coarsest kind per day, withous
thought of clothing nor eductiion, nor vrovision for health—what equality is
there between _such  peonte  and  the  wadtimMienaive?  The  Honourable
the Finance Minister stated the  other Jav tlat there are 415 people
in this country who betweeri them have an inegrie of 20 crores. That works
* out on the average to 5 lakhx per head, und the avernge income of an Indian
pensint is leas than Rs, 50 u year. What equality, 1 ask, can there be
bétween n man who gets an income of Rs. 50 a year and a man’ who gets an
income of RE. 5 lakhe o yvear? And those who prate of such equality, Sir, what
should we think of them? Sir, if yon will permit me to use the phrase without
-nffence, those who are talking in this strain are talking with their tongue in

What equality of opportunity can there be. I ask, betwcen one man -
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their cheeks. They cannot possibly mean ‘it sincerely or in resl earnestness.
Take next the probicmn of ways aud means. Sir, how are you goiug to estabiish
equality of opportunity? tlow are you going to bring about increase in produe-
tion? Incresmse in production is all very well but to whom will go the benefit
of tlus 1wcrease?  he-diswabution ol existing weuaith, we are told, will only mean
re-distribution of poverty. lnspite of the risk of being regurded as ridiculous
and being treuted as an object of luughter, 1 am prepared to say that it is much
better to shure equally our poverty than to have in the country one per cent. of
one per cent. rolling in wealth and not knowing what to do with it, and the rest
not having even enough food, enough cloth and even the primary necessities of
life.

Mr. Speaker: The Honourable Member's time is up.

Prot. K. T. S8hah: 1 am very sorry. 1 would only name just three points of
commission aud omission that 1 started with. There is no limit on profits.
Inspite of all the tall talk about equality—no mention has been made of any
limitation of profit. There is a very small list of enterprises reserved.for the
State. There is no definite period given within which the State should come
into its own. Yes, there is a time-limit of ten years, after whch it is going to
be reviewed; and if the capitalists think it so proper we may have the chance
of getting a few more crumbs. from their over-laden table; but not vtherwise.
May I ask, Bir, who are we, who is the present Government, who is even this
House—I say with all respect—to bind posterity down for ten years? The
country if it chooses, at the very next election it could change the whole of this
policy. What is the use of saying that this policy is for ten years; thit this
will be a charter of exploitation for the vested interests who will take the kernel
and leave the husk tp posterity. 1 am very sorry, Sir, a subject like this cannot
be discussed within ten minutes, particularly by a man who has spent thirty
years, to expound this matter, and so with deep regret I sit down saying the
last word that I totally disapprove ot this Resolution.

Prof. N. G. Ranga (Madras: General): Sir, 1 am glad you have given me
this opportunity of rising so soon after my Professor of Professors has just sa$
-down." I wish to say that although I would like to find myself on his side, I am
not able to be on his side so far as this particular Resolution is concerned. My
friend seems to forget certain realities, and I shall probably give rise to andther
oceasion when my friend will again start banging me just as he has been banging
the Industries Minister for having stated that his earlier suggestions were rather
destructive. But 1 am prepared to take that risk. 1 wish to assure my friend
that this is not & socialist House, that we have not come into this House after
having defeated capitalism. We have not got the mandate from the people.
First of all, we have to dispose of all these capitalists, then establish socialism.
If that is the position, or if that had been the position, then certainly T would
have found myself on the side of my friend Professor Shah in condemning this
-Government.

But unfortunately, the present position is we have just got rid of imperia-
lism and that is why we find ourselves in this House. We have got to settle
3P M. terms with the imperialism that is growing in this country. What

is it? We have today these people. Let the House also understand
that today what is known as the State is an infant one and it is not stronger
than all the capitalists. and all the budding capitalists all put together. 1%
flatters our vanity to go on thinking thdt we are-stronger. If vou look at it, to
the very reality of it, it is not so. The police is there. What has happened
to our police and the armed forces? Only the other day when the masses wen®
mad, the State really was not in action. Similarly if these pagple, the capita-
‘lists were to go on. a strike, what will be the position of this particu'ar Govern-
ment? What is the mandate that this Government har got and what is the
constitution of this*Government? Is this Government t*day o sooialigb Govern-
‘ment?, It is’not. It is a nationalist Government. hat is true, everybody
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admits it. It is a nationalist Government and then it is placed there in its
place by the Indian National Congress which has achieved freedom by defeuting
imperialism and now the Indian National Congress is committed to the
Socialistic nationalism. It wants to go the way of socialism. It wants to
achieve Gandhian socialism, but it has not yet beed uble to definitely defeat
the capitalist§. It must first get the mandate and then say: ‘‘l am goiug to get
rid of gll the indusfrialists of this country.’ 4

. An Honourable Member: Are you asking the capitalists to give to you the
mandate ?

Prof. N. @. Ranga: Now, Sir, that question is very relevant and I am glad
that my Honourable friend is putting it. I cannot remove the capitalists al-
together. Today there is a conflict between this (Government and vhe capita-
lists ;. there is a conflict between the capitalists and the Gandhian socinlists and
in this conflict I take this resolution as a definite triumph to the Gaundhian
socialists as well as socialists in this country. We are today faced with these
capitalists who, as I said the other day, are terribly greedy, who wish to follow
the dog in the manger, policy, and who do not want to allow the State to enter
any sector which has been their monoply. In these circumstances here_is a
resolution by which this Government is able to assert itself, thanks to the
leadership provided for it by the Indian National Congress, and says: ‘‘Here
are the industries further development of which is going to be completely re-
served for the State. Here are the industries which we are not going to hand
over to private capitalists.”” My Honourable friend Mr. Shah will remembeér
that it was not long ago that the Indian merchants as well as the British mer-
chants made & suggestion that the Indian Railways shou!d also be handed over
to certain public corporations which would be under the control of Indian capital.
Therefore it is certainly all for the good that the Government stated quite clearly
that the Indian Railways are going to be in the possession of the State. Second-
ly, there are-the armaments industry. He simply said 2 and 2 make 4 but 2
and 2 have come to be 4 only a few years ago, less than 10 years ago. In France .
when Leon Blum’s Ministry had nationalised the armgments industry, it ercats
ed a big furore in the whole of Europe. In England even today it is not com-
pletely nationalised; in America it is not completely nationn'ised and all these
armament manufacturers in these various countries were onlv creating this
world force. Under these circumstaunces is it not cettninly an advance step on
the part of our own National Government that we should come forward and
state.we are not going to al'ow this Indian capitalism to ponch into this parti-
cular field? So T consider that policy as a step in advance. Then in regard to
the 18 items of these various industries, the State says: You are free; you
capitalists use your powerful influence—it is true—but nevertheless we heep to
ourse!ves the right to come in there, compete with you to sfart bigger and bigger
concerns with nll our ability to draw monev from omr own neonle na well as
from abroad and compete in other wor'd markets and that is one of the rensons.
why this Finance Minister has come to be appointed; otherwise we could have
any other Financé Minister. That is why T congratu’ated him the other
day for having sold our Government freely in the International market and the
credit of our Government has been enhanced by this Budget. because we want
to borrow money from abrcad; conditions have been started here e that it
will he possible for In4ia.ns bo nafeguard themselves and ns against themselves;
foreign capita'ists momasy will be flowing here. Now the Indian capita'ists like
Birla and Bajaj and a:f these peon’e will have to compete with our own Tnian
Government insthe fc-eign murkets for capitn! ronds. for steel and for technieal
equinment and a1l the rest of it. But who wil' be able to start all thege ‘ning-
tries? Now, let my Hornr urable friend, Mr. Shah co-operate with our own Gov-
emment, in trylng to ponuprte successfully with the private canita'ists and ex-
‘ploit the 18 items to such an extent that it wi'l be impossible for Indisw
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eapitalism to grow to their full stature in this country. My fear is not that the
indiy capitausm is  strong as it is. My fear and my regret is that
Indian capitalism is growing stronger and strouger every day. I want to arrest
thewr growth and here is &« Magna Charta for me and my colleagues in this
Indisn Government to prevent the further growth of the political and economic
power of Indian capitalism. To that extent, Sir, I take it also as a step in
advance.

Bo many people are fascinated by large-scale industries. I am prepared to
make & sort of concession to the extent that 1 -cannot help having these large-
scale industries. I would like to have the State coming in as a major partner,
f not -the only partner. But as far it s possible, I would like
fo decentralise our industries and diffuse them. 1t is is not going to
help. Therefore decentralization of industries is much better and what are
the advantages of decentralization of industries? One is that you prevent the
soncentration of power and to that extent you prevent the growth of the capita-
list and also the power of their own opponent, but an ally on the other side with
them as against us there is the organized proletariat who are today and every
day threatening us with strikes, going slow and sit in strikes and all the rest of
it. Therefore, I would like to have decentralization of industries and that can
be added under this chapter here on cottage industries. Is that not a good
thing? Of course, my Honourable frmend, Mr Shah does not like cottage in-
dustriecs. We have always been at loggerheads over this particular matter; he
regards that as a sort of fossil. I believe in the authority of Mahatma Gandhi;
he believes in central zation; T believe in decentralization; he believes in
congregation of power; I believe in decentralization of power and democrati-
zation of power.

Prot. K. T. Shah: I have‘never said that I believe in over-centralization of

power.
Prof. N. G. Ranga: What else is the meaning when he develops his bias for
large-scale industry? I only paraphrase it and nothing more, not exactly the
word that I have taken from his mouth, but I can claim to be & very good
student of his books. .
I'nen, Sir, leaving Mr. Shah aside, there is the other point. These cottage
industries are going to be developed. I am glad, Sir, at long last, the Govern-
ment as well as the workers have to realize the importance of the cottage in-
dustries. Through cottage industries we can make the fullest possible use onf
what is known as man capital or labour capital. India is too full of it and rich
in labour capital. It has great resources and these untapped mines of resources
have not been utilised today. They have got to be organised and they can be
o w1 21 better throngh eo-operative organ‘zation. That is where T sounded a
uote of caution to the Finance Minister that he should not give any scope for
these capitalists to give their he'p. On the other hand they should develop what
is known as the National Cottage Industries Finance Corporation and help these
peonls to develop their own co-operative organisation and provide us with all
the consumer goods. One point more, 8ir, T ::¢cree with my Honourable friend
Mr. Santhanam when he said that there shou‘,d‘ be created money, but I
particularly anxious that this created money should never be allowed to be

uti'ised by any private industry at all.

Tt oueht to be utilised only for public and productive purposes by public
cornorations or State enterprises. But that does not mean that State enter-
prise should confine itself to created money alone. There is, however, one
daneer of created money and that is that it puts too much money in the hands
of the people while consurner goods are not being created; to that extent therm
wil he an inflationary tendency. For that reason I suggest that Government
alsn shou'd be willing w go into the loan market, borrow as much money as

]
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possible and bring about this deflationary tendency so as to enable Govern-
ment to develop its own industries.

Lustly, to return to my Honourable friend” Prof, Shah, my difficulty is ouly
this. 1 am prepared to nationalise everything today if 1 cau be assured that %
will be eflicient, that the people who will be running it are trained, thay they
have got the public spirit and can be honest, can be trusted and can be con-
trolled. What has happened in the recent past? Before the war 1 was myself
& very great enthusiast of all these controls and all the rest of it. During the
war we have had our bitter experiences and 1 have been one of the first advo-
eates in asking for a decontrol policy. But that does not mean that I do not
want the State to come in our way in controlling this and that industry. Bus
let the Stut- also be sufficiently armed and developed and civilised. In our
Btate today, so far as our own services are concerned, they are not sufficiently
eivilised; they are barbaric—in Shri Ramnarayan Singh’s sense of taking Lribes—
corrupt, fond of too much power and looking down upon the masses and keep-
ing them down and suppressing them also.. All that has to be changed and our
services have to become social services. And when will they become s0? The
Honourable Minister said he is going to take steps; that is also a great step in
advance. Till today America has not any such service. England has not deve-
loped very much yet. She has nationalised her coal mines and nationalised
various other industries; but how is she running these industries? She is
obliged to run them with the very same managers and managing directors who
used to run them as capitalistic enterprises. And that is why production in
England has not been looking up just as well as was expected by our own
friends the Labour Ministers in that country. I do admit that nationalisation
in that country has been & great boon; but in our country also it will be an
equa'ly great boon if only we were to come to a decision with regard to not only
the necessary funds but also the necessary skill and the reliable administrative
siaff.

The other thing is this. There are our own masses; are they sufficiently or-
ganised? My Honourable friend lives. in Bombay. Once I asked him, “Why
don't you go into the villages like myself and help me in the kisan movement?"’
He said, “Ranga, I will be dead if I go there.”” That is the difficulty; it is the
duty of all of us and all the rest of us in the country to go to the people, organise
them and help them, so that it will be possible for them to control the civil
services. Today our masses are not able to control the civil services. If on
the top of it we are going to increase their number twice or three or four
times and give them all this power and so much of concentration of power, does
anybody think that it will be possible for our masses to save themselves from
this growinz octopus in the civil services on the administrative side and on the
economic side?

An Honourab'e Member : Establish village Soviets.

Prot. N. G. Ranga : That is why there should be cottage industriés; that is
why there should be diffusion of industries: that is why there should be de-
centralisation of power; and that ig why T say that this Government has to be
strengthened in every possible manner so tha! it will be possible for us, when
we go back to the electorate next time, to tell them, ‘‘Here is the Government
of India policy for the ncxt two years. We have been obliged to come to this
compromise with Indian capitalism. rejuvenated capitalism or anvhow re-
.surgent oapitalism in this country. We are not satisfied with this compromise;
we want to get much more power for our own State and for our own adminis-
tration. Therefore give us the necessary strength. Also organise yourself, so
that when we go back to the Government, when we form a Ministry again and
when: we launch this new scheme for new enterprises and co-operative enter-
prises, it will be nossible to control these people; help us and co-operate with
s in controlling the civil,services.’’
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Bir, that is my view with regard to this Resolution and 1 want the House #o
support this Resolution.

Shri Khandubhai K. Desai (Bombay: General): Sir, 1 have no hesitation
in giving my support to the industrial policy that has been laid before this
House by lionourable the Minister for the Industry. 1L am goiug to disouss
this subjoct from a realisgic aud matter-of-fact point of view. We Lknow that
the standard of liviug in this country is very low. It has been stated thap our
resources ure inexhaustible but they have not been manned or canalised to
improve the standard of living. We have to judge this policy from the poin
of view of whether the policy that has been laid down in genera] terms will
belp us in achieving our objective. As a huard trade unionist who has worked
among labour during the past generation, I have no hesitation in ssying that
$his policy is calculated, if properly translated into action, to expand our pro-
duction, both industrial and agricultural, But I should like to sound a note
of warning that the manoeuvring and technique of the capitalist class will
move heaven and earth in order to see that the policy that Government has laid
before us may not be put into concrete form. Therefore I would judge this
policy, as far as the general aspect of it is concerned when it will be curn-
eretised. riven though sound, the proper time for judging it will come whun
during the next ten years Government will bring before this House statutory
legislation as far as these particular 18 industries kept for private enterprire
are concerned. We have to see whether the next ten years, which is the peric.d
of transition, are being utilised to support and to strengthen the present capi
talistic order which is certainly an order of exploitation, or whether steps aro
being taken gradually to take away the power which they at present enjoy iz
this country. If during the next year or two this House is called tupon 1o
consider the regulation and control of these 18 industries with a view to see
that every increased uyit of production will go either to ameliorate the condi-
tion of labour in industry or the common man in the country, and nob even an
fota of share in that increased production shall go to the already fat rich class.
In this connection I will suggesti to Government that the maximum earning
should be as laid down in the economic policy of the Congress, Rs. 2,000 and
not more, in the case of any individual. And while regulating and controlling
these 18 industries it must be laid down that the income of an individual
should be trought down to Rs. 2.000. At the same time the earning and
income of the lowest man should be raised to Rs. 100. It may be nsked how
that monay is going to come and how these Commodities and services are to be
made available to the common man in the country. As T have staled, for any
increase in production which this policy is expected to bring about it musd be
laid down very clearly that the present profife, dividends and commissions
which are being given to the rich people should be drastically curtailed by law.
Lf the policy as laid down by the Government is to be translated into action, no
Sirue is to be logt, and as early as possible the Government must give to the
nation really an indication of the concrete steps that it is going to take. X
assure this House on behalf of organized labour—and I do represent here, Sir,
the largest national organization of labour. the Indian National Trade Union
Congress—that it dées glve, and it will give its full rupport to the policy which
has just now been laid down in general terms. Bul the amount of enthusiasm,
the nmount of impetus will be proportional to the concrete steps that will be
taken in the near future. It has been sftated that it is a greal move and =
phenomenal move tc make a worker a partner in industry. I do vot sttach
much importance fo partnership as far as the sharing of profits is concerned
fn the general national interests. 'The worker does not require only a material
indueement to put in his best for the eountrv. 'He requires @ nrveholorioal
be made to feel tThat he works for the interest of his

imnetua, Her mnst
L ]
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country: that he works tor tue interest of his neighbour who is not employed
in the industry: thut he works for himseif also, but that whatever more work
is expected from him is not expected only for the capitalists, And if he is inade
to fee] that any increased work that-he has to put in will go to raise the geueral
standard of living in the couutry, he will willingly give that share. And let me
say it very frunkly, that up till now that psychoiogy does not exist. 1lu order
to create that psychology, the dividends, the profits, the commissions and auy
undarband gains that a manufacturer is taking require to be severely checked
and curtailed. 1 do not say that immediately to-morrow morning you will
bring abouy this condition. What I feel is that every setep taken durirg the
next few years should go towards that end. It is true, Sir, that the country
is not guiag to get its economic freedom or economic liberty and create &
society which is free of exploitation, political or social, tomorrow. We musé
realize, 8ir, and every trade unionist who works with labour from day to day
does realize, that we are not building a State here in this country ¢nly, nor are
we building 4 8tate entirely on vacuum. We have to take into considsration
the pruactical aspects which are before the country,

About rine months back we came out of a jungle of theoretical ‘‘isms’’ that
had been preached to this country. We are here face to face with the concrete
problems. How are those concrete problems going to be solved: the problems
of production, the problems of the standard of living, the problem of sducation
and the problems of creating a psychology in the common man that the country
belongs to him and not to the few rich people?

Therefora, 8ir, I have suggested that, while giving my wholehearted
support in general terms to the policy that has been laid down, the time cer-
tainly will come when this policy will be translated into legislative measures
before this House, and according to me that should be done during the nexé
six months. We cannot afford to wait. Steps should be taken to bring
down the high incomes that individuals in this country are earning by exploit-
ing people, snd the goal should be, as T have said. to bring down during the
next ten vears the earnings of those who are earning lakhs and lakhs of rupces
to a monthly income of Rs. 2.000, and at the same time raising up the standard
of the worker, whether he works in the field or factory, to Rs. 100. There
ghould not be this wide ean hetween the income of the lowest paid man and
the hichest pail individual in the eountry.

One very important part in the policy is in regard to the industrial rela-
tions that should exist between capital and labour. The industrial rela-
tions are not happy today. They are not conducive to better production. As
a matter of fact this brings about a curtailment of production, whether inten-
tional or unintentional. Therefore. 8Sir, the Work committees, the production
committies and other committees that are envisaged under this polier require
to be immediately put into effect, and the worker, as I have stated earlier,
should be made to feel that he is not only a co-sharer in the profits, hut that
he is really e co-owner in industry : he is & co-servant of the community along
with the manufacturer. and it is for the community to see that these servanfs
of the community are looked after hy it.

What have we got in society? In the soeciety which we envisnze we have
master-servants by turns. The peasant in & way is a master as the con-
sumer of the industris] production. and he is algo a servant in hig own turn as
a producer and in the same manner a worker is also a master-gervant. Ag a
matter of fact that is the hest wav to lnnk at thir nrohlem as this conception is
ealeulated to lead us quicklv to eo-anerative crmmonwealth.

With these words, I commend the resolution to the acceptance of the
House.
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Shrimati Renuka Ray (West Bengul: General). Mr. Speaker, different sec--
sions of the cenuuuty, who view trom  duferent angles, the problems  of
nuwon-bulding, will 1 think all agree in welcomang on: the part of Govermment
au outline of 1ts indusirial poiicy, the lack of wbich has slready had some bad
repercussions, Lhis worning the onourable the Industries Minister made o
very eloguont speech and rightly gave a warning by calling attuntion to  our
buckward cond:tion and the {fundamental necd for unity among all séctions and
clusses of the community, for a Joint pruduction drive if, India is to take her
place umongst other countries, and also if economic freedown is to be realized,
which alone can give political liberty any significance.

[At this stage Mr. Speaker vacated the Chair, which was then occupied by
Shri K. Sunthanam (one of the Panel of Chairmen)]

Sir, I fully endorse the Government's policy of emphasising the need for
increasing the natiouul dividend first, of increasing production in industry und
agriculture so that measures for equitable distribution, can bring about a mini-
murn of welfare und a mivimum of standard of living for the common man im-
this country. Much as some of us would like nationalisation, I do think tha§
at the present stnge of our economic development, we can have a wholesale
nationalisation of industry. But after saying this, Sir, I have also this te
say that Government, probably due to some real difficulties like falling
standards of production and lack of proper and adequate administrative ma-
-chinery, have been far too cautious. I have some suggestions to offer which I
hope the Honourable Minister for Industry ahd Supply wil] take into consider-
-ation. It is only by taking risks that we can eventually emerge triumphans.

In the first place, Sir, I think that aircraft manufacture and shipbuildil;s
‘which are so very vital und so much allied to the problem of defence shoul
‘be the exclusive monopoly of the State and should not be lett, even ior a shor$
period, in the hands of private enterprise. It is a well known fact, not only
there, but throughout the world, that those who contro] the basic and key in-
dustries sway the destinies of nations. If we allow these industries which
sre so closely allied to defence to be left, even for a short period of time, in the
hands of private enterprise. I am afraid it will be dangerous and fraught with
‘very serious consequences, which we may not be able to rectify later.

Then, Sir, turning to coal, it is basic to all other industries. I would
personally like that it should be complete]y nationalised. Apart from that, I
do not think that the history of the coal industry in India has shown tha#
private enterprise has been very successful in regard to production. It is @
well known fact that there have been uneconomic running of many coal-fields
‘with the result that here has been a good deal of wastage. Particularly in
regard to first grade coal, of which we possess a limited quantity, there is very
great need for strict control,  This resolution says that the Coal Fields Com-
mittee’s recommendation will be taken into cobsideration in a genernl way. Y
hope that the Honourable Minister will clarify the point as to whether this
means that an autonomous coal board will be set up. If Government feel
that they cannot possibly nationalise coal production immediafely, then there
should at lenst be no delay in setting up an autonomous Coal Board, with @
view to complete nationalisation of the industrv after, say. abou? ten years.

Turning then to some of the industries in the next ecategory. like Air and
8ea Transport, Heavy chemicals, Minerals and Industries rolated to defenoce,
I do feel that if they cannot be put in category one they should oortainly be
placed at least in category two. For the time being, such industries as do
exist may be allowed to continue in private hands, but new ventures should
be taken over by the State. This will belp an all out production drive.
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Sir, us I have stated before, I am fully slive to, the difficulties that face
Uovernment and however idealistic we may be, we have got to be practical and
it is not possible, under the presont circumstances to bring into force all  the
things that we would like.

1 wn glad, Bir that the State has decided that new ventures will becomse
a state monopoly and only the existing industries in category two will continue
for some time in private hands. 1 also welcome the Government's policy re-
garding the management of State enterprise through public corporations, This
I thiuk will counteract against the factor that the Government administrative
machinery is nov suitable or adequate for the task.

Then, Sir, the Honourable Minister mentioned today the question of train-
ed personnel. It is of course one of the greatest difficulties with which we
are faced—one which has exercised the minds of every type of Conference re-
lated to nation building, that is held in this country. But I want to make one
smal] point about this. The other day when the Education Conference was
held in Now Delhi the Education Minister of Madras pointed out—and I think
with some justification—that very often trained personnel, either trained in this
country, or trained abroad, cannot find suitable employment. I$ is hardly
necessary for me to say that Government, both in the Centre and in the pro-
vinces should be vigilant to see that trained human material of this nature
is uot wasted and its services are utilised by the State to the utmost advant-
age, for state enterprises.

The Resolution says that Government will keep its inherent right to acquire:
undertakings in the public interest. Now, this is rather vague. In the firat
place, this statement occurs after the category two industries, TDoes i% apply
only to categories one and two industries, or to all industries? T for myself
fee] that it is the inherent right of the State to take over any industry for the
matter of that in the public interest. Then, Sir, there is another pnint which
I have to make. In case an undertaking fails to carry out regulations and fails
deliberately and continuously to carry out the provisions of labour legislation,
$Shen the State should have the right to take over such an undertaking helong-
fng to all the cotegories.  SBuch a provision. T think, will have a salutary effect
on industries as & whole. '

8ir, 1 am very gled that the resolution has emphasised the need for the
development of cottags and small scale industries through the .nethod of co-
operatives. I bofpe¢ this will be implemented with the help of the Provinoial
Uovernments as early us possible. Apart from other considerations, this is the
only way out at present for increasing production, when we have so many diffi-
oulties in getting the requisite machinery and the trained personne] required
for large scale industries. The resolution also endorses the Industries Conference
resolution regarding a fair share of wages to labour and a fair share of
profits  to industry reserve for expansion efe,—pnd the equal divisiom
of profits between capital and labour. I would like to endorss what my
Honourable friend Mr. Khandubhai Desai said about the psychologica] effect to
be created amongst labour and capital and not only amongst labour and cspital
but in the country as a whole, that it is not merely a question of profits for
one section of the community or the other that is of fundamental importance.
Labour, I think would be willing to help in raising the general standards for the
common man, and the capitalist must be made to realise the urgent need for
the same outlook if private enterprise is to continue. However T fully endorse
that profits of industry should he shared between Iabour and eapital equally.
But the sliding scale for instance should be made in such a way that profits for
labour dc not fall below a certain sfandard. T hope that it means that hasie
wages will not be in any way affected.
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Then there is the question of dividend coutrol. I think that the former
srrungement by which control of dividends was effected by taxation was mueh
better from the poiut of view of equitable distribution than the idea of having
legislative control, I hope that the Honourable Minister will vonsider this.

In regard to foreign capital I agree with what has been said in the repord
but 1 dv hope that a percentage will be fixed in regard to foreign interests in
the country, because this will help the Government itsclf, if difficulties arise
later. '

'The falling rates of production have naturally been & cause of alarm for the
Goverument, as I have said before, I hope that the outline of the industrial
policy will make a great change in th's regard.

A great deal of emphasis has been laid in regard to the responsibility of
Inbour. T am glad that the Honourable Minister also mentioned the responsi-
bility of capital. I think that at the present there has been a good deal of
manipulation of share markets in this country. I think the Honourable
Finance Minister also did say something to this effect sometime ago during
the budgel that therc seems to be a gort of black-mail in regard to this. For
instance, the industrial policy is being discussed today and so a few days ago
the share markets went down. Tt seems too spectacular to be true. I do
fec] that it is high time that the capitalists realise that the days of 19th century
oapitalism are over, that the days of huge profits are over and they wil] not
surcecd in this way to force the hands of Government, I think that if there is
firm and effective handling in this matter we shall soon find that capital is no#
so shy and that there need be no alarm ahout falling standards of production.
1t is quite true that labour too must realise its responsibility but T claim the¥
m1ights and responsibilities go together and it is only if we give to labour mini-
mum standards and give them education. that we can really expect from
labour an adequate realisation of its responsibilities.

I have said already that I endorse the report in its outline, provided the
ehanges I have mentioned are included. I hope the Honourable Minister and
the Government will take these matters which I have placed before them into
consideration and alter their policy accordingly. I hope that we shal]l huve a
new era in which production will go up and we shall be able to have equitable
distribution in India, so that economic freedom becomes a reality for every
eitizen, -

Dr. B. V. Keskar (U. P.. General): Sir, today we have heard the indus-
trial policy outlined by the Honourable Minister. But it is no use denying the
fact that the declaration as outlined yesterday has not had a very enthusiastio
raception at the hands of the public. No doubt that the industrial and ecapi-
talist world has given a kind of reserved welcome but the public does nob
appear to have welcomed it very much. So much so that I would not be far
wrong in sayimy that the public is a little disquieted about certain aspects of
the policy declared by the Honourable Minister, Personally I confess that I
accept the declaration though with a certain amount of reluctance. I do not
agree with the Minister about the reasons that he has given for this policy. The
reason why T consider myself forced to some extent to accept this policy is a
confession of failure on our part and T mean to say on the part of the Govern-
ment and the national movement which has brought about this Government
into being to create an organisation for taking over or for nationalising or
gocinTiRing our industry. T find that with the best will in the world we are
not able at this moment to take over all the mafor industries that we would
like to. T personally believe that nationalisation or socialisation
as my friend Prof. Shah savs, must be our aim. But we do nob
have the technical competence. neither the economic organisation necessary
for taking it over and as such T am practically obliged to confess that there is
nn other ro but fo allow private industry to continue but under very grewt vigl-
lance on the part of the Government. Bub as T said T accept this polioy witk
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relucbalice ubd that Lrilgs e Lo give emphusis on this aspect, that s the
kraiung of a cowpetent personue] and the creation of w corumittee or un orga-
nisation fur taking over these indusiries as soon as possible. Though the Gov-
ermuuout is doug what is possible 1w trying to get the technical personnel, 1
lee] there 1s no overall plauning and unless we take it up in a planned way we
wre not likely to attain competence in sutficiently short time to wake over all
our major industries.

1 would like to draw the attention of the Honourable Minister for Industries
thut it is necessary to try to dispel she impression that appears to be pressut in
the public mind that muny of the concessions given in the decluration of indus-
trial policy to industrislists and to capital are due to & kind of pressure or what
might be called by some people, a kind of blackmail. Probably this impression
is wrong but it is there. It is there because notwithstanding the fact that we
have declared slways that industries must be controlled, that they must be re-
gulaved—und yesterday the Honourable Minister declared that n category of in-
dustries are going to be directed under strict Government regulation—uptill
now the Government has not done anything. 1 am talking of the (Governmen$
that was before and the Government that has come into being and they have
done nothing to try to regulate and control what I would call the anti-national
activitics of some ,of our major industries. I would ask the Honourable
Minister to tell me what has been done to contro] the anti-national activities of
the textile industry during and after the war and even now. The industry as
a whole has refused to co-operate in a sincere and honest way with our national
needs and with what I would call even the requests of Government, This has
certainly created in the public mind a feeling that Government is inore tham
kind in regard tc the egoistic needs or the selfish interests of the industrialists.
1 think it is necessary for the Government to try to take uway this iinpression
from the public mind as soon as possible. T do not agree with my Honourable
friend Mr. Masani when he said that both capital «and labour are on trial: 1
consider that by stating this policy and trying to bring it into action it is the
‘Goverii.nent which is going to be on trial. It is going to be on trial insufar as
the public will watch with vigilance whether the Government is going to take
strong action against those elements, more especisj]ly the capitalists who will
try to evade whatever regulations might be put on paper and thereby confirm
the feeling of the public_that what went on before when all sorts of regulations
were on paper but were never carried out, will continue today also. Therefore
I would submit to the Honourable Minister that it is necessary that Govern-
ment should more than ever have very great strictness in dealing with those
elements which will try to nullify in practice whatever policy the Govern-
ment wants to follow. I would ask the Honourable Minister that this legiti-
mate complaint of the public and this impression whish is prevailing has to be
dispelled.

1 would not try to go into the defails or into the various aspects of the
question that have been raised here. Many of the speakers who have spoken
before me have drawn the attention of the Honourable Minister and the House
to these. I would request the Honourable Minister to see that whatever
plans Government ruts into practice, the forces of nationalisation and the
forces of socialisation shall soon come into such shape that very soon, in a few
years, we can realize our dream of having all our major industries nationalised.

Shri Jwala Prasad Srivastava (U.P.: General): Sir, T rise Yo place before the
House the poind of view of the much maligned and much abused class of capi-
talists and irdustrislists. T owe no apology for doing so as T feel that the
industrialist and the oapitalist have made no mean contribution Yowards the
advancement of this country. (An Honourable Member). ‘Ouestion’). Sir ima-
gine what the country would have been if we did nob have a Tata in the
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country, It was Tata who started the first cotton mil] in India and he brought
the cotton mill industry to this country. 1 do not wish to say that the plan
which has just been placed before the House is one-sided, but I will say thas
1% is unduly biassed aguinst the capitulist. And judging from the speeches
which have beeu made here this afterncon I fcel that the capitalist is in the
dock. I wus talking to an American fricnd of mine who asked me as to why
in India the capitalist was regarded as a criminal while in America they re-
garded capitalists as putriots—bigger patriots, Sir, than the politicians.

'I'ne main question is that in the interest of the country we have got o
step up production. We can have no peace in the eountry unless we produce
more. ‘Produce or perish’ should be our slogan. The question then is how
this is to be done. We have got to examine carefully the bottlenecks which
are impeding production, This matter was gone into at some length by the
Industries Conference which was called by my Honourable friend the Minister
for Industries; and I amn largely in agreement with the decisions reached o
that Conference.

First of all, the main difficu'ty these days is transport. 1 see my Honour-
sble friend the Railway Minister smiling at me. But production these days is
greatly impeded by the lack of transport facilities. I am sure that my
Honourable friend the Railway Minister is alive to the need of improving the
railways, because unless we have facilities of transport no industry in the

eountry can thrive.

The next bottleneck is the labour unrest. A great deal has been said as
to how to improve matters in that direction. So far as the capitslists are
esoncerned they have loyally carried out all the labour laws. (An Honowrable
Member. ‘No'.) I say it with all the emphasis at my command. There is not
one case in which they have flouted the decisions of the Labour Tribunals or the
labour conciliation machinery. But I can give you several cases in which
labour has just ignored the decisions if they did not suit it. The main diffi-
culty about labour is that it is not organised in the trade union sense. There
is too much of politics in labour matters, and labour does not realize its res-
ponsibilities. No Government can deal with labour unless labour itself sub-
mite to discipline; and this discipline, I say, can only be brought about if we
have strong trade unions which can control labour. In that case the Govern-
ment can deal with those Unions and any decisions reached will be uccepted
and implemented by those Unions. During the war, I do not know the
reason, but labour appeared to bhe doing extraordinarily well. There was no
discontent amongst them; their production was much more than what it is to-
day; and there were no disputes. They earned more although the rates nf
wages are more now,  What is the reason, 8ir? The reason is that they do
not do the work. They have got a feeling that they should get mcney for
doing no work. that they can take the law into their own hands and defy the
anthorities. This is a serious matter and T heg of the House ot to treal i#
lightly.

‘Turning to the question of sharing of profits I do not understand what the
implications of that are.  Will the labour share the losscs also? 1f they eare
%o be partners, as it has been stated they would be, then they must also share
the Josses. (Interruption).

Mr. Chairman: The Honourable Member should be allowed to say what he
likes. ’

Sir Jwala Prasad Srivastava: It would be very unjust, Sir, if in one year

there are profits, labour gets awav with 50 per cent. of the profits, and next
year when there are losses labour does not come in to share the burden.
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An Honourable Member: Who pays?

‘8ir Jwala Prasad Srivastava: Sir, the question to my mind is that labour
wust be paid adequately, treated well and housed well, but they
4 F%  annot become partners in business, whether the business is run by

Government or by private enterprise

Sir, the next difticulty about production is shortage of raw iusterials and
the difficulty of procuring them.  This too has been dealt with in the Indus-
tries Conference and 1 am sure Government is aware of it.

Then, Sir, unother serious difficulty is the shortage of technica] personnel.
We have u paucity of them in the country, and at the moment at least, we
cannot import foreign experts,

Sir, the other point which is affecting production is the absence of law and
order in many places. This is no fault of the Industries Minister. This is &
thing which 1 hope would improve in due course. -

Then, Sir, the biggest bottle-neck of all is the taxation structure of the
country.  Sir, I am not exaggerating matters when 1 say that it is not possi-
ble to secure capita] these days for any industry. You cannot these days float
s company of even Rs. § lakhs. Shares never stood so low as.they do today
for a number of years, and even gilt-edged government loan stands at 97.  Sir,
if the money merket is  like that, it is, I say, & portent of which we ought to
take heed. and Sir, only two years back industries here were booming, the
money ruarket was easy, the country was over-flowing with capital, & number
of schemee had been conceived and were in process of heing exezuted, Mos$
of them have been dropped now, and we are just now at a stand-still.

Sir, in regard to taxation I would like to make a suggestion. It is no use
Governrrent assuming that this or that scale of taxation is suitable. I suggest
shat a committee of expertd should be set up which can examine and report on
the taxation which should be imposed on industry, due regard being had to
the capital requirements of industry

Then, Sir, the next bottle-neck is that we have lost many of our markets
sand some of the other markets we cannot get to because of railway and other
transport difficulties.  Sir, I refer particularly to the Pak'stan markets. They
were very useful to industry in these parts. Take the case of sugar. We
sent about 30 per cent, of our sugar to Pakistan, that export has stopped, and
Aukistan is importing sugar from outside. I feel that at the end of this year
shere wi!l be surplus sugar in the Indian Union factories.

8ir, in regard to the long-term plan, the main difficulty is that of sccuring
eapital goods. 1 am sure the Government is aware that mneither the U.S.A.
nor U.K. nor any other country is anxious to give us capital goods, Vhile we
are bargaining about the sterling balances. we are losing the prospect of getting
eapital goods, and 1 would suggest, Sir, that strong efforts should be made to
make sure of certain quantities of capital goods required for the development
of the country, '

Then T would like that as soon as it may be, the Government should eome
oub with its detailed plan which will be worked out ns promised in this resclu-
tion.  Bir, at one time we thought verv well of the Tata-Birla Plan, and we
thought that was best fitted for the requirements of the country.

Prof. N. G. Ranga: Who is that 'we'?

Sir Jwala Prasad Erivastava: We all, the country.

Prof. N. G. Ranga: No.
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8ir Jwala Prasad Srivastava: We would like to know what has happened te
“that plan and whether the present Government approves of it in some details or -
not.

Prof. N. G. Ranga: We do not.

Sir Jwala Prasad Srivastava: Sir, 1 am glad the Industries Ministqr has cata-
logued industries to be run by Government and those to be run by private enter-
prise, but, Sir, I feel that it is very difficult to make a hard and fast classifioa-

tion because it may be thut a textile mill in one part of the country may require

to be started by the Government itself, because there are no private pftrties‘
ready to take it up. T think, Sir, that the-case of each industry will require te -

be decided on its own :nerits.

With regard to foreign capital, I entirely agree with the policy laid down by
the Government. But, Sir, in case we are not able to raise the cupital in
India, we should not be shy of securing it from abroad. The good that will
result to the country will be far greater than the sentimental objections to
which the Government have referred. There is no doubt about it that we
need large amounts. of money and no Finance Minister oan find that mcney, I
will not take up more of your time. I hope the Government will very soon
eomoe out with the details of their scheme so that public confidence may be

restored. .

The Honourable Pandit Jawaharlal Nehru (Prime Minister and Leader of the
House): Sir, I must apologise to the House for not having been present here
throughout this debate, but some times the claims of other work are heavy. I
would have liked to have been here throughout because I am vastly interested
in this subject and I should have liked to hear what members have said. I
understand that many of the members have commended this Resolution and"
spoken in praise of it or in satisfaction of it at least, that some have not liked i#
and that some have disliked it intensely. I am glad of that difference of opinion,
and I am sorry if any of the Honourabloe Mewmbers stiould fee! that he should:
suppress his own opinion on such a vital matter because of some Whip or some
other direction of the Party executive.

I have myself been concerned with the theoretical aspects of planning for a-
tairly considerable time. T realise that there is a great deal of difference between
the theory of it and the practice of it; as in almost everything in life, the theory
is full of poetry as, if I may say 8o, was the speech of nfy Honourable colleague,
the Mover of the Resolution, but when we come down to applying that poetry
all manner of difficulties crop up. Normally there would be those difficulties bus
as we are situated today, with the peculiar situation of India after all that has
happened in the gourse of the last seven or eight months, one has to be very
careful of what step one might take which might not injure the existing structure
too much. There has been destruction and injury enough, and certainly T con-
_fess to this House that T am not brave and gallant enough to go about ‘destroy-
ing much more. I think there is room for destruction in Tndia still of maﬁy
things—they will no doubt have to he removed: nevertheless, there is a way of
approach. Are we going to adopt the course of having a clean slate or sweéping
away almost everything so that we might have the pleasure of writing anew,
thho'ut an;:thing else being written on that glate ? That seems to be an easy way
of domg things, though perhaps there never has been a clean slate even when
people imagined that there was going to be a clean slate. -

Nevertheless, there can be more or less a clean slate; I will not gay that one
should never try for that clenn slate. But one has to think of each country and
its condition at the time and see which is the preferable course, which involves-

‘lesser dangers. It seems to me that in the state of affairs in the world today
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end in India, any attempt to have what might be called a clean slate, that is
to say o sweeping away of all that v.. have got, would certainly not bring pro-
"gress nearer but might delay it tremgndously, which far from bringing econormio
progress may put us politically so far back that the economic aspect itself may
be delayed tremendously. We cannot separate these two things. We have
gone through big political upheavals and cataclysms and if in our attempt to ged
something that we liked, to go forward one step in one direction we lose a few
steps in another, then in the balance we have lost, not gained. Therefore, the
alternative to that clean slate is to try to rub out here and there toisrite on it,
gradually to replace the writing on the whole slate—not very gradually, 1 hope,
but nevertheless not with a great measure of destruction and strain. May be 1
have been affected by recent events, but more and more 1 have felt that it is
wrong to destroy something that is producing or doing good. It takes a long
time to build and it does not take very long to destroy, so that if this House and
this country thinks that we should proceed ahead in a constructive spirit much
more than in a destructive spirit, then that approach necessarily has to be
- dilferent. What your ideals may be is another matter, but even in the realiza-
tion of those ideals do you think that the easiest way of approach will be a clean
sweep and then starting anew, or to replace as rapidly as pcssible and uas fash
as you can with your available resources and material, the existing structure
with a new one? I have no doubt in my mind that we have to change this
- existing structure and as rapidly as possible.

I was listening to the Honourable Member who just spoke before me; I was
“Histening to his laments of the burdens that are put on industry, of taxation and
of this and that. The fact of the matter is that that lament is based on a cer-
tain view of the world which I fear cannot possibly come back., I am not think-
ing in idealistic terms but just practical terms; you cannot have it back. There
.are going to be greater burdens on industry because the State itself is burdened
so much with its social problems; it has tc solve them or cease to be a socia’
Btate, .and if it just becomes a police State then it ceases to be and some other
Btate takes its place. It has to face its problems, and if it is to do that it must
necessarily get the wherewithal to face those problems, and the burden on indus-
try or the like becomes greater and greater. In faet, not because you think or I
think or anybody thinks, but inevitably the trend of events is to make the State
more and more the organiser of constructive industry etc. and not the private
eapitalist or any other person. That is just quite inevitable so far as I can see
objectively. I do not rule out entirely the profit motive; I do not know how
long it will last in a smailer sense, but in the larger sense of the term it will
come more and more into conflict with the new sense of the social state. That
eonflict will go on and one must survive, and it is clear that the State will sur-
vive, not that group which represents in its pure essence the profit motive in
industry. That is an inevitable development. How. are you to face that
development? Are you then again to try to accelerate it as many of us would
_like to do, because quite apart from the economic aspect, the expert aspect, we
have arrived at another stage which I trust every sensitive man feels scmewhat,
s psychological view of looking at things. That is that sensitive people cannos
put up easily today with the vast gap between human beings, the distance
between them, the difference between them, the lack of opportunities on the one
side and the waste on the other.

It seems so vulgar, and vulgarity is the worst thing that a country or indivi-
dual should support. We are arriving at a stage which is beyond it. It was not,
if T may say so, vulgar 50 or 100 years ago. Although the profit motive was
functioning very strongly and although there was probahly greater suffering
dhen. nevertheless. the approach was different. Perhaps the sense of social



INDUSTRIAL POLICY OF GOVERNMENT OF INDlA 3419~

values was different. But, in the context of the world today, it is becoming in-
creasingly not only a wrong thing from the economic point of view but a vulgar
thing from any sensitive point of view, So, those changes are pound to come.

How then, are you going to bring about those changes? As I said, I would
much rather bring them about without deliberate destruction and obstruction,
because the destruction and obstruction, whatever the future may bring after:
them, they undoubtedly lead to a stoppage of 'growth at present. They siop pro-
duction. They stop wealth-producing activities. One has the satisfaction of.
beipg able to do something afterwards more rapidly, no doubs, buv 1t is not such
a certain thing that afterwards you will be able to do it so rapidly. One has to
compromise, therefore, much. Although I hate the word compromise in this.
context or in any context, one has simply to do it, if one does not run away with
some kind of notion in one’s head without thinking about it.

That brings us to a transitional stage of economy. Call it what you like—
‘‘mixed economy’’ or anything else. It brings us to doing things in such a way
as continually to add to the wealth of the country and to add not only to the
wealth of the country as a whole but to the distribution of that wealth in the
country and gradually arrive at a stage when the centre of gravity of the whole
ecoromy has shifted the other way. Now, I rather doubt myself whether it is
possible, without a conflict or without repeated confliets, to bring about these-
changes quite peacefully, because people. Who are used to possessing certain
vested interests or certain ideas do not easily accept new ideas and nobody likes
to give up what he has got; at least no groups like it; individuals sometimes do.
These conflicts are continually arising, but the point is that even those conflicts.
are rather foolish conflicts, if I may say so, because those conflicts cannot stop
the trend of events, They may delay and in delaying the result is probably
th?it those who hold on to those vested interests get even a worse bargain at the.
end.

Now, there is another aspect which I should like the House to consider and
that is this. It is an odd thing that many of our most ardent revolutionaries
who think in terms of an idealistic world are quite extraordinarily conservative
in their scientific approach to the world’s problems. If I may explain myself,
I have used the word ‘‘scientific’’ in its narrow sense. Most of our friends—
Bocialists or the Communists—continually think in terms of production remain-
ing as it is in the technique of production, m the methods of =~ production. Of
oourse, they will not admit that. They will say: ‘“No. It is changing.”” But
nevertheless, they base their programmes more or less on a static world and not
on a continually changing world with new methods of production. new technique
of production etc. They think in terms, for instance, ot changing the land sys-
tem. Perfectly right, because the fundamentnl thing is the feudal land system
should go before you build another society. So far quite richt; change the land
system. They think in terms of acquiring industries, because a socialist eco-
nomy means that big industries or even all of them should be owned by the
BState. Well, quite good. But they do not think so much in terms of the vast
changes in productive methods that are coming about, which may render the
present industrial apparatus or even the methods adopted in thn enltivation of
the land completely obsolescent and obsolete. They sav: ““Whv don’t vou
acquire this or that’' spend vast sums of money over acquiring thines which are
90 per cent obsolete. In fact, from the point of view of technoloo’eal advance,
it may well be a complete waste of money to acquire obenlete machinerv, fac-
tories and other things that mav be thare. Tt is true that thev ara tigetn) an long
a8 new factories and new technologica! methods are not jntrndnced, and 1f you-
have a vast quantity of money and resources, certainly acquire them and eo.

L]
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- shead with other things. But it you have limited resources, then the main
shing to do is not to go about thinking in terms of the static technology, bus of
-ehanging technology; thunking in terms of the State acquiring the new processes,
the new chunges, and not so much of tne old, except from the pomnt of view of
the old coming in the way, when the oid obstructs, when the old hampers your

_planning and progress.

Now, obviously, constituted as we are in India, we have not got unlimited
resources. We have to think hard where to get the money; how to get the
money; how to get the other resources—technical and other—. If so, there has
-%0 be & certain kind of priority about what work we do. Kven if you start acquir-
-ing things,—suppose we decide to acquire & large number of industries—and
you pass this Resolution; I am quite sure when we work it out, actually in prac-
tice, it will take a good deal of time to take them one by one. However rapidly
you may do it, it takes a little time, unless of course it 1s by the process of the
“clean slate’’ where you sweep the old thing away and build a new one on it.
Therefore, even if you think of doing that, you have to think in terms of priori-
ties: which industry first, which service ﬁrst. etc.; one after the other; provide
-the money; provide the organisation; provide the technical personnel etc. etc.
8o it takes time. Much more so when you have to think in terms of additional
s#industry and new industry, new schemes plus old schemes. You have to think
4n terms of priorities: whish must come first. I have no doubt in my mind tha$
priority for the Btate enterprises must be in terms of new things as far as possi-
fble unless the old thing comes in the way.

I attach the greatest importance today to, let us say, the great river valley
-projects and schemes that have been framed, the first one of which, the Damodar
Valley scheme, has passed through this Legislature and others are coming soon.
I think they are far more important than almost all your existing industries,
‘Here is something new that you are building out of nothing; new land brought
‘into cultivation, many new things, which you are creating out of the enormous
power produced out of the river valley project. Now, I want that to be com-
-pletely Btate-controlled, but run, as is stated in this Resolution, on the model
-of a Public Corporation. I do hope that that Public Corporation that is going
%o be established is not going to be a Departmentally run organisation, ~but
either wholly or more or less as an independent organisation. I do hope that it
is not going to be run by people who have worked in the ruts of the Depart-
ments, but by persons of vision, push and drive; not people who write on files
but who do the work. Now, regarding these vast river valley schemes, of which
you have got enormous ones, all the resources of India are not enough to push
them through quickly. Am T going to allow those to remain undone and delay
‘them and think in terms of acquiring a tramway system or something elsc here
and there? Let the tramway system be acquired, if you like; but I do not want

to give first priority to the tramway system or some such thing.

Now. in this Resolution which has heen placed hefore you, various lists are
given—list No. 1, No. 2 etc.—-as to what Government proposes to do and has
done. There theco river vallov vrojects are mentioned rather casually. But
remember what that casual mention menns,

Tt, means that the State is undertaking vast enterprises all over the country
which will govern the industry of this country and all your acquisition and the
rest will be secondary and minor. Thege river valley systems are controlled by
the State and they will control the economy and industry of the country eom-
pletely. Tf vou get a grip of all these things, then the process becomes swifter,
bhut it we slmtﬂv lay down rather fancy schemes then we never come to grips
-with any partlcular part of it, then really we are not advancing at all exaept onm
-paper and in theory Therefore from the poetry of rather vague planning in the



INDUSTRIAL POBIOY OF GOVERNMENT OF INDIA 3421

air, we have to come down to the prose of the statement. Because it is & prosaic
statement, there is very little poetry 1n it except the poetry of my Honourable
friend who made the speech at the beginning. It is definitely a prosaic state-
ment; it is meant to be a prosaic statement; the House knows it is not difficuld
to put in fine flourishes of language in & resolution of this kind which would have
sounded so nice for the public and which would without conveying any commit-
ment have pleased the car and the eye and produced a general impression how
fine we are. Well, we Lave very deliberately not done so, because we wanted
to make it a prosaic statement of what we think we ought to do and we can do
in the relatively near future and how far we can do it. How much we cannot
do depends upon this House and a multitude of factors, but at any rate this is a
thing which is meant to be done, not a thing which is meant to be flourished
about as a kind of election programme before the public.

The tempo will depend on so many factors. I mentioned these river valley
schemes, because I attach the greatest importance to them. Now suppose the
Damodar Valley scheme is a thundering success, that is & bigger thing from the
‘State’s point of view, the industrialization point of view and others than thke=
fact that this House has passed half a dozen other schemes which are not fune-
tioning. So it 18 the first steps that count, the first things, if we start an i
dustry under State auspices; let us make ib a thorough success instead of going
to acquire this and that and making a mess of many things. Of course, once you
have laid a good foundation, it will be easy for you to go shead.

Now it is obvious that this Government or this House may pass this resol -
tion, may lay down the periods of time as to what will happen 6 or 10 or !°
_years hence, but the fact of the matter is that we are living in an age of ver:
swift change and transition and nobody can guarantee what will happen and
when it will happen; nobody can guarantee whether there will be war or peace
and nobody can guarantee what will happen even if there is peace because things
-change rapidly in India. We have lived during the last eight months on the
verge of rapid change and very undesirable and unhealthy change in many res-
pects. Nevertheless when we say 10 years, we mean it, that is as we see
‘things at present,—and we say 10 years because 8o far as we can see, the State’s
‘hands will be completely full. It is not merely to give an assurance, although
we wish to give an assurance to all working industries so that they may be able
to function properly, but fundamentally we have got enough to do and we want
‘to do it thoroughly; but whether I give an assurance or the House gives it, ulti-
mately events will determine the pace. Events may go faster or slower; events
may break up our economy or something may happen, not only that, but a
‘hundred and one things may happen.

When we are told—and I suppose it is a fact—that capital is shy and it does
mot come in, that we cannot get capital for private industry or public loans, ete.,
it is a fact. Well, that too I imagine is due more to these changing conditions
than to anything that we might do or anybody else might not do. For this the
industrialist or capitalist himself will have to choose whether he is too wary and
too afraid of putting his capital or whether if he is then well and good. If not
others will put in other ways. Tt is obvious that the country cannot stand by.
Either we give a fair field and a fair chance to the industrialist to go ahead with
a certain domain and if he does not, we go ahead and we eannot see things mis-
‘'managed or not managed because he is afraid that he won’t get enough profit or
something that might hapren. The people cannot wait. We give a fair chance,
‘s fair field and a fair profit and if he does not do all that, somebody else has to
«do {t; there cannot be a vacuum. Also it any industries are mismanaged, nob
‘managed properly, slowed down or stopped, etc., agairr we have to econsider
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what to do with that industry, because the day of industry, simply stopping,
not functioning, because somebody misbehaves, either an employer or labouf
and the whole community suffering, is gradually passing. The community can-
not afford to do that; the coinmunity must see that it gives a fair deal to labour,
that is a different matter. Therefore in this resolution a great deal has been said'
about it and that is perhaps one of the most important parts of the Resolution
" i.e. regarding councils and committees, because unless you give a completely
fair deal you cannot come down with a heavy hand in case of misbehaviour.
After that you may have people still misbehaving, so that I would like this
House to consider this Resolution in this context. I have not touched on the
various subjects which might be added or subtracted. 1 have no doubt if the
House sat down, it could perhaps here and there make some changes in it, but I
do submit that the fundamentul approach of this gtatement is the only right:
approach and the only practical approach at the present time and therefore I

hope the House will adopt it.

Mr. Hussain Imam (Bihar: Musliin): Mr. Chairman, I am very glad to fol-
low after the Prime Minister. The old revolutionary spirit which guided him is.
still alive, and although the cares of office has dimmed it down, at times it
burst out with the same fire as it used to do in the old days. The industrial
policy of a country is really meant for achieving certain ends. The end as des-
eribed in this Resolution is to increase the productive capacity as well as the
national divilend. We have to see whether the methods which have been adont-
ed do fulfi] these desirable ends. 1 am sorry to find that the desiderat« is nob
any nearer than it was hefore this announcement. The capital has a ready fired
ite thunder Lolt and we have heard Sir J. P. Srivastova explaining the indus-
trialist’s point of view on this pol'cy. The labour has alsn had its sny, but the
poor consumer who has to bear all the burdens is mostly absent from the
genera! discussions.

Labour is out to have as much money as it can get. capital wants as much

" profit as it can gather, and the Finance Minister wants to have as much taxa-
tion as he can. But where is all this to come from? It is ufter all the consumer

who pays, and the consumer’s income increases as the national income increas-
es. The consumer cannot remain a consumer without enrning some thing. He

is a consumer in one sense and he is also an earning member or worker or a per-
son engaged in the acquisition of wealth. I therefore uree that we must reeard

this thing from that point of view, whether the scheme as propounded by Gov-

ernment will increase the national wealth or not. I rearet to fiid that many

necessary items have been left out of this Statement; for ‘nstance. among the

controlled industries there is no mention of what Governmant propese to do

with the managing agency system. Tt is an innovation which wns e<tabliched in
India bv the British concerns in order to permetrate their hald on the country.

That svstem has to go if any scheme for direction of canital or for incrensing
production is to guceceed.  What happens todny is that charaholder mAy net oef

anvthing in profits, the company may remister losses, hur the manpring negency
firm never loses. The managing agenrv nsed to be formeorly cnmnmn".m-vnm_m,

then it developed into firms. and now it has develoned intn private limited fin.
bility companies; and we have the example of Jnrdire Handerean n_n'l Mr-':hn

Rovna. public limited liahility companies. What is the eance jn havine o thine

like this? Some of mv Honovrab'e friends cnst rspercionw on onr »fficials and'

anid that hecause of the inefiiciency nf Government officiale und  their  corrun.

tions and bribe-taking nranensiticg, we cannot work theen indnetrier T reseng

that charge. Tf the Indian nation cannot nraduce men of ahility and “mvwn.f.v to

rin this business we have no huginese to ho frea  What ir tha annd ~f Lavine g

Gnrvernment which is 8o glavish to the evirting bureancracy. when th.af b\?l‘Pmlo

eracy is so bad that it cannot be replaced? Or, if it is nct so bad as it is painted,
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there should be some one to stand up for it. It is wrong that people who are
not able to defend themselves should be attacked here every day in season and
out of season, and no concrete steps should be taken to stop this rot if there is &
rot. I do not say there is no rot, but I suy that it is not beyond our capacity to

stop it.

Then again every industry that has been taken up by Governwent has been
taken along with its executive. There is the Bombay Telephone Company and
there is also the Calcutta Telephone Company. These were taken up by Govern-
ment, but it did not mean that all the officials employed there were turned out
and new officers from the Secretariat gent in to take charge. What happened in
the case of the B. N, Railway, the latest railway that we acquired? What hap-
pened in the cuse of the B. B. & C. I. Railway? These two railways were ac-
quired only three or four years ago. When you take up any industry you take it
up along with all its permanent officials. Therefore to say that taking up these
industries is impossible because we have not got the trauined personnel has no
meaning. But I concede the greater point which the Prime Minister made out
that our resources being limited we should conserve and invest our money to the
best advantage of the country. Necessarily it follows that if we wish to preserve
the present system we must mend it. There are two things; either you end it or
vou mend it. We have decided not to end it and so we must mend it; and it is
in this sense-that I appeal to Government that when they next issue their
scheme for the 18 industries enumerated here they will do something concrete,
drastic and effective.

Another thing I will say before I conclude. I consider that lubour in India
has not behaved well towards Government. The hands of Government for na-
tionalisation would have been strengthened if labour had behaved properly in
the nationalised concerns. We had the example of the South Indian Railway;
even today we have the example of the Government employees in Calcutta. If
Government employees behave towards the State in the same rough manner as
they do towards private capitalists, the case for nationalisation becomes very
weak., Government is a national concern; it is India which is concerned and it
is not this or that particular Government with which we are dealing. If in the
interest of the prosperity of India every one is not willing to contribute his own
mite,—whether it is capital, labour or Government,—India will not rise; and it
i for the rise of India that we must all work.

Shri M. Ananthasayanam Ayyangar: Sir, the Honourable Minister referred
to me as a consumer, otherwise I would not have stood up at almost the fag-end
of the day and tried to encroach upon your time when I know as n consumer
myself that I would be anxious to take not one cup but two cups of tea. Sir,
both capital and labour forget that there is an employer or employers and that is
the community; unless he purchases the goods that are produced or minted out
from the factories both the employers on the one side, however rich they may
be, and labour on the other side, would have to go starving. I have with great
pleasure listened to all the ecriticisms that have been made on the Statement of
Policy enunciated by Government. There was the previous (Government which
was avowedly for absolute capitalism as such. FEven thev started in 1945 enun-
ciating a plan. Either following that or in anticipation of that the capitalists of
this country started with a plan, a 15,000 crore plan. Many other plans have
come in. After this Government took charge it was necessary to state what
policy they are going to adopt, what plan they are going to have and what pro-
gramme they are goingto enunciate so that the plan mav be effective the policy
may be given due iQ_lorce and due weight. Sir, T claim for this Statement of
Policy that it is a ltndmark in the history of the economic life of *this country. T

\

do not agree with niy socialist friends here; T am in my heart of hearts as goodr
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& socialist as any of my socialist friends here. 1 myself come from a very poor
tamily and 1 still stand for the poorest of the poor in this country. My Honour-
able friend Prof. Shah and others are still doubting whether this does not con-
tain the essential seeds of a sociulist economy; with the cooperation of all sec-
tions of this House it will grow into u huge bunyan tree and cover the entire
econowic structure of this country. 'Till now we started with private enter-
prise as the summum bonum of existence, Auy one who thought of cooperative
or collective enterprise was pooh-poohed. The age of capitalism in western
countries has gone but it still continues to exist in this country. This is the first
time that we have definitely enunciated that defence industries and key indus-
tries shall be both owned and munaged by the State. The field for private euter-
prise is narrowed down and limited. That demarcation has been laid down;,
prima faoie all these industries must belong to the State and be managed by the
State. In regard to the others some field has been left for private enterprise.
Now and then my friends are a little too impatient. Are we in a position to
take up ull these industries straightaway? I also like that they should be taken
up now but which is the more important of the two? We are technically toking
away those industries that are State concerns and producing in those factories
those goods which we are short of. We cannot get them from foreign countries
and therefore we have to produce. That is the consideration which weighed
with Government in demarcating certain items. The field is there, both cate-
gory No. 1 and category No. 2 although both belong %o category No. 2. These in-
dustries must be taken by the State and owned and managed hy the State; and
out of them three industries straightaway belong to the State. The railways
are g State concern, the armament factories are State concerns.

So far as the others are concerned, it has been laid down that steel, ship-
building, iron, aeroplanes, ete., etc., must pe the concern of the State. It is
only the other day that the Honourable the Prime Minister went to Vizaga-
patam and launched the rirst smp made m India, ~alled the ‘Jala Usha’. In
other countries which have improved their industries, and which are ranking as
the top-most industrialised countries in the world, it is easy to switch over from
one work to another, as in the case of the United Kingdom. FEven there they
have not done so much. So we will take time. We do not want to disturb the
economy of this country. We stand for a socialist economy in this country.
‘Gradually the field for private enterprise will be narrower and narrower. Isn’t it
that this statement of policy has made the worker, who was considered a servant
elsewhere, a partner with the capitalist? The Industries Conference in Decem-
ber was well attended and all parties took part in it and evolved an agreed
decision. I had the pleasure of hearing the speech of G. D. Birla. He said thas
he had consulted his Counsel at Bombay with regard to all the Acts relating to
factories and labour and he summed up to the effect that falling short of making
the labourer claim the hand of the daughter of the capitalist, every other privi-
lege had been conferred on him. Unfortunately I was not there. T had no
-opportunity of replying. It is true that the object of labour legislation is to make
the labourer the son of the capitalist. He is really the son-in-law, if by law the
labourer becomes the son of the capitalist. Hitherto, it is because he and his
gon-in-lnw have been fighting over it that the son has gone to the wall and the
-country has suffered, It is unfortunate but I have found various writings of
these great men who are all captains of industry. It was somewhat annoying
and rather unpleasant.

On the other hand I read an article in the Hindustan Times by Birla. He
said that profit is the only motive for industrial production. T find from his
writings about Mahatma Gandhi that he is one of our good and pious men. I am
surprizsed at the .statement. The old adage is * Tyagdy Sambhritdrthanam
T am sure he would have read this and learnt from it that whatever property is
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acquired is lor the purpose of giving to others. 1t is not for hoarding u man
should acquire. A man is not counted as the topman in this country by the
wealth of the possessions in his hands, nor by the amount of income-tax that
he pays nor the land-rent that he collects. He i8 put in the third rank in this
country, But the man who gives is the best man. If he makes up his mind,
he can be & captain of industry in this country. 1t is wrong to say that a
father has some profit motive if he rears his children or that a wife has some
protit motive if she looks to the welfare of the husband.

The huge temples that were built were not built for profit. 1t is & disgrace
to human intelligence to say that all things are done for profit. On the other
hand, I assure my friends that the greatest inventions 1n this country, the
greatest contributions to knowledge have not been made for motives of profit.
All the poets have been poor. The greatest scientists huve been poor. It is
because they were born poor that they contributed so much to knowledge. I do
find that these industrialists are mere financiers in this country. But there is
@ large field in industry for every one. There is no need for scrambling. It is
not as if every opportunity has been taken awuy by the industrialists. Let us
not fight. Our culture, our religion is essentially one of peace. We have heard
the statement of policy luid down by Government. Labour has been satisfied,
or if not, they must be satisfied because they have been made partners of in-
dustry. All that is expected is that for Heaven’s sake for a short period do not
enter into a quarrel. Let there be no bi-lateral or triangular fight. So far as
the industries are concerned, ten years have been given for most of them and
unlike the Feconomic Committee you must fix a ceiling date. That has not
been done. A uniform scale for all industries will not be conducive to the
growth of industry, and the Industry Minister has laid down that an ad hoc

committee will be appointed to say what ought to be normally returned to
capital. :

I find that this statement of policy is reasonable both to the capitalist and
to labour and there is an invitation not to fight hereafter and to carry out thab
truce, and they entered into the bona fides of this truce last December. Un-
fortunately, after Deceruber, some of our own Ministers went about saying that
such and such is not intended. T am appealing to our Ministers and persons in
charge, not to give by their words or actions any kind of suspicion to labour or
ocapital, or to say that they do not stand by this or to water down the policy
that has been enunciated. One result is that the market goes down, mnot that
the market merely goes down on account of this.

I will state one thing more and [ will close. I find Sir, after making en-
quiries, that some of these capitalists themselves are responsible for the
strikes. One capitalist tries to cut the throat of another capitalist. The strike
in the Binny Mills in Madras were due to the activities of some merchants in
Lucknow. Of course I do not attribute this to Sir J. P. Srivastava. The fact
is that one textile mill is-anxious to bring about a strike in another textile mill,
‘What is the use of quarrelling with labour?

Lastly, I appeal to the members here. We have found two eminent men
speaking on the floor of this House, one a capitalist, Sir J. P. Srivastava and
the other a socialist. Mr. Masani. They can both put their views before the
public and then they can live as the father-in-law and the son-in-law in the
same family. Now Prof. Shah can say that there ought to be absolute socialism
in this country. T agree with him. But Srivastava may say that there ought
to be no socialism. Tt is all idle talk. Let us go back to capitalism., But still,
all of us can live ns members of a family, as the father-in-law and the son-
in-law—S8rivastava and Masani. That is the object of this resolution.
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hope in the U. K. they have done go. In the U. K. they may write books,
but when it comes to a question of preserving thesnational economy, labour and
oapital come together and agree with the Government that they would produce
8o much, though they muy not ugree on the question of more wages. They
come to a truoce. '

So let us in the name of everything grand and great in this country try to
put this young State on a solid economic footing. We do want democracy in
economics and in politics also. It is quite easy to quote the example of Russia.
In Russia there is diotatorship. It is people like Sir J. P. Srivastava and
others who condemn management by the Btate of railways and other such en-
terprises and if they go on persisting that such managements are not etlicient,
I will say that they are driving democracy into the background and they shall
have another dictatorship. A dictator can be a slave-driver.

Under these circumstances, let us accept this us a truce. It may not »atisfy
all views completely and entirely. All the same this is the best solution to the
wquestion. Let us work together and let all sections contribute to the growth
and prosperity of this country. I wholeheartedly recommend the statement of
policy to the approval of the House.

The Honourable Dr. Syama Prasad Mookerjes: Sir, I do not propose to
wake a long speech in reply. The Prime Minister had dealt with some of the
5PM general questions which were raised in the course of the debate. I am

7" grateful for the general support which the House has extended to the
esolution which I had the honour to move this morning. The only member
who wholeheartedly disapproved of the resolution and expressed his utter dis-
major lists. One point that I would emphasise here again is this and there
appointment with every thing was the learned Prof. K. T. 8hah. But I would
remove one misapprehension from his mind at once. Government have not
issued any whip calling upon the members of the Government party to support
this resolution. In fact during the last one month this resolution has been the
subject matter of discussion within the Government party in a manner which
is almost unprecedented, and I can say this without contradiction that the
resolution which Government have brought férward has the willing and spon-
taneous support of the vast majority of the members constituting the Govern-
ment party. '

Various Honourable Members who have spoken have dealt with some ques-
tions of detail. I would classify one type of criticisms dealing with the scheme
which it is proposed by Government to incorporate in the legislative measures
which will be brought forward-before this House sometime later. Obviously
this resolution could not go into details. All those industries which will be
centrally regulated and also the principles on which Government will undertake
big industrail undertakings will have to be considered very carefully. The sugges-
tions which have been made today will be taken into full consideration and when:
draft proposals are submitted to the House T have no doubt that they will be sub-
jected to searching criticism and many of the points of view which have been
expressed will be found asutomatically incorporated in the Acts which we shall
ultimately ‘pass.

Another clags of eriticism related to the speed with which industries will be
nationalised. There may be honest difference of opiniqn as to whether a parti-
cular industry which has been included under one category should be transfer-
red to another category. Hete again, as T explained and as has bheen stated in
the resolution itself, the list cannot be deemed to be final or exhaustive in.
character. But.Government are satisfied that the industries which for the pre-

sent are of an essential character are included under one or other of the three-
[
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Prof. Shab has also misunderstood the outline of the scheme: he seemed jo
think that the best industries have been kept as the close preserve ot the capl-
talists. ‘Lbose were his exact words. it 1s nothing of the kind. As 1 expiuw-
od this morwng, it will be open to Goverument to start any industry wienoub
any restriction whatsoever and if it appears thap certain iudustries for sowe
reasons should be started by Goverument, Government will not hesitate to go
into the field but it is true that Government will have to stand in cowpetiuon
with private enterprise in those particular spheres. 1lhe spheres exciusively
kept tor Uoverument enterprise are also very large indeed.

The other question which wus raised related to the position of labour, Here
sguin it is not possible for Government now to go into defails bu 1 do claim
that the changes which have been recommended are of a revolutionary charac-
ter. A definite programme has been laid down to ensure that labour Wil not
be allowed to be exploited and will uot only get & fair deal but will be treated
as partners in 8 comuron endeavour. Obviously it will require the goodwill both
of capital and labour to give full effect to this scheme which we have outlined.

We heard only one speech on behsalf of the capitalists, 1 am sorry my
Honourable {riend Bir Jwala Prasad Brivastava could not find the time to stay -
on till the end of the proceedings which incidentally is evidence of the greut .
interest which he has in the industrial development of the country. In any
case, he relerred to several bottle-necks. In fact he exbausted uhe list of
bottle-necks and the only bottle the neck of which he did not break was the
capitalist himself. The picture which he painted was that every oune else was
a devil and the only angel was himself. 1t would have been better for him to
have apportionéd some blame ut least for the present iinpasse to the attitude
which u certain section of industrialists has tuken. Here the position has been
amply made clear by the Prime Minister. We want that the country should
develop industrially as speedily as possible. We want that the increased pro-
duction which will thus be made available should be equitably distributed for
the benefit of the common man. We are prepared tb give industrialists a fair
field. We want that labour, without whose cooperation production is impossi-
ble, must get a square deal and must ocoupy an honourable position. That is
the sum total of the scheme. Government will keep to itself the powers of
regulation and direction with regard to a number of industries. That also is &
new approach altogether. Hitherto every thing was left to free enterprise but .
now for the first time Governmont direction will play ite part. There, as 1
said, Government take upon themselves considerable responsibility. - The suc-
cess of the scheme will depend as much on the cooperation of labour and capi-
\lt;t:lh t?s on the efficiency with whfth Government also discharge their . responsi-

W Gl......_._-‘.k._z_,_-

Maulana Hasrat Mohani: The whole thing is @ fatce,

The Honourable Dr. Syama Prasad Mookerjee: I believe the Honourable
Member himself represents that epithet more than anything else.

The whole position therefore is that unless all sections of people cooperate,
we cannot attain the desired end. Here, as the Prime Minister emphasised, if
it appears that later od labour does not play the game, after we have done
every thing possible that any Btate was expected to do, naturally the Govern-
ment must see to it that labour does not become the real obstacle which acts
against the attainment of our cherished goal. Similarly with ocapital. If after
the announcement of this policy there is no response coming from the indus-
trialists or the capitalists, if they continue to find some excuse or other and
fhereby create obstruction, as the Prime Minister so ocategorically deolared,
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neither the Governmeut nor the country will wait for the capitalists or. the in-
dustrialists to wake up. Then another machinery will be found out. But Wwe
are offering to the people und to the interests involved a scheme which is a well
regulated and well coordinated one and we are calling upon every section of the
peuple, whatever may be the differences in respect of political or economic ideo-
logies, to come forward at this most critical time in the history of our country
and put all our shoulders to the wheel for the purpose of introducing those im-
portant changes in the economic structure of our society which will lead to the
desired goal.

Of course we are only making & beginning. It will take some time . before
final results_are achieved and everyone, including members of the House, will
be entitled to watoh with critical eyes the development thay takes place in the
months to come.

With these words, Sir, I hope the motion will be adopted by thp House.
Mr. Chairman: The question is:
“That for the original motion, the following be substituted : .
‘That the industrial policy of the Government of India as set out i® the statement
of policy laid on the table on the 6th April, 1848, be approved’.”
The motion was adopted.
p—————)

Mr. Chairman: Before we adjourn I would like $o mention that there is &
p: vossl that the Question Hour be dispensed with tomorrow.

shri H. V. Kamath (C. P. and Berar: General): I oppose phat.

Mr. Ohairman: As there is opposition .to the proposal I shall make no
announcement on the subject. The House is adjourned till 10-45 A.M.
tomorrow.

The Assembly then adjourned till a Quarter to Eleven of the Clock on
Thursday, the Bth April, 1948, -
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